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LEGISLATIVE ASSEMBLY.
Tuesday, 8th September, 1935.

The Assembly met in the Assembly Chamber at Elevon of the: Cleck,
M Prosident in: the Chair.

MEMBER SWORN :

Mr. Kenneth Gordon Harper, M.L.A. (Legislative Department :
Nominated Offieial).

QUESTIONS AND ANSWERS.

DOCUMENTS. 8IGNED AT THE FIBST AND SECOND OFPIUM. CONFERENERS.

738. *Dr. B. K. Datta : Will Government place on the table of the
Housc copies of (1) The Agreement Protocol and Final Act of the First
Opfum Conference signed at Geneva on February 1Tth, 1925. (i) The
Convention, Protocol, and Final Act of the Second Opmm Conference
signed. at deneva on February 19th, 1925 9

The Honourable 8Sir Basil Blackett : The documents referred to by
the Honounable Member are contained in the pamphlet entitled ‘‘ Inter-
national Opium Conventions, 1912—1925 ’’ a copy of which is avaitable im
the Library. T am sending a copy to the Honourable Member alsa. The
Government have a limited number of spare copies for supply to other
Members of the Legislature who may care to apply to the Secretary; Central
Board of Revenue.

S1GMATHRE ON BEHALF OF THE GOVERNMBNT OF INDIA OF THE CoNvENTION
ProtocoL AND Finat AcT oF THE SEconD OPrum: CONFERENOR..

739. *Dr. 8. K. Datta : Will Government explain why the reprs-
sentatives of the Indian Government did not sign the Convention, Protocol
and Pinal Aet of the Second' Opium Conference ¢

The Honourable 8ir Basil Blackett : I' have not the information
reqnired' to answer the Honourable Member's question, but I would point
out' that the Convention, Protocol and Final Act have since Been signed'
on behalf of the Government of India.

Dr, 8 K. Datta: May I ask the Honourable Memher when this
Agreement and Convention with their Protocols and Final Acts were
ratified by the Government of India ?

The Homourable 8ir Basil Blackett : I must have notice of this
quastion,. Sir.

( 91 )
L159LA A
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ImMpoRT OF CHARAS FROM CENTRAL ABIA.

740. *Dr. B. K. Datta : Will Government state what is the amount
of charas imported into India annually from Central Asia ¥ From which
countries is it specifically imported ¥ What are the frontier towns or
ports through which this traffic is maintained ¥ Do the Government
of India maintain a charas officer and establishment at Leh,in Ladak ?
In what other places if any are these officers maintained ?

The Honourable 8Sir Basil Blackett : The average annual imports
during the 5 years ending ¥23-24 amounted to 3,622 maunds. Charas
is imported only from Central Asia. It is first warehoused at Leh and
brought on special permits, through Kulu or Kohala and Rawalpindi,
into the Punjab, where it has again to be stored in a Government ware-
house. The Punjab Government maintain the warehouse and the estab-
lishment at Leh. There is no Indian warehouse establishment for the
purpose at any other place outside British India.

Dr. 8. K. Datta : Does the Honourable Member say that this charas
is imported under import certificates ?

The Homnourable 8ir Basil Blackett : It is warehoused at Leh and
brought in under special permits from there,

SociaL axp Renigious CUSTOMB IN CONNEOTION WITH THE USE oF HEMP
Druas IN INDIA.

. | .

741. *Dr. 8. K. Datta : At the Second Opium Conference, did the
representatives of the Indian Government make the following statement :

‘* The Government of India, however, at the present stage of their examination
of the subject point out various serious difficulties of an administrative order in con-
ﬂni:g the use of hemp drugs to medical and scientific purposes ; for example there are
social and religious customs which naturally have to be considered.’” t

Will Government state the precise religious customs to which refer-
ence was made ?

The Honourable 8ir Basil Blackett : Yes. The attention of the
Honourable Member is invited to Chapter IX of the report of the Indian
Hemp Drugs Commission, 1893-94, in which the religious customs in
question are fully stated. A copy of the Report is in the Library.

D18sEMINATION OF PROPAGANDA FOR THE D18COURAGEMENT oF OPruM SMoKING.

742, *Dr. 8. K. Datta : (a¢) At the First Opium Conference was a
proposal made that (overnment should use their utmost efforts by
instruction in schools and dissemination of suitable literature to dis
courage opium smoking ?

{(b) Did Mr. Campbell, the representative of the (Government of
India, oppose this proposal ?

(¢) Did he use the following words :

¢ Experience did not encourage the belief that official propaganda would be
suceessful in the East. Om the contrary there were numerous specific instances....
showing that the population only consented to take measures to protect themsolves
agninst the epidemic when the Government abandoned propaganda and compulsory
E“Im:lﬁ" vy .official propaganda in regard to opium wou{)d do more harm than good
n



QUESTIONS AND ANSWERS. 913

(d) Did the Japanese and Chinese delegates state that this was not
true as far as their countries were concerned !

The Honourable 8ir Basil Blackett : (a), (¢) and (d). The replies
to the questions are in the affirmative.

(b) The Indian Delegate demurred to the proposal in its obligatory
form, but agreed to it on the condition that if a Government considered
propaganda in the form proposed undesirable under the conditions exist-
ing in its territory, it should not be binding upon it. I may add that the
Government of India have no objection in.principle to propaganda being
undertaken by the responsible Local Governments, within whose sphere
such action clearly falls. The Government of India have in fact already
addr P:Eed the Local Governments on the subject and their replies are
await

Dr. 8, K. Datta : Was the censure of the Government of India con-
veyed ¢o Mr, Campbell for suggesting that the Government of India had
no influence with the Indian people ?

The Honourable 8ir Basil Blackett : I do not think that is a fair
inference from the statement made by Mr. Campbell.

APPOINTMENT OF AN Oprum CoMMISSION.

743. *Dr. 8. K, Datta : In view of the promise made by the Finauce
Member during the debate on the Opium Demand last March, will Gov-
ernment state what steps have been taken to set up a commission of inquiry
on the production, sale and consumption of opium in India ?

The Honourable 8ir Basil Blackett : The attention of the Honour-
able Member is invited to the reply to question No, 613 asked by Kumar
Ganganand Sinha in this House on the 3rd instant.

REOCRUITMENT OF THE CLERICAL ESTABLISHMENT OF THE OFFICES OF THE

AUDITOR GENERAL AND THE ACCOUNTANT GENERAL, CENTRAL REVENUES,
RAISINA.

795. *Lala Duni Chand : (¢) What are the scales of pay for the
clerical establishment of the offices of the Auditor General and
Accountant General, Central Revenues, Raisina, and what are the rules
for their recruitment %

(b) Are the Government prepared to issue instructions to the effect
that steps may be taken to have the different provinces fairly and equitably,
represented !

The Honourable 8ir Basil Blackett : The information is being collect-
ed and a reply will be given in due course.

RECRUITMENTS TO THE INCOME-TAX DEPARTMENT, PUNJAB.

796. *Lala Duni Ohand : (a) Is it a fact that almost all the appoint-
ments of Income-tax officers, Assistant Income-tex officers and Inspectors
in the Income-tax Department, Punjab, in the year 1925 have heen filled by
Muslims and that the claims of better qualified Hindus have been dis-
regarded ? .

L159LA A%



914 LEGISLATIVE ASSEMBLY. [8Te Sep. 1925.

(b) Will the Government please state the quelifications of the
Muslim candidates selected in comparison with those of the Hindu
candidates rejected this year and those selected in 1824 %

(¢) Is it the intention of the Government to give preference to
Muslims over Hindus when educational qualifications are equal or is it
their intention to give preference to Muslims even when they do net
possess the qualifications possessed by their Hindu rivals 1

(d) Do the Government propose to instruet the Commissionera of
Tneome-tax that only those who possess better qualifications sheuld
be recruited irrespective of their religion ?

(e) Have the Government fixed any minimum qualifieations for the
candidates for the above appointments in the various provinces {

(f) If not, do the Government propose to consider the advisability of
layieg down standard qualifications necessary for the appointments and
instruct the Commissioners to follow them strictly regardless of the.
caste and creed of the candidates ?

(g) Do the Government prepose to make selections of candidates.
for these posts for the whole of India by a central examination or through

the Public Service Commission to ensure uniformity of practice and
treatment in all provinces !

The Honourable S8ir Basjl Blackett : (¢) No appointments of.
Income-tax Officers, Assistant Income-tax Officers or Imspectors have
been made in 1925 from outside the Department. Two fully qualified
Muslim Inspectors were promoted to be Assistant Income-tax Officers.

(b) The Government are not prepared to discuss the qualifications of
individual officers on the floor of this House, but I can assure the
Honourable Member that the two Inspectors who were promoted were
fully qualified.

(¢) and (d). I have nothing to add to the Honourable Sir Malgolm
Hailey’s speech of 10th March 1923 which still représents the poliecy of the
Government of India.

(e) and (f). The answer is in the negative.

(g) The question will be considered in due course after the establish-
ment of the Public Services Commission.

Orexing oF A Bus-AssisTant SBurgrzoN Crass AT THE Lapy HArDINGE
Meprear CorrEeE, RAISINA.

797. *Lala Dunj Ohand : '(a) Is it a fact that there is only a seaior
(Assistant Surgeon) class in the Lady Hardinge Medical College, Raisina,
and that there is no Sub-Assistant Surgeon class 1

() Are the Government awarg that most of the Indian females do
not possess sufficient educational qualifitations and eannot avail themselves
of this long and expensive course {

(¢) Is it a fact that the College was started primarily for Indian.
females 1
o (d) Do the Government propose to start a Sub-Assistant Surgeon:

s 1
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Mr. J. W. Bhore : (a) and (D). Yes. As stated in the Articles of
Association of the Governing Body the institution exists for the purpose
of imparting higher medical education to women. For this purpose
special classes, teaching up to the Intermediate standard of the Punjab
‘University have been opened at the College and candidates for higher
medical instruction receive their preliminary training in these.

(¢) The College was started primarily to prepare Indian women for a
University degree in medicine. Government are not aware that there is
any demand for making provision for the training of sub-assistant surgeons
at the Uollege. Facilities for this exist at Ludhiana, Agra and other
places.

(d) The matter is one primarily for the consideration of the Govern-
ing Body but Government do not consider that such a course is either
desirable or necessary.

OPENING OF BRANCHES OF THE IMPERIAL BANK oF INDIA AT DisTRICT HEAD
QUARTERS,

798. *Lala Duni Ohand : (a) Will the Government please lay on
the table a statement showing the progress made during the last two years
towards the Indianization of the Imperial Bank of India ?

(b) What rates of pay are generally offered to Indian graduates
and undergraduates in the subordinate grades and what are the corres-
‘ponding rates for Anglo-Indians and are there any rules governing their
recruitment ? '

(¢) How many branches of the Bank have been opened in the Punjab
during the last 2 years and how many of them are in such districts in
‘which there is no other Bank ?

(d) Are the Government aware of the existence of a fecling in the
Punjab that branches of the Imperial Bank are being opened and have
been opened with a view to compete with the indigenous Indian banking
enterprise {

(e) Do the Government propose to instruet the Bank authorities
to open its branches preferably in district headquarters where no ofher
banks exist at present ?

The Honourable Sir Basil Blackett : (a) and (»). The Government
are not in possession of the information required ; but such information
as 1 {mve feen on this matter in the Press shows that progress has been
rapid.

‘(¢) Ten new branches were opened in 1923 and 1924 ; of these
one is in a district in which there is no other bank.

{d) 1f ‘there is such a feeling, I am mure it is ill-founded.

. ‘(e) Mhe ‘Government take all relevant circumstances into considera-
tion wher serutinising the list of places at which the Bank propose to
open branches ; ‘but obviously the .absence of another Bank edwmot be
made. the sole, or the most important criterion. .

‘Laave wwp FPurLoveE oF INDIAN OFFICERS OF THE BoMBAY, BARODA AND
CenNTRAL INDIA RarLway.

799, *Pandit Harkaran Nath Misra : 1. Are the Government awarn
«of .the grievance of the Indian officers on the Bombay, Baroda and Central
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India Railway in the matter of leave and furlough regulations and is it
not a fact :

(a) that even the subordinates (Europeans and Anglo-Indians)
enjoy the same rights as the European officers but the same
are denied to the Indian officers ¢

(b) that on the Great Indian Peninsula Railway the 1ndian officers
enjoy the same rights as their European colleagnes 1

2. If the reply to the above be in the affirmative, do the Government
propose to inquire into the matter and try to remove this differentiation ?

Mr. G. G. Bim : The attention of the Honourable Member is invited

to the reply given to a somewhat similar question asked by Mr. N. M.
Joshi on the 2nd July 1923.

TaE IMPERIAL BANK (LuckNOW BrANCH) FrAUD CasE,

800. *Pandit Harkaran Nath Misra : (¢) Has the attention of the
Government been drawn to the judgment in the Imperial Bank (Lucknow
branch} fraud case delivered by the Judicial Commissioner, Lucknow, in
the beginning of August 1925 and specially the remarks made by the
Judicial Commissioner against the then Agent of the said Bank !

(b) Do the Government propose to take any action against the
Agent of the said Bank and, if so, what 1

The Honourable Sir Basil Blackett : The Government have not secn
the judgment referred to. So far as I understand, this is not a matter
which concerns the Governor General in Council, but as I have already

said 1 will make inquiries and consider whether any action by the
Government is ealled for.

INDIANIZATION OFITHE ORDNAN CEISERVICEB.

. 801 *Pandit Harkaran Nath Misra : Will the Government please
state :

(s) What progress, if any, has been made in Indianizing the
Ordnance Services !

(b) When the number of Indians in the said service will reach the
proportion of one-third to the total strength ?

(¢) If any arrangements are being made to give these men any
technical and departmental training ?

Mr. E. Burdon : The attention of the Honourable Member is invited
to the reply given on the 27th August to starred question No. 173.

REFUSAL OF PASSPORTS 'TO ALOKANAND MAHABHARATI, PRESIDENT OF THE
ARUNACHAL PEACE M18810N, AND PROFESSOR JADUNATH SINHA.

. 802. *Mr, Gaya Prasad Bingh: (a) Is it a fact that Alokanand
"Mahabharati, President of the. Arunachal Peace Mission, and Professor
Jadunath Sinha, M.A., P.R.S,, whose applications for passports to visit some
foreign countries on a religious Mission of World Peace, were refused
by the Governments of Bihar and Orissa, and the United Provinccs,
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respectively, appealed to the Government of India, but their applications
were rejected ? .

(b) Will the Government be pleased to state the reasons for refusing
to grant passports to these gentlemen, and also place on the table the
correspondence which may have passed between them and the Loeal
Governments concerned !

Mr, H. Tonkinson : (a) Yes.

(b) 1 am not prepared to state the reasons for the refusal of pass-
ports to these gentlemen or to place on the table any correspondence -
on the subject.

! .o

MESSAGE FROM THE COUNCIL .OF STATE.

Secretary of the Assembly : Sir, the following Message has been
received from the Secretary of the Council of State :

‘1 am directed to inform you that the Council of State have at their meeting
held on the 7th Beptember 1925, agreed without amendments to the following Bills
which have been passed by the Legislative Assembly :

1. A Bill further to amend the Code of Civil Procedure, 1908,

2. A Bill further to amend the Religious Endowments Act, 1863,

3. A Bill to amend the lauw relating to salt and sult-revenue,

4. A Bill to confer certain exemptious on members of legislative bodies con-
stituted under the GGovermment of India Act,

5. A Bill to supplement certain provisions of the Sikh Gurdwaras Act, 1925,’’

RESOLUTION RE RECOMMENDATIONS OF THE MAJORITY
REPORT OF' THE REFORMS 'INQUIRY COMMITTEE—contd.

Mr. President : The House will now resume discussion on the
Resolution® of the Honourable Sir Alexander Muddiman and the amend-
mentt of Pandit Motilal Nehru.

*¢¢ This Assembly recommends to the Governor General in Council that he do"
accept the principle underlying the majority report of the Roforms Inquiry Comnuttee
and that ho do give early comsideration to the detailed recommendations therein
contained for improvements in the machinory of Government.’’

t ¢¢ That for the original Resolution the following be substituted :

‘ This Assembly while confirming and reiterating the demand contained in the
Resolution passed by it on the 18th February 1924, recommends to the Governor
General in Council that he be pleased to take immediate steps to move His Majesty’s
Government to make a declaration in Parliament embodying the following fundamental
changes in the present comstitutional machinery and administration of India :

(a) The Revenues of India and all property vested in or arising or ac
from property or rights vested in His Majosty under the Government o
India Act, 1858, or the present Act or received by the Becretary of
Btate in Council under any of the said Acts shall hereafter vest in the
Governor General in Counecil for the purposes of the Government of

(b) The Governor General in Council shall be responsible to the Indian Legisla-
ture and subject to such msponaihi]itf shall have the power to control
the expenditure of the Revenues of India and make such grants and
appropriations of any part of those Revenues or of any other property
as is at present under the control or disposal of the Beécretary of Btate
for India in Council, save and except the following which shall for a
g.xsdl nt;;jr‘m of years remuin under the control of the Becretary of Btate
or :

(i) Expenditure on the Military Bervices up to a fixed limit.
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‘Madvi Mubammad ¥akub (Rohilkund emd Humaon Divisiens :
Muhammadan Rural) : Sir, it may be considered rather rash and ‘-

emt tn my part to participate in the discussion on such iam important
and epoch-making Resclution. My only excuse to stand before dhe
#ouse to-day is that I belong to a community which occupies @ peoulinr
position in this country. We are not a small minority like the Parsis,
Sikhs, Indian Christians and Anglo-Indiang, whese wvights :and claims
.and whose stake in the country are naturally very small. Although
weare in & minority, still our minority is no less than 7 crores of persons,
much Bigger than the population of some countries in this world. We
hold a very important and unique position in the politics of the world,
and it is therefore very important that the views of the advanced section
in this community should find .a place in the proceedings of this debate.
I deem it therefore my duty to make a few observations in supporting
the amendment of the Honowrable Pandit Metilal Nebru. Indeed, Sir,
it would be foolish 'en my part to make .an sffort to cenceal the wtwte of
§B-Peelings ‘between the two great ecommmmities and be 'belittle gravity
o? the comrmunal temsion. ¥t is m my Ymmble opimion :the first and fore-
most duty of every true Indian to bring about a recanciliation between

(%) Expenditure ¢lassed as polisical and foreign, .

(4i) The payment of all debts and liabilities hitherto lawfully wortracted and
‘inourred by the Becretary -of Stute for India ‘in ‘Council on account of
the Government -of India.

i(¢) "The Council of the Becretary of Btate for Tndia shull be -abelished and the
position and functions of the Secretary of State for India shall be
assimilated to those of the Becretary of State for the self-governing
Dominions save as otherwise provided in clause (b).

(d) The Indian Army shall 'be nationalised within a reasonably shert and
flefintte period of time and Indians shnll be admittod for service in all
arma of defence and for that purpose, the Govermer Gemeral and the
Commm;;er-in-(}hief shall be assisted by a Minister responsible to dhe
Amsentbly.

(e) The Central and Provincial Legislatures shall -consist entirely of menibers
lected by constituencies formed on as wide a franchise as possible.

&{f) The principle of responaibility to the Legislature shall be imtroduced in
wll bhranches of the administration of the Central Government wubjeot to
‘ramaitionnl reservations amd residuary powers in the Gowernor fiememd in
respect of the centrol of Military, Horeign -and Pelitical affairs far a
fixed term of years :

Provided fhat during the said fixed term the proposals of the Governor
‘@enernl i Counosil for the appropriation of any revenue or moneys for
military or vther expenditure classifled as ¢ Defence ’ shall be abmitted
to ‘the vote of the Legislature ; but that the Governor Generdl In
Council #hall have power, notwithstanding the vdte of the Assenibly, to
-app up to a fxed maxinrum any sum “he ‘may esonsideér neeessa
Por such expenditure and in the event of 4 war to sutherime -sudh cxpendi-
ture as may be comsidered necessary exsseding the waxisnom eo fixed,

wg) Tiwe mm wystem of dyaschy in the Previmees shall be abolished and
2epiecd by unitary and automomens respomsible Gevernments subject
ko ifhe general cemtrol amd residunry powers of the Cewtral Government
in inter-provineial and all-India matters.

(4) The Indian Lagislature shall after the expiry of the @wed torm .of years
referred to in clauses (b) and (f) have full-powem $o mmke such amend-
-snents in the conmtitution of ladia from time to fimwe.ms may appear to it
Deggssary or desirable.

T:.:l ﬁ.h:ndbly further recommeads to the Governor Gemeral in Coumeil that necessary
:“.1 R n :

(@) % condtitute in eonsultation with the Legislative Aesembly a convention,
round table conference or other suitable agency adegmm representativo
of all Indian, European and Anglo-Indian interests to feame with due
regrard to the interests of minoritios a detailed scheme based on the above
principles, after making such inquiry as may be necessary in this behalf ;
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-

the conflicting elements. There can be mo:doubt that the Mubammadans
in India are deeply concerned about the form of the constitntion to
be framed for the administration of the country aftér responsible govern-
ment has been attained. But our anxiety is only about our share to .be
clearly defined and definitely set apart. The considered opinion of the
eneral body of the Mussalmans is clearly stated in the resolution passed
the All-India Muslim League at its special session held at Liahore in
‘May 1924, which runs as follows :

“‘ Whereas the apeedy .attainment of Swaraj is one of the declared objects of the
“WIl-India Muslim Lengue, and whereas it is now generally felt that the conception
“pf Bvwaraj should 'be translated into the realm of comerete politics und become a factor
da thedaily Hfe of the Indian people, the All-lndia Muslim League hersby Tesolves.
¢hat in .any scheme of a constitution for India, that may ultimately ‘be agreed wpon
and accepted by the peaple, the following shall constitute its basic and fundamental
‘prinviples :

‘(a) 'The existing provinces of India shall all be united under a common Govern-’
‘ment on -a federal basis so that each province shall have full and complete
provineial autonomy, the functions of the Cemtral Government ‘being
confined to such matters only as are of general and common concern.

(b) AJK territorinl redistribution that might at any time beecome necossary,

dll not in any way affect the Muslim majority of population in.ghe
‘Punjub, Bengal and the North West Frontier Province.
(e) Full religious liberty, that is, liberty of belief, worship, cbservances, pro-
« Ppagan association and -edueation shall be gunranteed to :all com-
munities.

@) The idea of joint electorates with a specifiod number of seats being un-
acceptable to Indian Muslims, on the ground of its being a fruitful
aource of discord and disunion and also as being wholly inadequate 'to
-achieve the object of effective mﬁreum;tation of various communal groups,
the representation of the latter shall continue to be by means of separate
electorates as gt present, provided that it shall be open to any com-
munity at any time to abandon its scparate electorates in favour of joint
-electorates,

(e) No Bill or Resolution or any E"{lart thereof affecting any comnmumity, which
question is to be determined by the members of that community in the
€lected body concerned, shall be passed in any Legislature or in any
other ‘elected body, if three-fourths of the members of that community
in that partioular body oppose such Bill or Resolution or part thereof, -

That in the opinion of the All-Imdia Muslim League, the Reforms granted by $he
Government of India Act, 1919, are wholly unsatisfuctory und altogether inudeguate
*to meet the uirements of the country and that the virtual absence of TO8-
\panskhility of the Pxeeutive 'to the elected representatives of the peopla:.n{n the
Jeogislnture ‘has really rendered them futile and unworkable : the League therefore
wrges that immediate steps be token to -estublish Bwaraj, that is full responsible
Bovernment having regard to the provisions of the previous resolution and this,
‘in the opirmion of the Leagne, cun only be done by a complete overhauling of the
severnment of Imdia Act, 1919, and not merely by an inquiry with a view to dis-
-gover llefects in the working of the Act and to rectify imperfections under its rule-
making power.’’

The complete overhauling canmot be dene by such a Committee as
was appointed by the Government of India and whose report we are
mow discussing. We are not opposed to having Swaraj or responsible

Government : what we are opposed to is the Raj of a single community.
As regards Swaraj in its real and true sense, which means Government
3y all the communities and the people of this country, the Mussalmans
certainly are as anxious and earnest a3 any other community inhabiting
this vast Peninsula. Like the other communities we also -consider the
present state of administration as highly unsatisfactory and unbearable

we are quite in agreement with the demand that the question of
policy and principles of the system of Government under which India

(b) to place the said scheme for apgroval ‘before the Legislative Assembly and
submit the same to the British Parliament to be embodied in a Btatuto ’.'’




8%0 LEGISLATIVE ABSEMBLY, ' (8Tm SEP. 1925.

[Maulvi Muhammad Yakub.]

ought to be governed in future must immediately be settled and we
must be entitled definitely to know the number of stages and the period
of each stage after which the present system of Government will be
radically altered and based upon right principles and policy in the
accomplishment of our cherished goal. Freedom is the birth-right of
every nation in the world and no nation can recognise and appreciate
the blessings of freedom more than the Mussalmans whose religion 1s
based on the principles of freedom and the equality of the human raece,
which knows no depressed classes and no untouchables. Almost all
the educated and patriotic Mussalmans are fully of opinion that the
Government of India Aet, 1919, is wholly incapable of leading us to
the path of responsible Government and no action taken under the Act
or the rules thereunder can rectify the fundamental administrative
imperfections. I am quite in agreement with the opinion expressed by
the non-official members of the Reforms Inquiry Committee contained
in the minority report when they say :

f¢ We do not think that our suggested amendments, if effected, will afford valuable
training towards responsible government, ‘or will provide any solution of the difficulties
which we have discussed in our Chapter on Political Conditions.’’

This is the last paragraph of their report which has already been
quoted by the Honourable Pandit Motilal Nehru and I therefore need
not repeat it here. No doubt the authors of the minority report are
entitled to our gratitude for their courageous attitude and honest ex-
pression of views ; and if this House to-day is not in a position to accept
their Report as it stands, it is not because of our disagreement with
their views but because by the terms of reference in the matter of
remedial proposals their scope was much limited and therefore they
could not go to the full length of our national demands. The amend-
ment proposed by the Honourable Pandit Motilal Nehru is only an
amplification of their opinion quoted above which also fully represents
the views of a very large majority of the people of this country. Sir,
1 do pot claim that the whole of our electorate is yet fully in a position’
to realise the importance of responsible government. But, Sir, this is
no reason why our country should remain in a state of perpetual sub-
Jugation. In England itself Parliamentary Government existed some
hundred years before even the rich and middle classes of the people
had any voice or vote in it. It is futile to say that we must wait till
all the people are ready. The British people did not so wait for their
Parliament. We are not allowed to be fit for over 150 years. We can
never be fit till we are actually made to undertake the work and the
responsibility. When China in the East and Persia in the West of
Asia are awakening and Japan has already awakened and both of them
were under despotic rule, can the free citizens of the British Indian
Empire continue subject to despotism for ever t It is no use telling
us that a good beginning cannot be made as yet in India. I assert that
not only has the time fully arrived but had arrived long ago to make
this beginning. The only thing needed is the willingness of the Govern-
ment to fulfil the Royal pledges of 1857, 1887, 1898, 1906 and 1917 and
there cannot and shall not be any hesitation in carrying out the amended
Resolution now under discussion. With these remarks, Sir, I whole-
heartedly support the amended Resolution proposed by the Honourable
Pandit Motilal Nehru.
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Mr. M. V. Abhyankar (Nagpur Division : Non-Muhammadan) : Sir,
1 thank you for giving me an opportunity for intervening in this debate.
I rise to support the amendment of the leader of the Party to which
I have the proud privilege to belong. During the short space of time,
however, that is at my disposal under the rules, I do not think I can do
justice to that all-important amendment and to its provisions cate-
gorically. What is it that we want ¥ We want that the revenues of
India shall vest in the Government of India. No true Government any-
where on the face of this earth can exist without the command of the
power of the purse. The power of the purse, Sir, is the key-note of the
whole situation. Unfortunately, under the present regime, that power
has been solely reserved to the bureaucracy, the Executive and the
autocracy. What is that we, want next ¥ We want that the Governor
General in Council shall be responsible to the Indian Legislature. You
cannot have democracy and bureaucracy running side by side. The
two things are divorced from one another. They: cannot be wedded
together. We want officials of this country to be the servants of the
people as they ought to be and not their masters as they at present
continue to be. We want the abolition of the Council of the Secretary
of State and his being placed on a par with the Secretary of State for
the Dominions. Under the present arrangement, Sir, India’s centre of
gravity is in London. We want to get rid of this most unnatural ar.
rangement. Then, Sir, we want that the Army in India shall be
Indianised in a short period. We do not want again to move in the
same vicious cirele of no army, no full Dominion status ; no full Dominion
status, no army. 1 will not attempt here, Sir, to reply to the various
arguments that are usually advanced against the rapid Indianization
of the Army. They have so often been shown by many a Member of
this House as nothing more than sham excuses to keep us out of our
own. Sir, then we want fully representative Legislatures based on a
wide franchise. I would sooner be elected by 10,000 people than by
1,000 people, because then I would feel more satisfied as having been
returned by a large electorate and would feel much stronger in my
place. Then, Sir, we want the various Governments of the country to
be responsible to the Legislatures. It is no good your merely enfranchis-
ing the people. If you want to comstitute an electorate, it will not do
if you merely enfranchise the people. The one thing that you must
do is to make the vote valuable. If a man is asked to vote and as a
result of that vote nothing happens, nothing that he can see, nothing
that he can appreciate, nothing that he can reward or punish by the
maintenance or the transference of his vote, you cannot train an elee-
torate. Therefore, the first necessary step in the training of an electorate
is to give it power through its representatives. As a result of a vote,
if a person is elected and he cannot only criticise but get things done
and be held responsible for the things that he does, then the man who
wants to turn him out will soon make it his business to undertake the
task of training the clectorate to realise the importance of the vote.
You must ecreate men who will be responsible to their electorates, who
will be competent and who will have the power to carry out their
demands.

Mr. K. Ahmed : That will take some time.

Mr. M. V. Abhyankar ; No, it will not take any time. And it is only
then, when such a.state of affairs comes into existence, that we can do
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something worth doing in these Legislatures, something better than
merely fiercely and impotently criticising those that are in power to-day,
those who are the masters of the situation to-day.

Then, Sir, the present Government of India Aet was considered by
some amongst us as the great gift of the British people to India. But
-even those who were once charmed with this gift horse have now been
thoroughly disillusioned after having looked into its mouth.

Mr. K. Abmed (Rajshahi Division : Muhammadan Rural) : Where
wpere you then ?

Mr. M. V. Abhyankar: I am commg to you Mr. Kabeer-ud-Din
Ahmed presently. (Laughter.)

To-day 1 see very few on the side of the present constitution exocept
those that are attached by golden hooks and they indeed inquire nothing
more about any question, but what are the commands of the day ?
And those who oppose this amendment demanding freedom for the
people of India, like my friend Mr. Kabeer-ud-Din Ahmed, I will freely
admit, have more cogent remson, because it is they from whom our
bondage arises.

Then, Sir, the speech of th¢ Honourable the Commerce Member,
‘a8 he delivered it yesterday, I think did him great honour and very
‘great honour indeed, because he has upheld the traditions of the group
to which he belongs. Whoever heard of political reform coming out
of bureaucracy and particularly an alien bureaucracy ¥ His devotion
to the people of this country, his devotion to the ‘masses of this country,
is, I should say, something rather remarkable ; but, unfortunately, Sir,
‘devotion has often been the commaon veil of pernicious designs, and his
speech yesterday reminded me of the wag in the play who follows an
‘honest gentleman with ‘‘ God bless and preserve your honour’s wor-
ship ' while he is slyly picking his pocket ! The Honourable the Com-
merce Member yesterday repeated the old falsehood of the theory -of
Britain’s trust of India. He repeated and repeated it more than once. He
said that the British were the trustees and until their trust was fulfilled,—
and not one day before that,—they would not depart from thig country. I
em sorry the Honourable the Commerce Member is not present here.
1 should have liked to have asked the Honourable Member who created
this trust. Did God one fine night whisper it into his ears and hend it
‘over to him 1 It is not a trust, it is a huge fraud, a gigantic fraund. He
said that the new generation does not know what it means for a man’s
lfe to be saved or a woman’s honour 'to be saved. These are his words.
Are we safe under the British bureaucracy and under the present Govern-
‘ment in our own house ¥ We are shot down like dogs as we have been
m Jallianwalabagh. Even the best amongst us, that gentleman owver
there, the leader of our Party whom ‘to-day you call your Honourable
¥riend, was his liberty safe in his own country ¥ Nome of us can escape
‘Yhe kind attentions of our paternal Government when it means to bestow
them upon us.

Then, Sir, the Honourable the Home Member said that India was
such a vast country, India was populated with so many millions of
people, that it would not be possible for a democratic government to
gurvive ‘in this country.
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The: Honourable Sir Alexander Muddiman (Home Member) : I said
nothing of the sort, Sir.

My. M. V. Abhyankar : I beg the Honourable Member’s pardon. 1t
was the Commerce Member who said it.

The Honourable 8ir Bagil Blackett (Finance Member) : I may say
or behalf of the Commerce Member that he said nothing of the sort.

Mt. M. V. Abhyankar : He did say so. I have just read a copy
of his speech. He gave us the analogy of the South American Btates
and he said that India was such a big country, populated with so many
people, that it was not possible for any democratic government to thrive:
in this country.

My. H. Tonkinsen (Home Department : Nominated Official) : May
1 say, Sir, that the Homourable the Commerce Member:did not say it
was not possible.

Mr. . V. Abhyaniear : He said it was a new experiment. That
means exactly the same thing. When you say it is an experiment, you
say at least that it has not been possible. Then, Sir, I would tell him
that. the history of the world is not finished yet. Many chapters are
yet to be added to it and we may be able to add, by the grace of God,
one more glorious chapter to it. # The whole of India will stand as one
man. in. & demaocratic government and then her power would be such
that they would not be able to meet it. Then, Sir, the Honourable Com-
mence Member said that Indians were divided, that there was no un-
Aanimity in India, and unless we got that, it would not be possible for
self-government to be established here. This is an old hackneyed argu-
ment. I should like to make him a present here of a passage giving the
conditions that prevailed in his own copntry, when they were fit and
quite fit for self-government. (An Honourable Member : ‘‘ Are you talk-
ing “of HEngland or Scotland ?’’) I am talking of England. Lord
Dunraven in ‘‘ Legacy of Past Years " says :

¢ The Penal Code came into existence under Willlam immediately after the
Réevolution, and was extended under Anne and the firat two Georges. It affected all
human action and endeawour in every form of life. Catholics were prohibited from
sitting in Parliament, and were deprived of the franchise, They were excluded from
the Army, Navy, the Magistracy, the Bar, the Bench. They could not sit on Grand
Juries. or Veatries, or act as sheriffs or solicitors. The possession of arms was
forbidden to them. They could not be froemen of any corporate body, and were
allowed to carry on trade only on payment of various im]ilmitiom. They could not
buy laad nor receive it as a gift from Protestants ; nor hold life annuities or mortg;
or leases for more than thirty-onc years, or any lease if the profit exceed ome-th
of the rent. Catholics were deprived of the liberty to leave property in land by will
Their estates were divided among all their sons unless the eldest became a Protestan
inv witich case the whole estate devolved upon him. Any Protestant who info
upen & Catholie for purchasing land became the proprietor of the estate. No Catholie
was allowed to possess a horse of greater value than £5, and any Protedtant could
take the horse for that sum. A Protestant woman landowner was, if she married s
Catholie, deprived of her property ; mized marriages celchrated by a Oatholis priest
were declared null. A wife or child professing Protestantism was at once iaken from
under the Oathollc husband or father’s- conmtrol, and the Chancsllor made an assign-
ment of income to them. Cutholie childrem under age at the time of the Catholic
father’s death were placed under tho guardianship of Protostants. Catholics were
exeluded from seats of lbirning. They could not keep schools or teach or act as
guardians of childven,’’

This was the condition, Sir, of your own country when you thought
thHat you were quite fit for sell-government and were having it.
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Mr. President : Order, order, the Honourable Member’s time is
up.

Mr. M. V. Abhyankar : I will not then quote othef passages, Sir,
since my time is up. Indians have been led in the past to believe that
the sole aim of the British rule in India was their welfare. This theory
which was nothing more than a mask to hide the true character of
British rule, has now been completely torn asunder. Dreamy and con-
templative India cannot be deluded any more. Even the most Moderate
of Moderates among us, a8 could be seen from the speeches of Sir
Sivaswamy Aiyer and Mr, Rangachariar, has lost all his faith in the
British people. At last he has found out that they are not gods, which
he once believed them to be, and that they will not voluntarily forego the
gains of power from considerations of mere justice. The Moderates no
longer indulge, as was said by my Honourable friend Mr. Rangachariar
yesterday, in the phrase ‘‘ British justice.”” If, and the ‘‘ if '’ is a very
big one......

Mr. President : Order, order. I eannot allow the Honourable Mem-
ber to go on. Already I have given him two minutes more.

Mr. M. V. Abhyankar : I will finish in one minute, Sir. If, and
the ‘“if ’’ is a very big one, there is such a thing as British justice, T
would like to know from this House if the Irish people and the white
people of Kenya had no faith in it. I %an assure this IHouse that they
had plenty of it. Only whenever they wanted to appeal to the sense of
justice of the British people, they also appealed to some other sense, so
that two or more senses quite awake to the situation, and acting to-
gether, might result in some little justice. That is the way in the
British €mpire their own people have of getting things done, and that
is the way they proceed to their business.

One last sentence, Sir,-and I have done. We have a system of
Government in India to-day which is treason to God’s law, because
under it the noble, free, virile, fearless, which is the red blood of a
natton has become torpid and nothing can compensate us for so terrinle
a wrong. Wounded self-respect, complete deterioration in the manhood
of the nation, economie evils of vast magnitude inseparable from foreign
domination have become intolerable. The galling chains of subjection
can no longer be endured by us, and we have made up our minds, I
should tell the Honourable the Home Member in the end, to break those
chains in spite of him and his Government. This is a critical juncture
in the relations between England and India ; we have now reached a
stage when it is necessary for our rulers, to take advice in time befora
it is too late and take a bold step to bring about a rapprochement, to
conciliate the people of this country, and prevent any further alienation
between the two countries, and unless this is done, who can foretell
what is in the womb of futurity ¥ We on our side can only trust in
God and seek from Him further light on the subject.

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna : Non-
Muhammadan Rural) : Sir, several instructive and interesting speeches
have been made both yesterday and to-day in regard to the gencral
political situation in this country and to the issues that arise on the
report which is associated with the name of my Honourable friend Sir
Alexander Muddimap. Sir, in the concluding observations made by my
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Honourable friend he expressed some amount of satisfaction that, beforo
the end of his official career in this country, he would be able to put the
recommendations associated with his name and those of the majority of
his Committee into.....

The Honourable 8ir Alexander Muddiman : No, Sir, I never said
that ; I said I hoped I might be able to do some small thing o improve
the administrative machinery.

Diwan Bahadur M. Ramachandra Rao : Sir, both my Ilonourable
friend and my Honourable friend Sir Charles Innes referred to their long,
and if I may say so, their distinguished services to this country, and if
at the end of their carcers in India they can only back up what I may call
the very insignificant proposals which are embodied in the majority report,
I am really sorry for them. Sir, the Government of India is now practical-
ly in the hands of a governing class. The governing class have decided
the destiny of this country on all previous occasions, and Sir, the new
Councils have been in existence for the last five years, and looking at the
fact that the growth of publie opinion is also a deciding factor in these
matters, I at any rate expected that, whatever the merits of the proposals
of the majority committee might be, my Honourable friend would take
into consideration the general public opinion in regard to this question.
Sir, almost every one of the witnesses before that Committee urged that
dyarchy is a failure, that the inherent defects of the existing machinery
are such that it is impossible to rely upon it as machinery of administra-
tion in the provinees, and that the principle of responsibility should also
be introduced in the Central Government. Amongst those who have urged
this view are the er-Ministers inethe provinces, and looking at the com-
position of the Committee, one of its Members, Sir Tej Bahadur Sapru, was
connected with the Government of India at one time, and the latest addi-
tion to the Government of India, Sir Fazl-i-Hussain, has urged the trans-
fer of all subjects in the provinces and also responsibility in the Central
Government. So much, Sir, for the evidence. As regards the way in
which these proposals were generally received in the country, there is not
one single responsible public association or body or responsible organ of
the Press which endorsed the proposals of the majority. In these cir-
cumstances, Sir, it is certainly most surprising that my Honourable friend
should have the hardihood to get up in this Iouse and ask us to accept
the proposals embodied in the report of the majority.

Sir, having said this much, I may also point out that my Honour-
able friend himself was aware that one of his proposals would be endorsed
by Indian publie opinion, and the minority have also said the same thing.
At page 186 they say :

¢ The Majority Clommittee say in their Report that no recommendations within

the terms of reference would satisfy Indian public opinion. We desire to express our
eomplete ont with this opinion, though we do not agree with some of the

members of the majority, who hold that there is a section of Indian politicians which
will recognise that a constitutional advance has been effected if more subjects are
transferred, particularly when the list of recommended transfors referred to above
is borne in mind.”’

Therefore it is elear that both the majority and the minority are of
opinion that nothing done within the terms of reference will meet with
the approval of Indian public opinion, and yet the Honourable Member,
conscions of the faet that nothing done within the terms of reference will
meet with general approval asks us to endorse his recommendations,
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Siwr, afart from these general observations, my Honourable friend has
skiffuily avoided making any reference to any of the recommendations. off
the majority of the Committee. That is another argument in support
of the view that he did not thimk it wortiy his- while that He showld elalsorate
‘and justify those recommendations in this- Assembly. I db not wish tm
weary the House with the details, but if you loek at the details, yow wilk
see that a pious observation or recommendation that the Meston. Com-
mittee’s Award should be revised, or that the Members of the Executive.
Council should not be in charge of any of the spending departments, or
that the Devolution Rules should provide for Financial Advisers, or that.
the separation of accounts from audit should be given effect to, these and.
other recommendations in regard to the provinces will not carry us any
further than we are at present. In regard to the Meston Settlement, the.
recommendation is qualified with those familiar words that the mrevision.
should take place *‘ as soon as a favourable opportunity ocours.”” These
words are familiar to us in connection with other pladges which have.
been made in regard to one of the burning questions of the day... ...

, The Honourable 8ir Basil Blackett : Does the Honourable MemBer
want that revision earlier ¢

Diwan Bahadur M. Ramachandra Rao : I am merely discusding the:
views of the majority. My own views are well. known, and my Heanaun-
able friend knows what I feel on the subject.

Mr. H. Tonkinson :: What did the minority say on the same point ¥

Diwan Bahadur M. Ramachandra Rao : Even if the majority amd
the minority may agree, that does not mean it is a sound recommendation,

Mr. K. Ahmed : What is the use of quoting those whom you do not
approve ?

Diwan Bahadur M. Ramachandra Rao : My Honourable friend has
& licence-in this House which no other Member enjoys and I do not think
it i3 necessary for me.....

- Mr. President : I would ask the Honourable Member to ignore
Mr. Ahmed’s interruptions.

Diwan Bahadur M. Ramachandrg Rao : Sir, so much for my Honour:
able friend Sir Alexander Muddiman. My friend Sir Charles Inmcs
made some observations about the size of India as a reason for the view thay
responsible government is unsuited for India or very difficult to introduge,
I do not know, Sir, whether at any future time India will become smallen
than it is now. Does my Honourable friend suggest that on aacount. of
the size of India there should be two Central Governments in this country ¥ -
It is impossible to understand the relevance of the size of Imndia in' a' com:
sideration of this question. There are Provinces and provincial adminis-
trations and: if necessary the question of the redistribution of previneial
areas may be taken up and decided. Then my Honourable friend referred
to the social structure of India and also to what he called the want of funda-
mental unity in this country. This argument has. often. been brought.
forward. On the occasion when Lord Cross’s Act was under discussion
the same arguments were used. The communal differences, ceste differ-
enves, religious differences, these and others which exist in this. great
continumt huve been trotted out. There was again evidence of this when
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the Act of 1909 was under discussion. Then on the occasion when the
Parliamentary Joint Committee investigated the matter all these differ-
ences and communal difficulties also came up for consideration ; and in
1924 when the Resolution about Dominion status was under discussion the
same views were cxpressed. Nevertheless every time the Government of
India, or rather His Majesty’s Government, has taken a definite step
forward. Thé Preamble to the Government of India Act says that the
goal of His Majesty’s Government is the establishment of responsible
‘government in the country. Therefore, Sir, I really do not understand
why the same argument which has been urged on so many different ogea-
sions when a definite step forward has been taken should again be used on
the present occasion to prevent a further step in this same direction being
tuken. So much for these differences and difficulties, Perhaps in this
connection 1 cannpot do better than invite the attention of Honourable
Members to what Mr. Ramsay MacDonald, the late Prime Minister, said
in regard to this question during the debate on the budget estimates in the
House of Commons on Colonel Wedgewood’s motion :

¢¢ Having said that, 1 should like to make our~position elear upon another point,
which is very germunc to thut. We are cunutm{tly being told that India is not a
nation, that there arc so many hundred tongues und dialects, so muny religions, so
many sects, so many custes always coming up again and again. Al I um concerned
with is this, thut 1 will defy anybody to turn to me a page or a section in the history
of India, where the life of India was running at the full, where in peace or in war,
turn to me onc single section of those rcligious philosophies that are really the basis
of the life of the Hindu, and point out to me anything where there is not under-
lying all the assumption, the aim of Indian life was unity within the peninsula.
It has been the aim of everyame, of every conqueror, to unify thut peninsula. It bas
been the aim of every statesman, The Hindu, who utters his religious prayers at the
Ganges, the whole conception of the Indian mind is unity, and tho fact of a common
hubitation in the peninsula has gone far to remove, at any rate amongst the sections
that are creating our political problems—I say that amongst those people the difference
between Hindu and Muhammadan is steadily being bridged over, und the leaders of
both sections are constuntly in the same category.’’
Sir, this is the view which my Honourable friends opposite should take
and they should not urge the same arguments and the same differences
which have been referred to on previous ocecasions.

Sir, I do not wish to take up the few minutes at my disposal with any
further observations in regard to either of my Honourable friends opposite.
I only wish to refer to one aspect of the scheme which has been embodied
in the amendment of my Honourable friend Pandit Motilal Nehru, and
that is the aspect to which my Honourable friend Mr. Rangaswami
Iyengar made some reference yesterday. Our point is that the whole
scheme of the Government of India Act, 1919, is unsatisfactory. We say
that unless the revenues of India are vested in the Government of India
and are administered under a responsible legislature, there cannot be any
responsibility in financial administration and no other change except this
will meet the requirements of the situation. Sir, when the Aect of 1858
wag enacted, there were at that time both the Board of Control and the
Court of Directors, and the Council of the Government of India {vas
really a reproduction of the Board of Control and the Court of Directors.
Even at that time, Sir, many people accustomed to the free institutions of
(Great Britain had great difficulty in reconciling themselves to the creation
of a Council at the India Office. A good many of the Members who took
part in the debate on the India Bill in 1858 deprecated the creation of
a bureaueracy at the India Office. They sajd that the mismanagement of
colonial affairs which was then present in the minds of the people was
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dwe eatirely to the hurauuaraey at the Lolomal Offfice ; and in his fathors
report on the affairs of British North Amerieq Lord Durham e aiped
that owing to repeated chamges in the political chiefs at the Calonial
Offiee the real management of the Colonies fell jnto the hands of the per-
manent afficials, wnd this was felt by the Colonies as a great grievamoe ;

a group of British reformers ‘at that time who were working with
Lerd Durham held exactly the same views.

Mr. Pregident : 1t in a vory unpleasant thing for the President to
have to remimd Ilomourable Members of the time limi¢, but 1 hope the
Honourable Mamber will bring his remarks to a close.

Diwan Bahadur M. Ramachandra RBao : Well, Sir, I only wish to
point out, if you will give the one minute, that the abelition of the India
Office was advocated also by the Crewe Committee. They said :

) ““ We peiterate however our opimion that the present is the woat opportune time,
bath for paolitical and coustitutionnl reasony, for marking the ineeption of the Daﬁoﬂm
by a definite and unmistakeabe change in the Home Adwministrution of Ipdia.’’

They suggested that the India Counecil should be putely ‘an advisory body
and that the statatory funmections of that body should be abolished. TIf I
had’ the time ¥ would have shown that all the clauses of this amendment
have been discussed by Indian public opinion durmg the last 40 yearw.
The alolition of the India Office was referred to im the first Indian
National Cengress. It was agreed to in 1916. It was urged before ‘the
doint ‘Pgrliamestary Committee ; and if my Honourable friend, Siv
Alexapder Muddiman who. is gemerally acquainted with the political
literature of this coumtry, would take the trouwble he will see that this
amemdwment reprewents the general consensus of opinion i Ipdia.  'We' are
perfectly certain that the conditions imposed by the Secretary of Siate
in his speech have been fu].ﬁllad in regard to the amendment which is
now before the Houwe.

Mr. Chaman Lall (West Punjab : Non- Muhammadan): Sir, it is
with the greatess diffidence that I-rise to-day to take part in this debate.
1 am convinced that the atmosphere which wurrounds the proceedings of
this House on this guestion is surcharged with unreality. There, on Ythe
one gide, you have the Treasury Benohes comvineod of their nught of
their great power. There, on the other side, you have the representatives
of the people of India convinoed of the nghtenusncw of their eause. On
thit si ¢, Sir, you have nothing but brute force. Oa this side, we have
nothing but the Will of the peaple. You happen to be comvinced at the
present mnmem that the Will of the peaple is not strong enough 1o gesert
1tsel?, and it is because of that that you bere in this llouse, Lord Birkenhead
in 'the Houte of Lords and His Ex.wllency the Vieeroy in epening this
Besiop,—take up the attitude that there ix nothing deing as. far as the
&bma:rd ‘for po‘lmcal freedom is concermed. You may be right or

18 " may bhe wrong; events and the future wilh jys lfy

Noawr. {on or justify us. But let me at the outset give
you this wa.rmng de no dopend too much upon the brute foree that you
¢ommand now. THat force, that power, that strength is a double-edged
eoword.' You may use it to put us down now, but in the end it will result
in nothing less than the destruction of the present system of government.
You ‘are challenging’ connntutmqal strugg! [p;i;a to-day. - You are
trying, you are ‘doing your wonst, to destroy th.st constitutional struggle.
No man, 8it— ard T address these words in glk earnestness—no man in
Endia' karoves what the eﬂd of ‘this may be.  We are faced to-day, not with
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the issue which the Honourable the Commerce Member pressnted to us,
but.with the issue¢ which the Honourable the Home Member refused to face.
“Phe issue is very simple.’ Last year, when we the Swarajists eame into
the Assembly, we came with the determination either to mend the Assembly
or te end it; and as a beginning we presented you with our demand-—a
very modest and moderate demand. You were at the moment under the
tutelage, the Government of India were under the tutelage of a party which
was supposed to represent the eause of righteousness as far as India was
coneerned—the Liabour Party ; and under the pressure of the Labour Party
you were eompelled, let me remind you, to set going your committee known
a8 the Muddiman Committee. But with it you gave an undertaking to
this House that if in the examination of the eonstitution of India defects
were dissovered which would miake it impossible for the constitution to
werk properly, then the matter would be left open. What ¥ want to draw
the attention of the House te is this, that the overwhelming evidence which
took in that committee proves that the working of this constitution has
come impossible. You, " Sir, have not faced that issue. That
imue is perfectly clear. The people of India say to you ‘* We
eumnot work this constitution ; there is no popular will behind
it ; 1here is no popular sanction behind it ; the econstitution itself
has been proved by evidence to be unworkable.”” Yet you will persist
beeause you know that yon have brute force on your gide in telling us that
we must continue to work this constitution, that we must continue to
co-operate with you in working this reforms scheme. What is it that you
weun by co-operation ? Co-operation with what ¢ With a scheme which
every witness, every Minister whe gave evidemce, barring one, and gave
willing eo-opueration to you for three years, has said to. be unworkable, a
scheme which it is impossible to regard as one which would lead 1o the
success of the reforms ¢ And yet, Lord Birkenhead, after a very .painful
period of intellectusl parturition, ecomes out with the statement that he
expects the people of India to co-operate before he could do anything for
the people. What is it that you are demanding of us ! A one-sided
bargain : you say ‘‘ Give up your fight; give up your non-co-operation out-
side the Councils and inside: come to us like beggars; eat humble pie, and
then, and then only, in the might of the British Empire, in the wisdom of
the British Empire, we may comsider at some future date your claims.’’
That, Sir, is & ene-sided bargain that you are asking of us to make. MThere
‘is no-man from the leader of my Party, from the leader of the Independents
in this Iouwse downwards, ne politically-minded intelligent man in the
conqtry, who is prepared to aecept such an ignominious and humiliating
position for himself or for his country. Lord Birkenhead said—and let
me remind those who may still have doubts as to the: meaming that His
Lordship wished to convey to his audience—he said :
¢ Couformybly with the principles laid down iu the Preamble one constitutiom
oy snpther might at onc time or amother bo attempted. Experience, educating us,
or informing eur critice in Indis might induce us to make an amendwment here er an
advance or n variation there. But the whole message as we understand ib of eur
situation in Indin with all it involves, in the storied past, in the critical present
and in the inealeulable future is to be read in that Preamnble,’’
He says that India must be tied to the apron strings of the British
Empire until it pleases the rulers of the British Empire to take notice of

us,
His Excellency Lord Reading supplemented that and said :.

‘“ My Government and T ''—and this is absolutely definite—*‘ after most cam
folly weighing their views have reached the conclusion that the moment for am
inquiry has not yet armived.’’

L159LA B2
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That, Sir, is the situation to-day, the constitutional position. As far as
the political situation is concerned, everybody knows that a constant and
ceaseless struggle has been waged against British Imperialism in India. It
has been waged by every political party in India, in different ways no doubt,
by the non-co-operators, by the Swarajists and by the Moderates. Is
there any man in his senses in India to-day who believes that that fight is
going to come to an end !  We may not have the sanction behind us at the
present moment. Dut there is no man who believes that the time will not
come, and very shortly come, when we shall have the sanction behind
us. We do not intend, Sir, at least the Swarajists do not intend to com-
mit political hari kari ; we are not going to efface ourselves by merely
listening to these sweet words which mean nothing. Your policy is a policy
of do-nothing ; your policy is a policy of repression ; your policy is
a policy of tyranny undiluted, because you know that you have the power
of your sword. Our poliey is a policy of suffering; our policy is one of
organisation; we shall go to our people; we shall educate our people; we
shall organise our people and will make it impossible for this Government
to sit npon the high pedestal upon which it is sitting at the present moment,
Just as Humpty Dumpty, as the old maxim says, sat upon a wall, so the
British Government are sitting upon the wall. But remember the time will
come when Humpty Dumpty must have a fall, and netither the King’s men
nor any power on God’s earth will be able to set you up again.

1 heard the Ionourable the Commerce Member say : ‘‘ We are the
trustees of the people of India.’”’ Trustees of India—are you the Lord’s
annointed and the Lord’s appointed? Who appointed you trustees of
India ¥ Robbers and thieves, that is what the British people in India have
been. They have not been trustees of India. You have broken every
pledge that you gave us, broken it to the ear of the péoples of the w orld
you have treated with contempt.....

Mr. President : Order, order. The Chair must discourage this prac-
tice of constantly and repeatedly addressing the Treasury Benches instead
of the Chair.

Mr, Chaman Lall ;: Sir, I was addressing you and through you the
Treasury Bench, 1 can find no fitter medium through which I could
convey my impressions and my thoughts to the Treasury Bench than
through you. Here are statements that show how the British Govern-
ment in India have treated their trusteeship. Here is the view of Mis
Grace the Duke of Argyll :

‘‘ We have not fulfilled our duty or the promises and angagemcntn which we have
made with the people of India.’’

That is a very high authority who says that you have not fulfilled your
promses, that you have been promise-breakers to the people of India. Here
is ar}fther authority which says :

The English rulers stand sentinel at the front door of India challenging the
whole world that they do and shall protect India against all comers, and themselves
carry away by a backdoor the very treasure they stand sentinel to protect.’’
Trustees ! Trustees of a treasure which they are protecting for their own
good. 8ir, let me remind you of what Major Baring said. He said that
‘‘ the extreme poverty of the mass of the people '’ of India was a fact. Sir
George (.,ampbell reiterating that, said that ‘‘ the bulk of the people
are paupers Mr. Robertson, who was Agricultural Reporter to the
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Government of Madras, said, speaking of the agricultural labourer in
Madras, that

‘¢ His condition is a disgrace to M{t country calling itsclf eivilised. In the
bost of season, the gross income of himself and his family does not cxceed 3d. per
day throughout the year and in & bad season their eircumstancos are most deplorable.
I have seen something of Ireland, in which the condition of affairs bears some re-
semblance to those of this courtry but the condition of the agricultural population of
Ireland is vastly superior to the condition of the similar clusses in this country.’’
Here is Lord Lawrence, once Viceroy of India, saying ‘‘ that the mass of
the people were 8o miserably poor that they had barely the means of sub-
sistence.”’ Here is Sir William Hunter telling us this. He is the best
defender of British Administration in India. He says ‘“ that 40,000,000
of the people of British India go through life on insufficient food.”

That is your trusteeship. You are welcome to your'trusteeship.
Mr. President : Order, order.
Mr, Chaman Lall : T did not ecatch the interruption,

Mr. President : The Honourable Member must address his remarks
to the Chair and not to the Treasury Benches so repeatedly.

Mr. Chaman Lall : T want a definite reply from the Honourable

the Home Member when he gets up to speak. 1 want him to enlighten the

House as to how be has fulfilled his trusteeship to the people of India.
Statements have been made in the House of Commons that in Tndia the
trusteeship of the British people in India is so construed as to mean that no
support, no sustenance is to be given to the poor people of this country,
that the masses are to be ignored and that the masses are never to he taken
into consideration. Here in this House you have 20 representatives
of the vested interests in India. Have you one representative of the
masses and vet you call yourselves the trustees of the Indian people. Never
have T known such a hvpocricy of trusteeship. Tn the House of Commons,
it was stated that out of a thousand children born in 1922, 667 died within
a vear of their birth. What was the trustee doing then? Sleeping a
sound sleep ?

¢ When T consider life (Reforms) is all but a cheat,

Yet fooled with hope and men favour the deccit,

Trust on and to-morrow will repay,

But to-morrow is falser than the previous day.’’

This is the condition of British Government in India. Politieally,
vonstitutionally and socially this administration is a bankrupt administra-
tion  As T have said on another occasion it has no sanction behind it
but the sanction of brute force. No doubt you hold the sword in your
hand. The time will come when the people of India may he driven not
to actnal violence but to something worse than actnal violenee and yon
may repent that day when that situation arises. T do not want that situ-
ation to arise. Let me be clear about it. My leader does not want that situ-
ation to arise. He has held before you the hand of friendship. Tf von
turn that gesture down, it will certainly be a day whieh the British Gov-
ernment and the Government of Tndia and the whole British Empire will
repent. I do not approve of violence. We are pledged to non-vinlence,

‘1t is the British Government in India that hold the brief for violence, which

always dangle their sword before ns. We ask you to remember that in
presenting this case, Pandit Motilal Nehru has done s> in a meek, mild ahd
humble fashion. It is the first oceasion when the Bwuvraj Party as a party
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has come out and accepted the programme not only of Independents in
this. House but actually' of the Natiopal Liberal Federation. It is to
show the British Government in India that we as a party stand unjted
with all parties in India and the differcnce between us and the Modurates
and other parties in India is this; that when the time eomes for the sanc-
tion to be enforced we shall be there to enforce it. The National Liberal
Federation and the Moderates at the present moment say exactly what
we are saying.

Mr. President : The Honourable Member has alrcady exceeded
his time limit.

Mr. Chaman Lall : I have no intention to continue, but I will just
say one parting word and that last parting word is this-—that in my
opinion, in the opinion of my Party and in the opinion of the leader of my
Party, we and the British Government are at the partine of the ways now.
The. struggle is beund to. continue:if this hand of friendship. which a8 held
out to the British Government % not accepted. In one hand tke British
Government hold the sceptre which is the symbhol of tyranny and on the
othér hand they hold the seeptre which is the symbol of friendship. We'
ask yon to hold out to us the hand of friendship, because we are offering
yéu our friendship. You want our co-operation. We are willing to co-
operate only on the condition that you accept the prineiples nnderlying that
co-operation. We cannot place our life and our liberty in tho hands of
the ‘British Governmens, of Lord ‘Birkenhead or Lord Reading or anay
system of Government that may beé in existence here or in England. We
want a definite announcement on the part of the authorities that they
are prepared to accept the principles that are laid dewn in the amendment
of Pandit Motilal Nehru. If that is conceded, if that is accepted, T mec
no difficulty whatsoever in a recomeiliation being arrived at, but if it is
not, take it from me that we shall to the eountry and raise up a storm
against you--a storm that you shall never be able to meet with any sort
of gesture except the gesture of defeat writ large upon your face.

Mr. President : Before Sir Basil Blackett speaks, [ may explain
that the Chair does not object to a Member occasionally addressing the
Treasury Benches. That may well be construed as addressing the Treasury
Benches through the Chair. But when a Member addresses the Treasury
Benehés repeatedly and ull the time he is speaking without any regard to
the existence of the Chair, the Chair must intervene and take exception to
such conduet.

The Honourahle Bir :Basil Blackett : 1 have no desire to ignove the
Chair. Indeed the presemt.occupancy of the Chair i3 one of my strongest
arguments in answer to the rather pessimistic claims that are put forward
by some of the more voeiferous speakers on behalf of the other Benches
that. :there has been no progress and that the reforms are worth nothing
and that the Government do nothing but sit still. (An Houwourable Mem-
ber : ‘‘ That is in spite of yeu.”’) I da not rise for the purpose of making
& lomg speech and I shall do my best to keep within the time limit, Qne
or two challenges have beem thrown out to the Finance Member in the
course of the debate which I feel it is .pevhaps desirable that I shall mot
entively ignore. Let me begin with: my Honourable friend Diwan
Bahadur Rangachariar. He.quoted Sir Alfred Mand’s rather pessimistic
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remarks about the working of the reforms. They were based oh Sir Alfred
Mond’s experiences of the budget debates of March 1924. Bir Alfred
Mond, the Welsh statesman, was hearly as pessimistic as the Madras stubes-
man, who has a speeial aptitude for pessimism (Diwan Bukadur T. Range-
charsar : * Robust.”’) Robust pessimism. But 1 think that these who
leok back to the debates of February and March 1924 and contrast thome
debates with the debates of to-day and with whnat has happemed in the
meanwhile will realise that there has been a very preat change,

Even my Honourable friend who has just spoken, and who has such
a magnificent gift of eloguence and so little to say—(Laughter) has
learnt yuite considerable lessons gince February 1924, and Mr, Abhyankar
also has ¢come on quite considerably ; they have both retained their old
style, but there is very much more substance in what they have to
tell us. They have learnt a good deal by co-operation, for T think that
the real lemson of the last 18 merths is that there has been a very great
deal of co-operation. (Hear, hear.) There was eo-operation in passing
the Steel Protection Act, there was co-operation in effecting {he seputatfon
of the railway from the general finances, there was co-operation in con-
nection with the last Budget, and [ believe that the historians of the
second  Assembly will eventually say that it had as good a record as the
first in the matter of co-operation. 8o I refuse to be pessimistie.

Mr. A. Rangaswami Iyengar (Tanjore cwm Trichinopoly : Noa-
Muhammadan Rural) : Tt depends on what you are going to do,

Thé Honourable Sir Basil Blackett : Scveral speakers have referred
to that passage in the amendment which deals with the transfer of eontral
of the purse from the Secretary of State in Couneil and the British Parlia-
ment to the Governor {eneral in Council and the Indlan Parliament,
Now Mr. Rangaswami Iyengar spoke as if there was no kind of contrel
of the purse in India, as if the Secretary of State in Council were the
absblute, autocratic master in this respect. Mr. Raugaswami lyemgar
has been sitting for the last month on the Public Accounts Cemmitiee,
and I take this opportunity of saying that he has been an extraordinerily
valuable colleague. Ile has I think in connection with the Public Ae-
counts Committee obtained very many proofs that the reforms have trans-
ferred a very potent weapon to this Assembly, fer control over Govern-
ment finance, even ini the non-voted portions.

\

Mr. A. Rangaswami Iyengar : May I say one word of explanation,
fir, What I said was not that this Assembly had not any statutory
powers under the present Government of India Act ; what I said was
that despite those powers which have been conferred on the Assemblies
in Tndia, the Secretary of State in Council to-day possesses the power
of overriding the whole Budget of the Government of India under some
other rules or provisions.

The Honourable Sir Basil Blackett : My answer would be that he
cannot quote a single case in which that has bheen done, and that any
arbitary attempt to exercise that power would immediately bring ite
own retribution,

Mr. A. Rangaswanid Iyengar | But, Sir, the law is thete and thege
were instanees in the past. . ... ’
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Mr. President : Order, order. Sir Basil Blackett.

The Honourable 8ir Basil Blackett : Sir, I have only a quarter of an
hour, and I will do my best to keep within it, but I cannot if I am con-
tinually interrupted. Therefore, I say that whatever the technical
explanation of the position may be, there has been a tremendous advance
and a tremendous advance is going on all the time. I have not got the
figures, but I am sure that fizures comparing the numbers of Indians in
high responsible positions in the Government of India five years ago and
to-day would show very remarkable results.

Let me now come to Sir Purshotamdas Thakurdas. lle was anxious
to prove that it was necessary in the interests’ of the commerce of India
that there should be a Government responsible to the people. He quoted
several instances. Now I do mnot want to go into those particular
instances just now. We shall have a discussion on the cotton excise duty
hefore very long apparently, and the other subjects are mnot strictly
germane, if one gets deep into them, to the discussion now going on.
But I should like to ask my Honourable friend, Mr. Devaki Prasad Sinha,
or my friend, Sir Sivaswamy Aiyer, whether they are quite sure that a
Government responsible to this Assembly would have done what Sir
Purshotamdas Thakurdas apparently wishes, and guided our currency
and exchange policy entirely according to the views of the particular
section of Bombay, I have a much better opinion of the Indian capacity
for self-government than that. I am quite sure that if there had been a
ministry responsible to a Parliament, that ministry would have en-
deavoured to conduct its currency and exchange policy very much on the
lines that this Government have conducted it for the interests of the
people as a ‘whole. If then Sir Purshotamdas Thakurdas is really right
in the complaint that he hmakes against this Government that it has
not done exactly what a particular section of Bombay has wanted in
various matters, that surely is a strong argument, a much stronger argu-
ment in Sir Purshotamdas Thakurdas’s mouth than it ought to bhe, for a
ministry representing something more than this Assembly at present
represents : for if Sir Purshotamdas Thakurdas is right that a ministry
appointed by this Assembly would have neglected the interests of India
as a whole to the extent that he desired, then Sir Charles Innes must he
right in saying that a Government such as now exists is required which
represents the peop]e of India somewhat more widely. 1 do not agree with
that argyment in this case because I do not believe that Sir Purshotamdas
Thakurdas was right in saying that the present Government have
neglected the interests of India in the matter of commeree, or that a Gov-
ernment responsible to this Assembly would have been so unwise as to
adopt entirely the views represented by the Bombay Merchants’ Chamber
and Burcau. I have a great affection for that Chamber— (Ilear, hear)—
tor I know whenever I visit Bombay that I shall have a lively discussion
and shall meet some live friends there. But I do claim that the Govern-
ment of India have the right and have successfully exercised the right
of representing wider interests than those which are sometimes pressed
with great vigour by that particular body.

The amendment hefore us to-day is rather a diffieult one to under-
stand. T am wa:tmg with great interest to hear how Mr., Jinnah will
explain how it is in accordance with the views of the minority report on
the Reforms Inquiry Committee. Of course it has ome great virtue : it
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is open to a Swarajist interpretation, to an Independent interpretation,
and to a Moderate interpretation, and as far as I can make out the three
interpretations are not the same. (An Honourable Member : ‘‘ They
are -incompatible.’’)

Mr. M. A. Jinnah (Bombay City : Muhammadan Urban) : It is a
crowning achievement,

The Honourable Bir Basil Blackett : They arc entirely incompatible
and will thereby salve the conscience of a large number of people holding
entirely different views when they vofe for the same Resolution and mean
entirely different things. (Several Honourable Members : *‘ No, no.’’)
But let me try and put this amendment in the form in which I imagine
it really is meant to go. I do not pretend that it says so. ( An Honourable
Member : *“ Would you like it to say 50 1’’) But it has I think a least
common denominator, It begins by saying,—‘‘ We do not object to most
of the detailed recommendations in the majority report, but we do not
think that they are of great importance. We do objeet to the prineiple
of the majority report, that is, we do not agree that it is worth while
making a further effort to work the existing constitution and tinker with
it (An Honourable Member : ‘‘ Quite right.”’) Our view is that the
constitution is faulty—and here I have to interpret a little—and we
ought immediately to appoint a statutory commission or a Royal Com-
mission or some other suitable agency for I think the words *‘ other
suitable agency ’’ in the amendment are meant to hint at a Royal Commis-
sion to reconsider the constitution. (Mr. M. A. Jinnah : ‘* A bad constitu-
tion.”’) There is no need to insert additional epithets. Then it goes
on to say : ‘‘ The idea of the new constitution we have in mind is some-
thing on the lines laid down in the clauses of the amendment and we
should like the statutofy commission, when appointed, to consider that
line ag being the most hopeful line of advance. We should even be
willing to insert a provision for a veto here and there and other things
suitable in a transitional stage.’”’ That is how I interpret the amend-
ment, as Mr. Jinnah perhaps would put it. I do say that that is not the
amendment as it is down on the paper. If that had been the form of the
amendment and if this Assembly had come forward and said : ‘¢ Of
course this cannot be done all at once, and for the rest of the life of this
Assembly and for the beginning of the next, we will co-operate to the
best of our ability ’’, then instead of being, as I see it, in form an entire
rejection cf the invitation from the British Government and from Lord
Birkenhead and from His Excellency the Viceroy to co-operate, it would
have been a material contribution to discussion.

Mr. A. Rngaswami Iyengar : Will you frame an amendment and
propose it ?

The Honourable Bir Basil Blackett : I am not good enough at
drafting amendments. That seems to be the particular gift of the
Whip of the Swarajist Party and others. T do not wish to exceed my
time limit or to go further into the matter than that ; it does seem to me
that there is really a great opporunity before us at the present time.
It is not so very long before in any circumstance the statutory commis-
sion must be appointed, There are an immense number of details in
the working out of a new constitution which require study before that
statutory commpission comes. This amendment—this is another striking
point about it as I understand it—states quite definitely that we are
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satisfied that oonstitution on western lines is what Indis wants. (4w
Honourable Member : *“ No.”’) That is what the amendwment says. 1
do not know of ecourse what anybody who votes for it may want.
The amendmont says that the future constitution of India must be
on western inodels. Now, it has often been said that the present eonstitu-
tion is an oxperiment. It is an experiment to my mind not nearly so much
on the yuestion of the capacity of Indians for self-government, as in the
%omblhty of adapting to the conditions of a very great Continent in the

ast the ideas and methods of western responsible democratic govern-
men

Mr. A Rangaswami Iyefigar : This is a hybrid affair.

The Honourable 8ir Basil Blackett : It may indeed be said that the
amendment is hybrid, but, as I understand it, the uunited wisdom of the
three parties in the House comes forward and says we wany a conititn-
tion on the western model and this is our general idea of it.

There are details in this constitution that T should like to deal with.
It suggests that provincial autonomy should be immediately granted.
I think ** provincial autonomy '’ is a niee phrase that hides two quite
different - thoughts. There is the question of making the Provineiul
Governments abaolutely responsible to the provineial Legislatures in the
provincial ephere. There is the guite weparate question of what powers
should be granted to the Provincial Governments. Provineial autonomy
s a subject whieh has taxed the wisdom of the framers of all donstitutions,
foederal constitutions, in the world. It has been well said that the eonsti-
tution of the United States of America all but broke down over the
question of State rights when it was being framed ; one of the most
disastrous civil wars was fought on the question of State rights and
the guestionm is entirely unsolved to-day. That is........ (An Honourable
Member : ‘‘ Blavery '’ Another Honourable Member : ‘‘ And yet they go
on.’’) The fuestion of slavery was the immediate occasion, but it was quite
incidental aecording to the views of Ameriean historians and the real cause
was the question of State rights. ' The yuestion of provincial autonomy is
one of the subjects on which we might seriously think in the interval before
it is possible to take the next step. There are many other sabjects of the
same sort ; one of them is Mr. Rangaswami Iyengar’s own subject, the
question of the financial relations of provinces to the Central Government
and of the Central Government to Parlinment. However, I see, Mr, Pre-
sident, that I shall shortly be putting myself under your ban if I continue.
1 will therefore content myself with making one more appeal to the House.
Let them think again about this offer of co-operation. If they really mean
an offer to co-operate by this rather catholic (though catholic is perhaps
dangdrous adjective to use to-day) amendment, let them think whether
they eannot frame it or at any rate explain it in a form that will not be
what it is at present, & direct rejection of the offer of the Secretary of
Btate to consider any constitution that may have had behind it wide
sappart of Indian opinion and a direct rejection of the Preamble of the
Governnient of Indin.Act, which says that the manner of any advance must
be determined by the British Parliament.

Mr. M. A Jinnah : I am very doubtful whether this debatéd will
be at all fruitful in the end. 8ir, I feel at thid moment that the atmos-
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phere is very gloomy and the political horizon is icortainly very dark. But
in the first instance, let us try and understand what is the question befare’
the House to-day. Bir, the history of thig question is a very old und long
one, but I da not propose to go into that history beyond 1919, In 1919, when
the (Government of India Aet of 1919 was passsd, I think the Government
know pepfeetly well, that there was a large body of people who were not
satisfied with the Act of 1911, but, nevertheless they said that they would try
te wark it for what it is wortk, The (Govermment knew that porfeetly well
and Lord Birkenhead cowld not be so badly informed-——altﬁmgh ke has
not.peferred to it in his apesch—and I am sure that in those ¢onversations
which he hud with Lord Reading in England he must huve been fully
apprised of those faetors and situetipn. Not omﬂuhat, bus they are men-
tioned in the Muddiman Committee’s Report, whish, I believe, His Lord-
ship Lord Birkenhead must have rcad. The reasans why the non-a-
operation movement started, and found its existence and was carried on
were the extraondinary events which moved the blood of every man,
woman and child in this eountry. (Hear, hear,) Sir, the Punjab question
no longer exints : Jallianwala Bagh we cannot fergive; but we are willing
to forget. The Treaty of Bevres is gone ; the Khilafat question does
not exist in that acute form. DBut, Sir, the question of Bwaraj remains.
Now let us recall the reeent history of this question in 1921, what did
this Assembly, composed of men who cams here to co-operate with the
(Government at the risk of obloquy and odium. of public opinion, do 1
1921 ¢

In 1921 & Resolutien was moved and the @overnment ‘practically
accepted that Resolution. That Resolution ram as follows :

‘“ That this Assembly.s mende to the Govermor Gemesal in Council thet he
sheuld convey to the Becretary of State for India the view "of this Assembly that the
progress made by India on the path of responsible government warrants re-examina-
tion and revisien of the eonstitution at an earlier dute than 1920.''

Well, Sir, to that we got & reply from llis Majesty’s Government and
there were three objections raised. The first reason was that the progress
was possible under the existing constitution. This House will rhark the
words that the progress was possible under the ‘existing eonstitution. - The
second reason was that the merits and capabilitias of the eleetorate bad not
been tested by time and experience. And the third reason was that the
now ¢onstitutional machinery had still to be .tested in its working as a
whole,  To that the answer wau given by this Assembly by a large vote on
a Resplution in February 1924, which was accepted. That Resolution, as
amended by the amendment of my friend P’andit Motilal Nehru, was acoept-
ed by every section, almost without exception, on this side of the House.
The House will remember that at that time I for ane made it quite clear
that the round table conferance was merely an agency. What wo : wanted
was that steps should be taken to establish responsible Government in
India. Tt was not a question of a round table conference or a square
table eanference, about which we make bones.” It was not a qnuestion that
we were going to get responsible government now here at this moment.
The question raised by the House was that the Government of Yhdia Aet
was unworkable and that the time had come when this Act shenld bé revis-
o aud reviewed. Bir, to that question the answer was—1I am not going
into details—that the Reforms Inquiry Committee: was eonstituted under
the aegis of the ' Labour . Government. The terms of réference of that
Refortas Inquiry Committee were unfiortunate ; they ave wel known to all
the Members of this House. Sir, it wes asserbed that progress of o
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substantial character was possible within the policy and the structure of
this Aet. We joined issue. Then we were told : * Very well, that is your
position. At any rate, we want to make an inquiry. And, if our inquiry
shows that substantial progress was not possible within the structure and
the scope of this’Act, then the question of revising or reviewing the con-
stitution is a separate issue which will be considered hereafter.”’ Remember
that was a clear and & definite term of refercnce io the Muddiman Com-
mittee, namely, that, if our inquiry showed it, wr were to say that sub-
stantial progress was not possible within the Act and the constitution should
be revised. Well, Sir, here I refer to the speech of Colonel Crawford, who
went to the length of saying in this House and on the floor of this House
with all the responsibility that he carries that the impartiality of the
minority was damaged at the very outset of the inquiry. Sir, I am sure
if the gallant Member had tried to understand the rconstitutional aspect
and if he had read those observations which he quoted in order to establish
the proposition that the impartiality of the minority was damaged, he
would have been the last person to have made such a reckless allegation.
What are the observations upon which he relied ? The observations on
which he relied are to be found on page 132 of the Muddiman Report.
I shall quote those observations and I appeal to Colonel Crawford again
to read those observations carefully, and I also appeal to him that he
should withdraw the suggestion which he made against the minority.
(Hear, hear.) Sir, what did we say ¥ Wesaid :

‘¢ We beg to point out that, having regard to terms of refercnece, we folt at the
very commencement of our work that although it was open to us to traverse a large
ground so far as the inquiry was concerned, yet in the matter of remcdial proposuls
our scope was very much limited by the language used in clause (2) of the terms of
reference.’’

Now, is that not a fact ¥ Is that not true ¥ Does Colonel Crawford
now realise what we meant ¥ Although the terms of reference gave us the
power to inquire into the defects and the difficulties inherent in the Gov-
ernment of India Act from A to Z, yet we were precluded from examining
those defects and recommending the remedies ! That is what we meant.

Oolonel J. D. Orawford (Bengal : Kuropean) : On a point of
explanation, Sir. In view of what the Honourable Mr. Jinnah has said, 1
desire to withdraw—(Applause)—any charges of partiality that T may
have made against the distinguished members of the minority report.
My intention was really to emphasise the fact that in wmy opinion the
members of the minority had given undue attention to the political aspects
avershadowing altogether the administrative aspects of the problem, and
T felt that it was the administrative aspeet and not the political aspect with
which the man in the street and those engaged in trade and commerce were
mainly concerned.

Mr. M. A Jinnah: I am not going to quarrel with the point of
view of Colonel Crawford at the moment. I grant that there are
differences of opinion. But that is not what I am going to deal with at
this moment.

Sir, now I shall proceed further. Now, what is the question before this
House ! The question upon which T again want the House to rivet its
attention is this. Is this constitution to be revised, to be reviewed at an
early date, or are we going to wait until 1929 ¥ That is the real issue and
that is the question which we have got to consider, Now, Sir, we maintain
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and there can be no doubt—even Lord Birkenhead and the Honourable
the Home Member cannot gain say it—that the inherent defects of dyarchy
make any reul progress towards responn&"h]e government impossible within
the structure and the poliey of the Act. What does Lord Birkenhead
say on this point :

““ What then is it .possible for me to may at this stage of the futuret The
wisdom of Parlinment declured that after a period of ten years the Mon .
Chelmsford constitution should be revised by a Royal Commission. It will undoubtedly
require such revision, aud it cunnot be too plainly stated that everything will neceasarily
be thrown into the melting pot. Dyarchy itself is very obviously not a sacred principle.
It must be i-cided by results. The conception was always doctrinnaire and artifieial.
A great mensure of success may justify it where a smaller would not.’’

And then he quotes at the end of his speech a passage which is a well
known passage and which has been quoted over and over again as a true
and accepted estimate of dyarchy.

And he says that ke had no quarrel with that description and estimate
of dyarchy.

I will repeat that passage for 1 feel it would bear repetition :

“‘ Tho Governor in Council in words quoted by the moble lord who moved has,
it is true, placed it on record that in his opinion the dyarchy is a cumbrous, complex,
confusod system huving no logical basis rooted in compromise and defensible only as a
transitionul expedient, my lords, I huve said epough to make it plain that whatever
other eontroversics many separate the noble lord and myself this will neither be one
of the most better nor the most protracted.’’

Now, Sir, if so far I am right and we are right that dyarehy cannot
possibly, having regard to its inherent defects, enable us to make any
progress within the structure and policy of the Act—and we go further
and say that if you make any amendments within the scope and structure
of the Act, it does not meet the needs of the country, and certainly, I say

“it most emphatically, it does not satisfy a single section of the political
minded people of this country—then what is the answer ¥ The answer is,
trot out all the arguments which in my judgment amount to nothing else
but scandalising the Indian people. The first argument is that we are not
a nation, therefore we must wait till 1929. Then I suppose suddenly we
shall become a nation. Sir, the argument was advanced in 1919 when
Mr. Montagu, the late Seerctary of State for India, for whom I had the
profoundest respeet, said on the floor of the House of Commons :

‘‘ Thut pronouncement was made in order to achieve what I belleve js the only
logical, the only possible, the only acceptable meaning of Empire and Democracy,
namely, an opportunity to all nations flying the Imperial flag to control their own
destinics, (4An Honourable Member : ‘‘ Nations.’”’) I will come to natioms in n
moment, I will beg no question. The Honourable Member raises the question of
nations. Whether it be a nation or not, we have promised to India the progressive
realisution of responsible government. We have promised to India and given to India a
representation like that of the Dominions on our Imperial Conference. India is to
be an original member of the Lengue of Nations. Therefore, I say, whatever
difficulties there may be in your path, your Imperial task *’'—-o

for which, Sir, the Honourable Sir Charles Innes is not ready :

‘! to overcome those difficulties and to help.Indis on the path of nationality,
howevor much you may recognise ’’—

And I propose to ask the House to consider them :

——*¢ the difficulties which lic in the path.”’

Sir, India, is not a nation, we are told. We were a people when the Great
War was going on and an appeal was made to India for blood and money.
We were a people when we were asked to be a signatory to the Peace Treaty
in France. We are a nation when we become a member of the League of
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Natiens: to which we make a substantial eontribution. We are a nation
or a people for the purpose of sepding our representative to the lmperial
Oanference. We are your partmers, but we are not a nation. We are
not a people nor a nation when we ask you for a substantial advence towards
the establishment of responsible government and parliamentary insti-
tysions in our own country.

Then, Bir, we are tebld—and 1 say again it has reached the point of
spandal—what are our electorates, look at them. Then wegare told,
“ Look at your education’’, *‘ look at your position with regard to the
defence of your country.”’ Lord Birkenhead has done the greatest in-
justice in that statement of his in the House of Lords. We are told that
we cannot give ten boys for the vacancies allocated to India for the King’s
Commission. 1 repudiste that as an entire falsehood. I can give you ten
thousand i you want. - You have closed that door to the Army to the

ple of India. You only opened that door under the stress of war in
1918 and allowed an Indiam te be in a position to take the King’s Com-
Widsion, and now youm ¢urn round and say, ‘‘ But .nobody in India suggests
that we ean dispense with the ' British troops.”” You have placed a
garrison, you have kgﬁt the sons of the soil out for a hundred years ov
more, and yeu now tell us we are mot able to take up the defenee of the
country. Sir, it is well known, the Government kmow it, and if they don’t
know it, then 1 say; they sre not fit to govern. Lord Birkenhead may have
uwiinlged i pempwsity but he bas shown—I speak with the gneatest reapeer,
for after all he s Secretary of Btate for India—utter ignorance in the
aua-sided piedure he bag painted for the House of Lords, which is a slander
of India's £air name. ’

- ‘New, 8ir, the next eharge is education and here T come to my
Honoureble friend, Mr. Oocke. He has taken a very businesslike view. He
did not pretend that he was capable of nnderstanding censtitutions and he
painted out what strikes the ordinary man., I am not going to exaggerate
en the fleor of this ‘House, although 1 hold very strong views that there
are diffieulties, undeubdedly there are difficulties. A man who says there
are no diffieulties is not-speaking the truth, but do not in the name of
heaven scandalise ws. We say that there are difficulties, but meet them
and let us selve them as comrades together. That is what we want,

. T 4o net wandy »pally to take up more time, but T want to deal with the
wext point, what is the answer of Lord Birkenhead, His Excellency the -
Vicerey and:the Honpurable the Home Member. They all say there s one
condition. The minority r_ns}m*t means that we want a Royal (ommission,
but.says the Honotable the Home Member, there is a clear condition hefore
the ‘Bovalk €ommission can be announced. Before Qovernment do that
there is one clear condition. - He did not add the word ‘¢ precise *” which
Lord Birkenhead did:. mut I will add both ‘* precise and clear ’’, and the
condition is thet resporsible leBders must co-operate. I again here ask the
Government, T ask Lord Birkenhead, I ask Lord Reading, what is your
answer to those men who bave.co-eperated with you ¥ Nene. Yomr answer
to me as one who has not non-co-operated with you is this.

Will you bring a section. of the politically minded people, who happen
L. :tg be the largest pelitical party, will yeu bring

) s them down on their koees ¥ Will you bring
Pandit Motilg] Nehru to bow down to the throne at Vieeregal Lodge, and
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say ¥ Sir, T am humble, I crawl before vou, and will you now be graciausly
pleased to give me a Royal Commission ¢ Is that what you want 1 What
has Pandit Motilal Nehru been doing in this Assembly * Ilas he not bgen
co-operating with you ? What more do you want 1 I want to know what
more you want, and may I know what evidence, what proof, documentary
or oral, do you want me to produce or adduce that the responsible leaders
are willing te eo-operate with you ?. Have you no eyes, have you no ears,
have you np brains ? (Aw» Honowrable Member : ‘‘ No hear '.) Sir, w0
much for eco-operation.

Now 1 gome to the next point. 1 think if Sir Basil Bilaekett had
confined himself to the financial aspect of this question we would have done
much better, instead of inlewret_.ing a constitutional documaent and tryiag to
give some meaning to it. ell, Sir, T will not say anything more. T say
that document is clear: it speaks for itself. But if Lord Birkenhead and
His Excellency the Viceroy, and even the Honourable the Home Member,
had stepped at this, that as soon as the responsjble leadars show eyidence
of ca-operation and show that they are willing to wark this comstitution fop
what it is worth, we shall certaiuly appoint a commitiee at an early date,
if they had stopped at that, I could understand it. But what.de we find ¢
The pomposity and pedantry of Lord Birkenhead does not stop there .and
it js repeated here. e suys further :

‘¢ It has always seemed to me that a very simple answer may be made te sush
a contention. We do not claim in Grent Britoin that we alone in the world are

able to frame constitutiens, though we are not altogether discentemted with our
humble construective efforts which we have made in this fleld of human ingepuity.’’

I certainly admit, Sir, that dyarchy was a human ingenuity. Then he
goeg on :

‘¢ But if eur crities in Indin ave of opinion that their greater knowledge of Indian
cendlitions quulifies them to succeed where they tell us that we hawe failed, let

produce u cowstitution whieh carries behind it a fair memsure of general ag
gmoug the poople of Indin.”’

Here we are peaples of India :
¢ Baeh a contribution to our problems ’

They are their prohlems, not ours :

‘“ te our problems would mowhere be resented. It would, en the econtrary, be most
earofully examined by the Govemnment of India, by wyself, aad I am sare by &
Commission, whenever that body may be assemhled.’’

Lord Birkenhead therefore says, well give us an idea of your consti-
tutign. Now I turn again to my friend the Honoyrable the Fipance
Member, and I say. that, if he will be kind enough to read that amentment,
he will see that that amendment lays down the definite lines om whieh the
constitution should be amended. Am I wrong in saying on the floor of
this Howse, as an answer to Lord Birkenhead, that these are the funda-
mental changes that I want to be embodied in this comstitution ¥ Am I
wrong in that ¥ You may say that my proposgls are wrong ; you may say
my propogals are defective: you may point out to me where 1 am wrong,
and eortainly I far one make it elear that I am open to eonviction. . ...

he, Hono le Sir Charles. Innes. (Commerce Membey): Will §
..Hmmﬁleonhiem er explain whether he accepts what Pangdit Mqt.\,ﬁ
:lt:l.l}‘egd :.aid _ycs;erd_ajr, that not & comma of -this amendment must he
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Mr. M. A, Jinnah: T am used to the mischievous attitude of the
Honourable the Commerce Member, and he will not draw me into hie
parlour. I bave known the spider —oo long and the fly is not going to
be caught. Now 1 shall proceed, untrammelled by any mischief. 1 uay
this amendment is an answer to Liord Birkenhead.

‘Well now, Sir, let me come hack to my Honourable friend Sir Charles
Innes. What did he say ? He said the Preamble can go to the winds;
that does not matter. :

The Honourable 8ir Charles Innes : What I said was that Preambles
could be aliered.

Mr M. A. Jinnah : Yes, therefore they can go to the winds. Well.
surely they are not sacred ; they can be altered as we like.

The Honourable 8ir Charles Innes : Not as you like.

‘Mr. M. A. Jimmah : You and I. Anyhow, Sir, I have been in the
legal profession for a long time and I always thought that no Preamble
was sacred, no Statute was sacred, no'provision of a Statute was sacred.
Ag a matter of fact let me tell Sir Charles Innes, if he does not know
it, that the Preamble has always to recite the evil it is intended to cure ;
the Preamble merely states the object with which the legislation is under-
taken and nothing else.

The Honourable 8ir Charles Innes : Thank you.

Mr. M. A. Jinnah : But really to me, Sir, this is a futile controversy,
an utterly futile controversy. The question really is this. Take your
section 84-A, to which the Honourable the Home Member referred. Well,
what will the Royal Commission, when it is appointed, do?t It will
emmine the question, and supposing the Royal Commission came to the
co¥clusion, on an examination of the question, that all that we are
saying in our amendment can be done, having regard to the growth of
publie opinion, having regard to the efficiency of the electorates, having
regard to the educational condition of this country. And let me tell you
that more people are educated in this country to-day, if you rely on
percentages, than there were in England when you had a Parliament
there first—and having regard to all the circumstances of the case, sup-
posing they thought that the people of India were competent and fit and
that the proposals embodied in this amendment should be carried out,
would you object to it ?

The Honourable Sir Charles Innes : Not at all, but the deecision
would rest with His Majesty’s Government. That is what the Honourable
Pandit will not admit.

Mr. M. A. Jinnah : Now I come to the decision. Let me tell you,
if I may address the Honourable the Commerce Member, let me tell you
something in your history. I dare say hard-worked officials like Sir
Charles Innes sometimes forget history. Now let us get back to history.
He talked about the manner, the measure and the time, and said His
Majesty’s Government is going to be the final arbiter of that. That was
his contention. Now let me ask the Government and particularly the
Honourable the Commerce Member who was the arbiter in the harbour
of Boston ! Not His Majesty’s Government. You have that instance
in history. '

\
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The Honourable 8ir Alexander Muddiman ; That is hardly an
instance from the hm_ctory of peaceful const;tutmnal reform !

ﬂr M. A, Jmnah They also wanted constitutional reforms there,
M ., Honourable friend the Home Member will allow me to proceed a

- httle Who was the arblter when unasked you gave self-government to
South Afriea !

The Honourable Blr Charles Innes : His Majesty’s Government.

tit

Mr. M. A Jmnah Who was the arbiter when you gave self-gov-
ernment to Canada 1

‘ﬁm ﬁ'éhéiira.ble Sir Charles Innes His Majesty's Government.

Mr M A. Jinnah . And what about the revolution which prece «ded
His Ma1esty 8 Govemment‘a deusnon?

y The Honourable 8ir Charles Innes : The revolution was  before
that, . I
Mr. M. A. Jinnah : And so His Majesty’s Government made up
their minds to gwe S lf-goverpment Do you want that here ?
! LIV ' .
the Honourable Sir Oharles Innes : Do you {

Mr. M. A Jinnah :If you want it, you shall have it.. Wlo was the
arbiter in Ireland ! His Majesty’s - Govcrnment f (An Honourable
Member : ¢ De Valera !’’) The gentlemen who carry .on. the Govern-

ment of India with all their sense of responsibility utterly lack imagi-
nation.

The ﬂonomble Sir Charles Innes : They have too much.

l!r M. A Jinnah : They may be parnest administrators but what
can you expect from that ¥ My Honourable friend said ‘‘ I have spent
27 years in hard work '’; I grant it ; conscientious work, I grant it ;
good work -according to his Lights; I grant. it. But, Sir, he has been
brought up in that atinosphere where it is impessible for him to get' out
of it. Those very 27 ycars that he has spent disqualify him from
examining the constitutional question. What does he say ! First he
talked about the.British elaim. Claim, to what-? Trusteeship. Sir
Charles, it is an old exploded theory and I assure you, you stand on no
moral ground.if you talk of your trusteeship. Sir Charles says ‘‘ we
are not only the trustees of the mtelhgentma or. any pne section of the
people but of the entire people of India.”’ Well, Sir, the less we talk
about j “% the bctter It is no wse to anybody bu‘ Charles -sees nothing
but eliffs and abysses or precipices ; he is so frightened that he will
tumble down........

The Honourable Sir Charles Innes : That you will tumble down.

Mr. M. A. Jinnah : Then he says to us : Wo have not known chaos
and anarchy for a century ; we have not known —1 think he said ““ the
hyrror of chaos and anarchy for a century.’’ I grant it, that isa good
argament, as far as it goes ; but what have we seen ! (An Honour-
able Member : ** The horrors. of plague and-poverty !"’) We have not
seen the horrors of chaos and anarchy, but what have we seep, I ask
again 1 Sir, the hnrrnr of being a, disarmed pmple ; we have seen the
horror of heing kept out of that ring of monopoly in the administration
and the Government of our own country. We have watched, and we

L159LA e
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have experienced the horror of helplessness in the defence of our own
country for a hundred years. -We have seen the horror of keeping a
large body of people in darkness, denying them even elementary educa-
tion. No eountry in the world that claims to be a civilised country
would tolerate that. After a hundred years’ rule, can you compare your
education policy with any civilised country ? We have seen those
horrors and we say that these horrors are much worsge than aparchy and
chaos. We want to free ourselves from these horrors ; and there is one
way and one way alone for India to free herself from these horrors, and
that is to replace that irresponsible bureaucracy by a Cabinet responsible -
to the Legislature of the representatives of the people. And we
want you, we want you honestly as men to come forward and help us.
I know the difficulties. We know the difficulties there are,

Now, Sir, I have done. T say in conclusion that you have got two
alternatives placed before you. There is a minority report,which I say
has made out a case to the hilt for a revision of the constitution and they
recommend certain reforms and examination by a Royal Commission or
some other body. Here again I may say that Lord Birkenhead has run

away from the point in his speech and has evaded the real issue when
he says : i

‘¢ The obligations of the Government must be admitted to the experienced men
who contributed so much labour and produced so competent a report.’’

For this reference, standing on the floor of this House, may I express my
gratitude to His Lordship. Then he proceeds :

‘¢ We do not anticipate, for reasons which I have already made plain, that we
shall be able, as the noble Lord desires, to accept the report of the minority at this
stage. The problem of provincial autonomy has not indeed been adequately thought
out by those who are to-day pressing it so strongly upon our attention. Provineial
autonomy contemplates a complete transfer to all the provinces of law and order and
it would render necessary far-reaching changes in the central Government of India
which I have never yet seen closely analysed and very .rarely even cursorily examined.’’
‘Who prevented this course who is responsible for it ¥ Sir, when can they
be closely examined? The Reforms Inquiry Committee’s terms of refer-
ence deliberately precluded us from closely examining them. We say so.
In the concluding part of our report,—the minority report,—we say further:

¢ In conclusion to our mind the proper queation to ask is not whether any
alternative transitional system can be devised, but whether the constitution should not
be put on a permanent basis with provision for automatic progress in the future eo
as to secure stability in the Government and willing co-operation of the people. We
can only express the hope that a serious attempt may be made at an early date to
solve the question. Whether this attempt should be made by the appointment of a
Royal Commission with freer terms of reference and a lurger scope of inquiry than
ours or by 'any other agency is a question which we carnestly commend to the notice

of Government.’’
Sir, therefore, to sum up the situation within the next two minutes or three

minutes, that are at my disposal I submit to this House that the question
stands thus :

First, are Government prepared to appoint a Royal Commission at
an early date to examine the entire constitution ¥ T see the Honourable
the Home Member remains absolutely quiet......

The Honourable 8ir Alexander Muddiman : Sir, T shall reply to the
Honourable Member in considerable detail later on,
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Mr. M. A. Jinnah : Second, do you honestly, sincerely desire us to
submit to you the fundamental principles upon which a constitution
ought to be built ? Lord Birkenhead in his speech has said that he
w;uld earnestly consider proposals. There is the amendment. Con-
sider it.

Bir, one word more. Let me tell you this. India to-day is in a
very eritical condition. Believe me I do not say this as words of rienace
or threat. But let me tell you, India is determined to win her freedom.
The manncr and the measure and the time, either you determine in a
reasonable spirit or else she will determine for herself.

Seth Govind Das (Central Provinces : Landholders) : Sir, I rise
to oppose the motion of the Ilonourable the Home Member and support
the amendment of my Ilonourable lecader, Pandit Motilal Nehru. Sir,
I represent the landholders of the Central Provinces, a class of people
who are generally abused both by the Government and by the public.
I may remind you, Sir, at the very outset that the landholders of my
province at least have always served the nation to the best of their
ability, even when such service meant a temporary set-back to their
own interests. The landholders have now come to realise that their
interests are not opposed to the interests of the rest of the nation. A
contented tenantry, a prosperous agricultural population and a thriving
trading community is the very basis of the prosperity of the landholders
in this country. The landholders, no less than the commereial or pro-
fessional communities, desire wholeheartedly that their country should
advance all along the line of progress, in soeial, economic and. political
matters. They have been accused in the past, Sir, of supporting the
Government blindly, and to-day one of them is before you, prepared
to repudiate such a charge. We are no less patriotic than the other
communities in this country, and therefore, Sir, I wholeheartedly
support the amendment of my leader, Pandit Motilal Nehru, on my
behalf and on behalf of my fellow-landholders.

The reasons for supporting this amendment are two-fold—first, on
general principles and second on the merits of the question itself.
Now, with reference to the general principle, I may say, Sir, that
constitutions cannot be superimposed on a people—they have to be
made by the people themselves to suit their national genius, culture
and traditions. If this principle of self-determination is to be accepted
as applicable to the Indian people, then the only constitution worth the
name that can really work is the constitution that will have to be made
by the Indian people themselves, assembled in a constitutional conven-
tion. That has been the practice wherever constitutions have been
made in recent.times. The people of Ireland, Australia and Africa and
of the new countries of Europe like Poland, have all adopted this
practice of framing their own constitutions, in a constitutional conven-
tion expressly summoned for the purpose. T ask, therefore, Sir, why
should India alone be treated differently ¢ Are the tenets of democracy
and self-determination applicable only to countries situated in a par-
ticular latitude ¥ T may venture to assert that India will never be
content even with the best of constitutions, if it is not framed by
herself in accordance with her traditions and her special experience.
If that be so, the majority report of the Muddiman Committee will be
a stumbling bloek in the realisation of India’s aspirations.
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¢ Now, Sir, the Central Government in India is-a despotic body,
subordinate and responsible only to a distant Secretary of State who
has frequently to think much more of the Government, Parliament
and people of his own country than of Indians who are unknown to
him and cannot reach him, Every one knows, Sir, that such a question
as the drainage systemn of a city like Liverpool or Manchester takes
more time and energy of Parliament than the affairs of the three
Hundred million people of India. A debate on Indian affairs in
Parliament attracts not more than a handful of retired Anglo-Indians
who then ventilate their grievances, real or imaginary, of the stecl-
frame servieces. Lord Curzon’s recent book on ‘‘ British Government
in India '’ gives many instances of the reality of the Secretary of
State’s control over the Governor-General of India. We all know how
this control was exerted on questions like the excise and fiscal policies
and the problem of Indians overseas, and the question of the Imperial
Bervices ‘when they affected British interests as opposed to Indian
interests. If the Government of India were made responsible to this
House, and freed from the control of the Secretary of State, then I
venture to say, Sir, that Indian interests would be adequately protected,
as has been the case in the self-governing Dominions. =

The issue, Sir, is a transference of power from the British
Parliament to the Indian Legislature. What does this transference of
power mean ! It means that the superintendence, direction and control
of revenues and the administration of British India should vest, not
in the Secretary of State for India in Council or acting singly, but in
the Governor General in Council responsible to the Indian Legislature.

Now, coming to the question of dyarchy, Sir, I may mention that
much has already been said by my Honourable friend, Mr. Shanmukham
Chetty and others. It is, therefore, needless for me to discuss this
aspect of the question in detail. I may, however, add that it has been
an absolute failure in my own province, namely, the Central Provinces
and Berar. It seems to me, Sir, that the chief reasons why dyarchy
has failed everywhere is, because the constitutional relations between
the Governor and His ministers, as defined in the Act and explained in
the instrument of instructions, are extremely unsatisfactory {o the
weaker of the two parties. The Ministers in our dyarchical form of Govern.
ment are like step-children in a joint family. They have been looked
upon both by their non-official and official colleagues with suspicion, by the

former because the powers of Ministers are so limited and the control of
Governors is so great.

L3

To sum up, Sir, I may say that both Lord Birkenhead and Lord
Readmg stated that any schemg produced by Indians would he
considered by them or by the statutory commission when it is
appointed. There is a scheme now before the House proposed by my

_monrable_ friend, the leader of the ﬁwaraj Party, Pandit Motilal thru.
and accepted by nearly all the elected Indian Members of this House,
including  Hindus, Moslems, Christians, Landholders and Labourites,
aud the bulk of Indians outside this House. If the British (overnment
-'want to ascertain that this is the case, they may do so by a referendum
or ordering fresh general elections in the country with this programme.
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and policy as the chief plank of the election campaign. The Honourable
the Home Member has said yesterday that unless we co-operate with the
Government they are not prepared to grant any reforms. Just now my
Honourable friend Mr. Jinnah said that Pandit Motilal Nehru and we
were co-operating. I say, Sir, that we are not eo-operating and we
will not co-operate until some change of heart is showa on the part
of the Government. Why are there mnon-eo-operators or Swarajls

in this country ! Are they not the offspring of the poliey of repres:
sion of thc Honourable the Home Member himself, and of his

prodecessors § If there had been no Rowlatt Act, no Punjab

horrors followed by the failure of the (lovernment to impose suitable
punishment upon the oftenders, there would never have been the nom
co-Operation movement. A policy of timely reform, unaccompanied

by repression, will change our hearts and make every one including

even Mahatma Gandhi a co-operator and a loyal subject of the
BEmpire. It is for England to choose whether she wants a peaceful,
prosperous and contented India or another Ireland perpetually seeth-
ing with discontent and disloyalty. In this conneetion she will do
well to recall the words of one of her greatest statesmen, the late

Mr. Gladstone :

“ T hold that the capital agent in determining finally the question whether our power '

in Indin is or is not to continue, will be the will of the 240 millions of péople who

inhubit India. The question who shall have supreme rule in lndia is, by the laws

of right, un Indian question ; and those laws of right are from day to day growing
into Inws of fact. Our title to be there depends upon the first condition, that our
being there ia profitable to the Indian nation ; and on a second condition that we
can muke them see nnd understund it to be profitable.’’

Now, I ask, Sir, what is the condition to-day ! Have the British

people made Indians feel that their rule is beneficial to India ¢ I will
frankly say that they have not been able to prove this successfully to
- Indians up to this time, Now, Sir, it is in their hands to do it. If
they will extend their hand, if they will accept the amendment of the
Honourable Pandit Motilal Nechru, they will nrove this, and then

Indians will have faith in them. I trust they will accept the amend- .

ment of Pandit Motilal Nehru and give us the reforms we ask for
unanimously without any further delay. With these words, Sir,
I support the amendment of my leader, Panditl Motilal Nehru.

Mr. O. Duraiswami Aiyangar (Madras ceded districts and Chittoor :
Non-Muhammadan Rural) .« Time after- time, almost incessantly  foy
half a century, the demand for full self-government has been made.
However heterogenous this country may be in language, colour or’
creed, still, Sir, T can confidently assert that India is politically a nation
and as a united nation demands that form of Government which has
been, put forth in specific terms by Pandit Motilal Nehru in his amend-
ment.  Sir, T must frankly confess that a good deal of eloquence has
been wasted both yesterday and to-day in repeating the same point

- over and over again in beating a dead snake. How was this demand receiv-
ed by the (Qovernment Benches jyesterday ! So far as T could catch the

Honourable the Commeree Member yesterday, he took it partly with flip-,
paney -and- purtly'with provoeation. Ie h#s been spedaking to us as thongh

he has been sitting in judgiment here over an eloention competition

when he begéan to deacribe the'speeches of thé'various persoms. Is this

the seriousness which the Government are prepared to attaeh to’ the
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serious and earnest statement made by the leader of a most prominent
and powerful party in this country ? It has been insinuated by the
Honourable the Home Member and made plainer still by Sir Sivaswamy
Ajyer that much of the obstruction to progress has been due to the non-
co-operation movement but I am glad that Mr. Chintamani in his recent
speech in Bombay has made it much plainer, much more straight-
forward. He said in his speech that the complicated circumstances
which followed, which had nothing to do with the scheme of reforms
embodied in the Government of India Act of 1919, suggested to
Mr. Gandhi’s apt mind, schooled in South Africa, the non-co-operation
movement, the very failure of which, after having wrought much public
mischief produced the Swaraj Party whose policy is volatile and when
consistent is barren and harmful. Another small extract I will quote
from his speech. He said that it was his unfortunate convietion that
the Swaraj Party’s principles, policies and methods would not succeed
any more than the undefiled Gandhism of the two earlier years in accelerat-
ing progress to Swara). I consider these two statements as a piece of
gross ingratitude on the part of an ex-Minister. If he had only care-
fully studied the surroundings, he should have known-that whatever
success these Ministers pretended to have achieved was due to the non-
co-operation movement outside the Legislature. In fact, a leading and
prominent Member of the first Assembly actually wrote to the news-
papers that whatever hearing they had from the Government Benches
in the first year of the reformed Assembly was all due to the vigorous
non-co-operation outside. We all know with what friendly feelings
that steel-frame of India, the Heaven-born service, received the reforms
when they were promulgated by the Montford scheme and yet what is
it thatt we find when that scheme was put into effect. There was a kind
of co-operation, a manner of co-operation, which was certainly due to
the non-co-operation movement outside. Why go so far ? I have got
here Mr. Chintamani’s own evidence which will indicate what I have
said. He said before this committee that his official relations with the
permanent services were not on the whole good. They were good in
the beginning but during the latter part of his tenure of appointment
as a Minister, they were not good. Mr. Chintamani admits that in the
early part of his regime as Minister his relationship with the public
services was good but in the later years it was not good. Now what is
this to be attributed to. Sir Sivaswamy Aiyer raised this question
yesterday but he answered it differently and wrongly. I will give the
correct answer to it. Tn the first year of his regime it was the non-co-
operation movement that was working outside. The Treasury Benches
of the various (lovernments thought that they must co-operate with
those who came into the Councils in order to prove that the reforms
were a snccess but the moment the leader of the non-co-operation move-
ment was incarcerated what was the result ! There was a slight
setback to the non-co-operation movement and there was a tendency
on the part of the public services to treat with contempt the Ministers
themselves, That, Sir, is the reml answer and if Mr. Chintamani tries
to allocate the responsibility for the failure or otherwise of these
reforms to the non-co-operation movement I can confidently say that
he is wrong.
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Now, Sir, I am not inclined to proceed on the very same lines on
which the previous speakers have proceeded because it is likely to
create the impression in the Honourable the Home Member that there
has been absolttely no criticism of his report, that the Assembly wanted
a Moon which he was not able to give but otherwise the Assembly had
nothing to say against the work that he has turned out on the
Muddiman Committee. Therefore, I desire to put some questions to
the Honourable the Home Member. I see he is absent for the time
being but is represented by Mr. Tonkinson. He is the aceredited
representative of the majority and we have a right to ask him what
he has done even within the limited terms of reference of the
Committee. I admit that the terms were limited. I admit, Sir, that
the terms of reference were narrow, but all the same, did he do all that
he could possibly have done if he really had a bona fide intention to
meet the desires of the people in this country. He was convinced, Sir,
as we find from his own statement in the Report, that a considerable
volume of Indian opinion recognised that the transfer of more subjects
would effect a constitutional advance. If that, Sir, is the convietion
he was driven to by the cvidence that was placed before him, I ask him
what is it that he has done in order to satisfy that section of the public
at least,.if he had that bone fide intention ¥ Sir, he has miserably
failed even to do that, and he has escaped to-day without any eriticism
because all the attention of the House has been directed to constitu-
tional questions and constitutional questions only. Sir, I ask you what
is the recommendation that he has made. First, take the foremost
subject, the question of enlarging the group of transferred subjects
if not altogether the establishment of provincial autonomy. No doubt
I am aware that they brushed aside the demand for provincial
autonomy on the ground, the technical ground, that those who pleaded
for provincial autonomy did not understand the fullest implications of
that term—not the vertical and the horizontal lines. I may now ask
him plainly, if he was not prepared to give provincial autonomy what
has he done to satisfy at least that small section of the Indian public
which will be satisfied with a little more advance ¥ As regards the
transfer of more subjects, Sir, he has given Fisheries, Law Reports,
Boilers, and Gas. He knew that there were boilers in the country
already, and he wanted the Treasury Benches to infuse a little more
gas. (Laughter.) Are these the subjects to be handed over to the
Ministers f Is that the way in which you want to bring your Ministers
into closer touch with the people ¥ Is it not a faet that in order that
the Ministers’ Departments should be a success, you must bring them
into closer touch with the people ¥ And I must mention prominently
one subject which he had no reason to withhold from the Ministry any
longer, and that is the subject of Land Revenue, So far at any rate
as my Presidency is concerned, it must be taken as the most important
subject : and what is the answer that the majority report has to give

in regard to the transfer of Land Revenue to the Ministers ¥ They
say :

‘‘ Wo consider that this subject is the basis of the administration, and further
that as the agency is the same both for it and for law and order, this subject should
only be transferred if law and order is transferred.’’

Sir, this presupposes that law and order cannot be entrusted to
Ministers. Secondly it says that the subject of land revenue must be
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only in the hands of those who wield law and order. I consider, Sir,
both these propositions to be faulty and illdgical. Sir, wnth reference
to industrial matters likewise, I should like to' ask’ Hunourable
friend whether he is not aware that this is a Depart nt where the

Ministers are likely to know the condition and the feelings of the

people better than those who sit on the executive side—and that
subjects like factories, the welfare of labour, the settlement of l'abour
disputes, etc., should all be transferred to the Ministers. What is ‘the
answer that is given on this point in the majority report 1 They say
that these are all subjects for which the Central Government must_also
have their eontrol, while there must be uniform leglslatlon for the
whole of India, and as such, they must pass wholly to the reserved side
over which the Central Government have got the control. Assuming,
8ir, for the sake of argument that uniform legislation may be necessary
in :certain- matters, does it mean that a law which has been’ ﬁamed by

the Central Lemslalure cannot be administered by the Ministers
Sir, I find mo logic in it.

Then, Sir, there are points which I regret to find have been ignored
by both the majority and the minority reports. If the majority of the
members of the Committee had carefully studied the memorandum
whieh was appended to the terms of reference, they would have found.
that the Qoverhtnent of India themselves formulated in that memo-
randum' a certain amount of scope for further reforms which. would
satisfy 'at least a section of the Indian public. Let me take, Sir, the
Governors’ Executive Councils and ‘thé Governor General’s Executive.
Council. It is open to His Excellency the Governor to add three
Members from among the elected Members of the local Legislative
Council to the Governor’s Executive Council, because the qualification
of servide that is necessary is only with regard to one of the Members.
Similarty; with reférence to the Governor (eneral’s Executive
Couneil; a rule can be made under section 36 (5) that three Members
out of the gix Members can be chosen from ‘among the elected Members
of ‘the Legislature and made Mem’berb of the E;ccutwe Council, I
would not ‘eomsider it much of &' constitutional advance, but it was
open-to the authors of the majority report, if. it wanted its report tq be
acoepted by the Members of thi Assembly, In connectipn with which
peint. the ' Honourable the Home Member has preac ed us a long
sertnon asking for eo»operatmn, to make some such, buggestlona i
do- wot-consider that is particularly important from iny point of view.
But at the same' time ‘that' would have' satisfied a section of the
pablic as an eye:wash. If they 'had tatkled this ‘point about the
Governor ‘General’s Executive ‘Council, they would have at least con-
ferved - om Members of the Governor General’s Counc:l so appointed
from among the elected Membérs of the' Loﬂlslature both a legal, a
thqoretieal, responsibility to'the British Parhiah ént and’ als a mioral
reaponsibility -to the' people of 'India, ‘who' Blected thém. hs for the
term: ‘“ responsiblity to the British' Parlthméht'”, that has always
appeared misleading to me. I fail to see the distinction between

‘ responsibility to the British Parliament *’ and ‘Fresponsibitity ﬁ) the
peopte 6f India '’ s not vne British- Parliament resi i 'to, “the'"
people ‘of ‘India on your owtt” ‘thébry ‘of ' tfust't’ "An Jf' you are res-
ponmble to the Bntl.gbt Parliament, - and tha Brmﬁ" Plrﬁamaﬂ

Vo 4 eihin
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responsible to the people of India, T consider that you also, through the
Executive, are responsible to the people of this country : and as a
gradual step towards the reformation of your Council I thought the
report might have recommended the addition of Members to the
Executive Couacil also from among the elected Members of the Legis-
lature. That, as the memorandum of the Government of India
appended to the reference clearly shows is quite possible under the rules,

Now, 8ir, with reference to the borrowing powers of Liocal Govern-
ments, you are not prepared to relax the rule for the simple reason that
the Central Government and the Local Governments must often go
and tap the same money market. Is that a ground, Sir, that you should
enforce rule 3 of the Local Governments’ borrowing rules—that the
local Government’s needs must not come in conflict with the Central
Government’s needs and that the former must be subordinated to the
latter for the simple reascn that there would then be a conflict in the rates
of interest ! 1 will not detail the various ways in which they could have
made recommendations which would have satisfied some section of the
public at any rate. Even with regard to the classification of subjects,
it seems to me that out of the central subjects the cotton excise duty,
income-tax, salt, civil law, commerce, trading companics, might all very
well be transferred to the provinecial subjects, and, if the Government
choose, if the Secretary of State and the British Parliament like it, they
might be transferred to Ministers also. These are all subjeets about
which there may be varying conditions in the different provinces, and
there is absolutely no need why they should always be retained under
the control of the Central Government. Sir, the argument that is
advanced is curious—namely, that the Central Government must exisrt,
and that the Central Legislature must exist,—that in order to give
sufficient work to the Members of the Legislature when they come to
Simla and Delhi, such subjects must be retained in the hands of the
Central Government. Is that the ground upon which vou are going to
do it ? Can you not take away these subjects also as provincial subjeets
and still retain the dignity of this Assembly and the dignity of the
Central Government ? If it is a question of the allocation of revenues,
then I submit, Sir, that even if the Local Governments collect the reve-
nues.. ...

Mr. President : Order, order.” The Honourable Member has
exceeded his time.

Mr. C. Duraiswami Aiyangar : I shall take only one minute, Sir.
I am not going to say anything more about this. But let me conclude
by saying that there was much that could have been done by this
Committee and which they have not done : and therefore let not the
Honourable the Home Member go home with the impression that tlis
Assembly is satisfied with this Report.

There is only one matter which I wish to mention and that is with
reference to the amendment proposed by Pandit Motilal Nehru, in which
I.want to make a mental reservation. When I vote with him fully and.
entirély, T have to make a mental reservation with reference to the
three exéeptions in clause (b). Sir, I am not for that exception. On
the 8th February 1924 ‘When I spoke about it, I said full responsible.
goveérnyient carries with it also the control of the Army. Unfortunately,
Sif, tolddy-T Have not got in this Agsembly that strong voice to support
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saying ‘‘ Order, order.”” But, Sir, I must reproduce that voice by
reading a small passage which will emphatically put my case on that
point. It is this :

‘¢ Great stress has been laid by my friend the Homourable the Home Member on
the question of defemce. Yes, there is that question. Some of my friends do feel
nervous about it. Bpeuking for myself and speaking as representing the Congress,
T say here thut we have fully considered the question and we find no difficulty what-
soever. Let us have immediate sclf-government. Let us have immediate responsible
government., What is there in the army ¥ Who controls the army at present ¥ Does
my fricnd who sits opposite to me T....Docs my friend the Honourable 8ir Nurasimha
Barma take no part in the deliberations of the Cabinet which controls the Indian army
at present ¥ Does not the Hobnourable Bir Muhammud Shafi tuke any purt? Does
uot my friend the Honourable Mr. Chatterjee tuke any part ¥ It is the civililans forming
the Cabinet that control the Indian army. No one else. His Excellency the Commander-
in-Chief is one of the Membera of that Cabinet. -But after all, the general policy is
being dictated by the whole Cabinet and that Cabinet, instead of bemg responsible to
the Parlinment, we say, should be responsible to the people of India.’” *

Sir, I satisfy myself with quoting that passage. Only one word
more about the original Resolution. The Ionourable the Home
Member wants us to aceept the principles of the majority report. Are
there any principles in it ¥ Are there any ¥ I do npt want to say
that it is unprinecipled, but, Sir, are there any principles in his Resolu-
tion, exeept two, perhaps continuous obstruction and non-co-operation.
You want to continually obstruct the progress of reforms in this
country, the progress of responsible government. You do not want to
co-operate with the people and the leaders of this country. Therefore
if any principles can be taken out of that Resolution of the Honourable
the Home Member, it is only two principles, obstruction and non-co-
operation. Sir, I oppose that Resolution and support entirely the
amendment of Pandit Motilal Nehru.

The Assembly then adjourned for Lunch till Three of the Clock.

The Assembly re-assembled after Lunch at Three of the Clock, Mr.
I’resident in the Chair.

Dr. 8. K. Datta (Nominated : Indian Christians) : Sir, I am a mem-
ber of a minority community: I do not dare to assert that T am a re-
presentative of minority communities, but being a member of a minority
community I'have, at least the opportunity of understanding and
appreciating their demands and their desires. Sir, there are two types
of mmurlty communities in Ind:a. There is the ‘‘ qualitative ”’ type and
there is the ‘‘ quantitative "’ type. My friends representing the Euro-
peun population nf this country, are representatives, it seems to me, of

‘ quantitative '’ minority, but I do not think any one, of us will say
rhat they are the representatives of a ‘¢ quahtatwe ' mmorlty The
weight attached to their opinions in this House is so great that they
may as well be & majority community. On the other hand, you have the
case of the Indian Christians. There are 3 millions of them in British
India who are both ‘‘ qualitatively ' and ‘‘ quantitatively '’ minorities.
The total Christian community in British India—I am not talking about
the Indian States where there is a very substantial number of Indian
Christians,—consisting of Indian Christians, Europeans and .Amnglo-
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Indians is 3,300,000. 1 have the honour to represent the 3 millions of
them here. The other 300,000 are represented by various Members who
#it in different parts of this House. I, therefore, hold that we are both
“ qualitatively ’ and ‘‘ quantitatively ’’ a minority.

Now, Sir, these communities demand representation. I will not say
actual physical representation within this House, but they desire to be
able to express themselves on every matter that concerns not only them-
selves but the welfare of the nation. Now, in what way can they obtain
that representation ! The majority report makes three recommendations
with regard to these minorities, The first recommendation and the most
concrete proposal is with regard to European constituencies. They tell
us that the residential qualification for candidates to the Legislatures
shonld be abolished and that the European should be a member-at-large
of India generally. Furthermore, they say that even a prolonged ab-
sence from India is a matter which he ought to be able to cure quite
easily, They go on to add that the European can go out of India, can
stay away for months from India, can come back and still have a domi-
cile in this country which gives him certain privileges. If I have read
that scetion of the majority report aright it would mean that a European
could be a Member of the Ilouse of Commons in England and at the same
time a Member of this Assembly in this country. 1 do not see that
anything can prevent him from doing that. What are the two other re-
commendations ?  Generally speaking, they say that factory labour should
be represented in this House and the provineial Legislatures. Local Gov-
ernments are going o be asked how they can do it. 1 need not deal with
that point. My friend Mr. Joshi, I trust, will do so at a later stage of this
discussion, Then they come to the depressed classes. 1low are these
¢lasses to be represented in this House ¢  Again the matter goes back to the
L,ocal Governments. How will it emerge from there 7 Probably we will
be told that it is one of the most difficult things for this community to be
represented.

Now, Sir, 1 hold that the majority report—and, it 1 may put it, even
the minority report—have not given consideration to the question how
these unrepresented classes are to be brought within the orbit of influence
of the new democratic institutions which have come to be built in this
country. We desire to emphasize that this question is fundamental in
any demand for further progress. In the second place, in what way
are we going to meet the needs of these unrepresented classes ! Has the
question of education been considered as a basis of franchise, No recom-
mendations have been made that the franchise for the classes should be on
the basis of education. Take my community.which consists of 3 million
people, of whom 300,000 are in school. You say : ‘‘ You have no money
and therefore cannot be represented in this House or the provincial
Legislatures, '’ Whatever little money we had we have spent it on
education. We have spent it on the education of our children and we ask
that that fact at least should be recognised. We maintain that the
communities that are trying to come up should obtain representation in

. this Ilouse as well as the provincial Legislatures on the basis of what
they have accomplished.

Now, Sir, with regard to the protection of minorities. We have
continually been told in this House that the present system is going to
proteet minorities. I do not believe it for one moment, and I will tell
you why. Whenever there is a majority and a minority which cireum-
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stances bring together, they must come to an understanding as to future
progress. 1f you have a third party, which is the protector of the
minority, you will find that trouble will arise. It has always arisen in
every part of the world. Tt was Russia who championed the cause of
ihe Armenians and what happened ¥ The Armenians looked heyond the
frontiers of Turkey into Russia. England also championed the cause of
the Avmenians.  Politieal conditions are such and the events are of such
a nature that invariably the situation arises when the protector is com-
pelled to sacrifice something to secure his own position and it is always
the minority that is sacrificed. Therefore, the best thing for the minority
is to come to an understanding with the majority and not trust to a
third party. Well, Sir, let me take up the case in this country. Gov-
ernment have saLd that they are the proteetors of minorities. Under
the old system it was true that they could assert their authorlty Bat
to-day what happens ¥ Between the clash of the major communities the
minorities—the smaller minorities—have to zo to the wall. There is no
other alternative for them. Take the experience of the last few years.
Only in one province was a Christian Minister appointed. And what
province was that 1 It was Bihar and Orissa which was at that time
governed by Lord Sinha, who was himself an Indian. I hold that
normally it would be impossible for a European Governor to go out of
his way and appoint an Indian Christian to high office. And why ¢
Because.the European Governor will always have it at the back of his
mind. whether the particular move is going to pay or not. He Wlll have
no regard for justice. An Indian Christian was appointed a Minister
under the regime of a man who was an Indian who understood the situa-
tion and who was determined to see that justice was done. I believe,
therefore, that it is a dangerous thing for minerities to be protected by an
outside body. We have to come to an understanding ourselves with the
majority.

Mr. K. Ahmed : And if you do not come to an understanding ?

Dr. 8. K. Datta : Now, Sir, I would confine my remarks to my parti-
cular community and I wmtld not make any further statements with re-
gard to other communities. .

The roots of the Christian community lie in two very widely different
communities in India. #¥'irst the depressed classes or the community of
the,.agrigultural, labourer. One..of the ronts of that community lies
there, the other lies in the aborigines of this country. What is the move-
ment ! The movement is an uplift mowvement among these great com-
munities who lie at the bottom of Indian society who look forward to
bettering their. own condition. That is what the significance of the
movement is, and 1 therefere couple in my demand for the future the
demand that.those two communities should not be forgotten, the agri-
cultural labourer on the one hand and the aborigines on the other. I have
had_experience of some of these communities. I was in the Chota Nagpur
Division in 1919, and in that Division theré were 200,000 Christians
consisting largely. of aborigines, and .the great Christian Missions, both
Catholic and. Protestant, had for their. education something like 400:
schpols,. Axn enormgus ,number of; these abongmes go to these schools,
1 say there is the basis for going forward in the palitival education of these -
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people and making it possible for them to be represented, to bring their
needs and demands to the door of the nation’s consideration.

Now with regard to the larger problems which we have been debat-
ing in this House. In the first place, Sir, I can only speak as _an
individual. I cannot do otherwise, but there are those of us who believe
that the future of the nation, the needs of the natiqn are always greater
than the needs and demands of single communities. We who represent
the minorities have always to take this into consideration. low far
this is going to help us to contribute to the larger and .bigger life of
India I do not know, but there is no other criterion of action for a com-
munity. Every other eriterion is false. That is one thing which I
should like to place before this House. In the second place I believe that
those of us who are minority eommunities must come to some under-
standing with those of the majority. We come to co-operate with ihem
and ask that opportunities be given to us to co-operate with them, and we
are willing to do so. In the third place, I do not believe that the present
system will satisfy the needs and demands of these minorities, particu-
larly the minority to which 1 belong. And I will tell you why it is not
going to do it. Naturally every minority, to use a common expression,
1¢ looking to see on which side the cat is going to jump, what is the future
going to be, on which side do our interests lie ¥ 1t is impossible under
such conditions to do any constructive work. We desire to go forward
and we do trust that opportunity will be given us to go forward. In ihe
next place we have put money and time into the education of our people.
We believe they ought to have a larger life, and therefore we want all
barriers to be lowered, so that our people may take their place in the
larger life of the nation. In the next place we have not merely educated
our people. We have done something else. Ecelesiastically we have
taught them the exercise of the vote. In hundreds of ehurch councils
thousands of people, ignorant in many ways, have been asked to exercise
the franchise within these ecclesiastical courts. I am glad to sec my
friends, the Sikhs, are also going to exercise the vote in their
ecclesiastical courts. The capacity for the exercise of this privilege is a tre-
mendous asset in the future of the nation ; and that experience is one
of the things we desire be given to the nation.

Now, Sir, lastly, we come to the problem which has always becen
before us, namely, this problem of dyarchy. In some ways I have besn
a convert to the idea of dyarehy. The author and founder of the system
of dyarchy 1 count among my personal friends. I heard him talk of
dyarchy with the fire and inspiration that only comes to one in the
realm of religion, and I was canght by the inspiration of that fire. As
I look round one wonders at the fruits of dyarchy. You must judge it
by those fruits. I am not a politician but the defectiveness of dyarchy
is one of the things brought home to one as one watches the affairs of this
nation. Dyarchy, Sir, is an experiment very old in Anglo-Indian history.
It is not an experiment of to-day. In 1765 Lord Clive embarked on
what was one of the greatest experiments in dyapchy. The Muham-
madan political thinkers divided the funotions of (iovernment into the
dewani or the collection of revenue, and the nizamat or the administration.
What did Lord Clive do ? In 1765 the East India Company said thoy
would take over the dewani, or the collection of revenue of Dengal and
Dihar and Orissa. '

. Mr. President : Order, order. The Honourable Member must bring
his vemarks to a close

. /
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Dr. 8. K. Datta : What happened next. The administration or the
nizarrat was left in the hands of the Nawahs of Murshidabad. Sir
William Hunter tells us in his history of the breakdown of the administra-
tir n beeause of division of the two sides of government. I trust that we
shall gn forward because under the present system I believe that the
whole of the adminjstration is threatened and there will be a break-
down of the administration. I therefore will support the amendment
which has been moved by my Honourable friend, Pandit Motilal Nehru.

The Honourable Bir Alexander Muddiman (Home Member) : Sir, I
propose to address myself directly to the amendment now before the House
which has been moved by my Honourable friend, ’andit Motilal Nehru.
Before 1 examine, as I hope I shall examine in some detail, the terms of
that amendment, 1 will permit myself & few general observations
on matters which appear to me to arise on its perusal.

In the first place, unless I am entirely mistaken, I see in that amend-
ment an attempt to bring very different schools of thought within the
scope of its terms. That is one very interesting reflection. (An Honour-
able Member here interrupted, but the interruption was inaudible at the
Reporter’s table.) I did not hear my Honourable friend, but as I was
saying it seemed to me that an attempt was made to bring together within
its terms very different schools of thought. The second observation of a
general character which I should like to make on this amendment—1I think
it has been lightly touched upon by my Ionourable friend the Finance
Member when he was speaking this morning on this amendment,—is that
if this amendment is intended, as I understood from the statements that
have been made from various parts of the House, as a considered propo-
sal from the persons who made it, for the future constitutional development,
then I gather from its terms that those persons speaking with such autho-
rity as they have, have come to the conclusion that they envisage the future
constitution of India as based entirely on Western ideas and Western
conventions ; that they have adopted the idea of Western representative
government ; that they propose to advance on that path, and on that
path alone. T have found no trace of anything that is to be introduced
from any constitution other than a Western constitution in this amend-
ment. Now, Sir, if this amendment had only been moved for that purpose,
that would dissipate doubts on one point on which we have never been
clear. We are therefore, T gather, to understand that all parties, at any
rate in this House, who subscribe to the amendment, consider that it is
not their creed to discard in any way the foundations on which those insti-
tutions have been based throughout the world, and that briefly is on the
eonstitution of the English Parliament, and of the English Dominions
under that Parliament. Am I to understand that that is in effect the inten-
tion of those who frame this amendment ¢ The point has so far never been
clear to me or to others I believe. T remember my Honourable friend, the
late Mr. Montagu, shortly before his death, was discussing this question
with me. He said ;: “‘ T have brought forward in my reforms a scheme
entirely based on Western representative institutions. T am not prepared
to say that it will be the wish of India to proceed on those lines, but I have
at any rate given the opportunity to the people of India to indicate their
views in that direction.”” Am T to assume that this amendment finally
rivets down the direction of the future progress of India so far as this
matter is concerned in the minds of those who are responsible for it ? If this
is so, a¥ any rate it has cleared the ground in one respect. If there is no
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desire to go back to any development of indigenous institutions or of
Oriental conceptions of GGovernment and we are asked to proceed on dew-
cratic lines to the counting of heads by the rule of the ballot box, thén we
know at any rate where we are.

Now, 8ir, 1 have considered this amendment with the attention that
it deserved, not only because of the reputation of the Mover, but also from
the general evidence in support of it that has come from many parts of
the House. What are the actual terms of the amendment ? It involves,
as I read it, three distinet stages. The first is that Parliament is to be
asked to make a declaration dealing with certain points which are spec'-
fied in the amendment. Now these points involve, and I do not doubt that
this is intended, whatever the reservations, whatever the restrictions may
be, a demand for full dominion self-government. That seems to me the
only possible construction I can put upon it. That is to say we are now
to go to the English Parliament and ask them to make a declaration which
I presume would at any rate have to bg supported by the assent of Parlia-
ment, that complete dominion self-government, subject to the very minor
restrictions of & temporary character, which are contained in the Resolu-
tion, should be granted. After that there is to be another step. Those
who have moved and supported the amendment recognise apparently that
the legislative bodies, as at present constituted, are not sufficiently repre-
sentative to deal with a problem of that magnitude. ...

Mr. A. Rangaswami Iyengar : They have no mandate.

The Honourable 8ir Alexander Muddiman : I am told they have
no mandate, At any rate it is recognised that the legislative bodies as
now constituted are not constituted to deal with the problems which are
referred to, and I may say somewhat lightly referred to, as details, and
which are to be referred to a convention or a round table conference which
is adequately to represent all Indian, European and Anglo-Indian inter-
ests. They are to deal with the details of the scheme, and they ares to do
s0 with due deference to the interests of minorities—and here T must pause
to comment that in the declaration that Parliament is to make there is
nothing referring to minorities—they arc to frame a detailed scheme, after
making such inquiry as may be desirable. Thereafter, from that large
and representative body, for if it was to be constituted in the manner laid
down in the amendment it would be a very large body, from that large
and ex hypothesi representative body, the matter is to be again referred
back to this House, not to the Indian Legislature even, but to this House.
This House is then to approve of it, and then the scheme as approved by
this House is to be submitted to Parliament to be embodied in a Statute.
That, Sir, is the scheme as I have been able to discovew it, of the amend-
ment.

Now the first observation I would make on this is that it involves the
repeal of the Government of India Act as it exists at present.

Mr. M. A. Jinnah : No, amendment,

The Honourable 8ir Alexander Muddiman : Repeal and re-enact-
ment. My Honourable friend interrupts me and says it does not involve
repeal.

Mr. M. A. Jinnah : Certainly not; it ean be done by an amendment.

The Honourable 8ir Alexander Muddiman : Tt does involve at any
rate, and that was a point I was going to develop, the virtual repeal of
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section B4A of the Government of India Aect, for, unless I have misunder-

stodd my Honourable friends opposite, they have now changed their ground,
a.nd those who signed the minority report of the Committee consider that
great constitutional advances may be made in India without any necessity
for the authoritative inquiry which they themselves recommended. If
I can gather anything from this amendment, it is that it proposes that
His Majesty’s Government should take this final step, without inquiry,
that which I venture to think no person could eonsider would be possible
under the Government of India Act as it now exists without the statutory
commission which is laid down in section 84 A of the Government of India
Act. Then, Sir, there seems to be some difference of opinion on the
point, and 1 should like to have cleared up the question whether these re-
markable demands—I1 say remarkable in this sense that they must be
admitted to be an extraordinary change in the existing constitution of
the Government of India—whethery these remarkable demands, which are
specified in clauses (a) to (k) sre handed to us as an ultimatum. I eon.
fess 1 should myself have read them as such, but my Honourable friend
spoke of them as an ‘‘ offer.”” 1 will accept his words. When he makes
that offer, does he make that offer in the sense that these arc the only terms
which can be offered, that they are, as my Honourable fricnd Sir Charles
Innes said, to be accepted or refused without alteration of a comma, dot
or semi-colon ¥ That is a point of some interest to me. If 1 am correet
in assuming that 1 have correctly stated the proposition and that you
do intend to diseard the idea of any statutory commission before a great
constitutional advance is made, and you do intend to present these demands
without alteration and without change, then I should like to ask one fur-
ther question. This, Sir, is said to be an offer. I assume the language
is used with due consideration. If so, Sir, and the offer was accepted,
what contract would result ¥ What is the contract that would result if
the Ggvernment accepted this offer ?

Mr. M. A. Jinnah : Frame the constitution aceordingly.

The Honourable 8ir Alexander Muddiman : Do ut des. We give
this ; what do we get in return ?

Mr. C. 8. Ranga Iyer : Co-operation,

The Honourable B8ir Alexander Muddiman : Co-operation. (An
Honourable Member : ** Full co-operation | ’’) Well, Sir, it is just as
well that we should know what the offer is supposed to lead to.

Now, Sir, T pass to another point. In the course of the debate the
word ¢ gelf-determination ’’ has oceurred not frequently but occasionally
and it is, I think; an idea that lies at the back of many of the speeches
that have been made. Now 1 suppose, if I understand it rightly, self-
determination in an individual means the right to live his own life.
Self-determination in a nation T suppose means the right to settle its
own form of fovernment. Now, Sir, which of us ean live our own lives
independent of outside influence ? 1 have not heard of anyone, 1 have
not heard of any nation. Phrases of this kind need accurate examina-
tion. They need checking. They may contain, and they do contain,
a great troth, but they cannot solve any constitutional position, they,
cannot be used as an answer to practical criticism. Now Sir, what is
the actual practical position ? That 13 what T always try, if I can, to
bring before the Ilouse. It is admitted—I do not desire to reiterate
it—that constitutionally any advance can only come from the English
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Parliament. It can come in no other way except in a way that I do
not propose to contemplate. And in this connection I recognise with
pleasure that Members generally speaking have refrained from using
language that might be, at any rate in some quarters, regarded as
threats. But constitutional advance must come through Parliament and
with the goodwill of Parliament. It eannot come otherwise. Therefore
why, when we discuss matters of this nature, do we use words that
are calculated to prejudice the claims of India before that Parliament 1
Why do we say, ‘‘ We will not take this from Parliament . Why do
we say ‘‘ We do not want boons ’’ from people who ex hypothesi have to
give them to you if you are to get them ? That, Si#, is a difficulty that 1
think is very real. I heard this morning in one part of the House a charge
made that the English had been robbers and thieves. Sir, is that the sort
of charge that will help the cause of India in Parliament ?

Diwan Bahadur T. Rangachariar : That was rhetoric.

The Honourable Bir Alexander Muddiman : It may have been
rhetoric, but I deprecate the use of such rhetoric. English people are
very plain people, very apt to take words used at their proper meaning :
and they do no good to any cause. One speaker, I forget who it was, said
that the Government, not this but I gathered almost any Government was
like ‘‘ Humpty Dumpty,”” to be thrown down. Sir, I will remind him
of the nursery rhyme :

“ Humpti Dumpts baitha par chath

Humpti Dumpti gir gia phat

Raja ki pultan Raw ke ghore

Humpti Dumpti kahin nahin jore.”’
If you throw down all Government you may find it rather difficult to pick
up the pieces and make a new Government. Now I am quite willing to
believe that this amendment has been put forward in perfect good faith.
If T was a man of a suspicious nature I should be inclined to think that
there might he a more Machiavellian aim in it. But T am not and T will
tuke the offer ax made in good faith although we have annexed to it
impossible conditions.

Mr. M. A. Jinnah : No, no.

The Honourable 8ir Alexander Muddiman : My Honourable friend
says ‘“ No.”’ My Honourable friend’s position ix to be one of very greatest
difficulties in dealing with this amendment. My Honourable friend has
said in the minority report that what he wanted was an anthoritative
inquiry and he apparently at that time recognised the fact that from the
practical point of view it would be perfectly impossible to ask Parliament
to aceept any large proposals except as the result of the investigations of
the highest tribunal in the British Empire, a Royal Commission.

Mr. M. A. Jinnah : Sir, may I rise to a point of personal explana-
tion. At that time T was not aware that Lord Birkenhead on hehalf of
the British nation would disclaim a monopoly in the art of framing constitu-
tions and invite us to:submit our proposals.

The Honourable 8ir Alexander Muddiman : I think Lord Birken-
head’s remarks were quite clear. You will see that that was exactly the
point I endeavoured to develop in the earlier part of my speech. What
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Lord Birkenhead was talking about was the development of a conmstitution.
not on the well-known English basis.

Mr, M. A Jinnah : No. Anything we think proper. Provided it
received general support in the country.

The Honourable 8ir Alexander Muddiman : But a constittrtion which
would give more free scope to that imagination which is so characteristic
of India. His actual words were :

¢ Tt has been the habit of spokesmen of Bwurajist thought to deelare fir anticipa-
tion that no constitution framed in the West can either be suitable or acceptable
to the peoples of India.’” \

and I think that bears out my contention as to his point.

Now, Sir, nothing has struck me more in the course of the diseussion
that has taken place than the fact that till Mr, Jinnah addressed the House
1 never heard any mention of the word ‘‘ electorate ’’. Mr. Jinnah used
it, but I never heard it used in any other speech.

Pandit Motilal Nehru : It is in the Resolution.

The Honourable 8ir Alexander Muddiman : I apgree with my Honour-
able friend it is in the Resolution, but I never heard any ore use¢ it.

Mr. M. A Jinnah : I used it.

The Honourable 8ir Alexander Muddiman : I have just said se.
Now, Sir, when we are asked to take a step forward comstitutionally one
would have thought that the Assembly would surely regard the electorate as
of great importance. 1 guite admit that the House is probably getting very
tired of hearing the replies that are given from the Government Benchex
where we point out difficulties, and I agree with Mr. Jinnah that it is
our business as far as we can to remove those difficulties and to remove
them with your assistance and not to regard them as g0 many fences that
are laid down barring for ever further progress. I am not one of those
who hold that at all, but it is not the faintest use not facing facts, and
one of the great difficultics—and all of you who have really thought on
this matter recognise it ay clearly as T do—is the question of the electorate.
'The evidence rccorded in the course of the imquiry of which I was. the
unfortunate Chairman is very clear on this point, It is idle to say when
we use the word ‘‘ electorate '’ we are seandalising not the eourt but the
opposite Benches. Sir, I have never scandalised any court.in my life and
I trust I never shall. By pointing out these difficulties I suggest it iy
not seandalising the court ; I must pdint out that one of the greatest diffi-

culties in the way of the progress of India i¢ the backward state of the
electorate.

Now, 8ir, you ask for a large thing. You are regardless of the
smaller matters. My Hotiourable friend returned wifh thanks—I think
those were the words he used—any small recommendations of the majority
report. Sir, is it mot well sometimes to take what is offered, not neces-
sarily—I should be foolish to suggest that—in a spirit of thankfulness
but at any rate to take it ! Is it not wise sometimes, when asking for
large concessions, to show that small humble offerings are not unworthy
of consideration ? Is it not wise, Sir, to regard this prohlem from a
practical point of view ¥ 1If to-morrow I were authorised to stand in my
place in this House and say ‘‘ We will acgept this : we will go to Parlia-
‘ment "’, what reasons conld I give, what reasons could the Government of
India gwe ! What could they say §
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Mr. M, A. Jinnah : Quote my speech.

The Hopourable 8ir Alexander Muddiman : I have no doubt that
would be very interesting : but I was considering an argument which would
" be likely to be effective. Could any of the arguments suggested be valid ¥
Could we point to the history of these new institutions simce their com-
mencement and say, ‘‘ Now the time has come when without inquiry, with-
out. going through the procedure without which no great reform as far as
1 know in- connection with India has ever been carried out, we recommend
these great steps to be taken’’ §

Sir, you have heard the speeches of the Secretary of State ; you have
learnt the terms on which he made his offer—and it was an offer he made.
He made it clear that acceleration of political progress was a matter of
co-operation. IHe made it clear that to refuse to work what you have got
is not in itself a claim for further progress,—it is indeed likely to obstruet
further progress. lle laid down the position that the Government at
home were not unsympathetic—that they did recognise that to stick to
dates is not necessary, wise or desirable. He gave what my Honourable
friend, if he was not speaking ironically, described as a very generous
offer.  Sir, T say, do not close the door by making the position more diffi-
mlt Do not give us an ultimatum under the guise of an offer. Do not
say ‘‘ We will grant you the fee of Blackacre if you empty the sea ’’. Do
not suggest terms of that kind. It is neither wise nor, I suggest, likely
to be effective. I earnestly hope that you will believe me when I say that
we are not merely giving you 'a blank answer to what I recognise is an.
attempt to put down on paper what we have never seen on paper before—-
the united amendment of both partics.

There is one other matter, Sir, and that is this. We were charged in
one of the speeches with doing nothing in connection with the examina-
tion of provincial autonomy. I think it was my Honourable friend Mr.
Jinnah who quoted from the Secretary of State's speech and said quite
correctly that it was useless to charge the Reforms Committee with not
making an investigation into the possibilities of provincial autonomy,
because they were not within the seope of the Report. I agree in those
observations, and I agree also that an investigation of that kind could
hardly be made by a committee of that nature or by any committee ; and in
this connection I may tell the House that the Government of India have
recently availed themselves of the opportunity of the late occupant of
your Chair, Sir, still being in India. They have invited Sir Frederick
Whyte, and he has accepted the invitation, to investigate and report to us
on the relations between the Central and Local Governments in other
parts of the world, with special reference to conditions in India. In that
and other directions, Sir, much research work must and ought to be done.
My Honourable friend, Sir Basil Blackett, also proposes, I understand,
to have the problem investigated more particularly from the financial
point of view. In my judgment that is the way in which we can prepare,
what I referred to in my first speech, the necessary evidence which is to
be laid before and must be considered by the Royal Commission whenever
that Commission may be appointed.

Pandit Motilal Nehru : May I interpose just for a minute, Sir?
The Honourable the Home Member has put certain questions. I do not
know if you will give me an opportunity to answer them mow or at a
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later stage of the debate. He has expressed his inability to understand
some of the clauses of my amendment and he has put certain questions
in connection with them. I do not know if it is permissible to me to
answer those questions and if so at what stage of the debate.

Mr, President : I do not know whether the Honourable the Home
Member desires the Honourable Pandit to answer his queries. If he does,
the Chair would permit the Honourable Pandit to speak at this stage.

The Honourable 8ir Alexander Muddiman : I put the questions
as one does in a speech, and I assume that they will be answered in the
course of debate by some one on behalf of the Honourable Member.

Pandit Motilal Nehru : If my Honourable friend does not want me
to answer his questions, 1 am satisfied.

Mr. Jamnadas M. Mehta (Bombay Northern Division : Non-Muham-
madan Rural) : Sir, I rise to support the amendment of Pandit Motilal
Nehru ; it would show a sign of returning wisdom on the part of
Government if they too accept the amendment. We have been told that
what GQovernment are yearning for is co-operation. Here is an oppor-
tunity for them to get it. Their attitude towards this amendment will
be an acid test whether their protestations that they are anxious to secure
the co-operation of this House and of the country are genuine. If they
accept it, then it is a clear indication that they were genuine; if they do
not accept it, then they will well deserve the title which Lord Olivier
gave, that Englishmen are the champio‘n hypocrites of the world ; Sir,
the very fundamental condition of co-operation to-day is wanting. Who
can co-operate § People who are on equal terms, who can offer honourable
help to each other. On what terms are Government demanding our co-
operation at present 7 They carry a bludgeon in one hand, a sword in
another and a pistol in their pocket and armed with these weapons of
vetoing, certification and brute force they give us a challenge and say,
‘‘ These are our weapons, we shall use them. We shall use them when-
ever necessary and we demand your co-operation on these terms’’. Sir,
it requires no moment’s thinking to say that no honourable man with
a sense of self-respect can agree to co-operate in working a system like
this which would only mean co-operation in the continuous enslavement
of the country ; it is clear from the speech of Pandit Motilal Nehru
that the co-operation which this House and this country are willing
to give is co-operation only on the terms of reciprocity and not co-
operation of a one-sided kind.

-

Then, Sir, what is wrong with this amendment that yon cannot
willingly accept it. It does not affect the British connection with Tndia.”
1t does not affect the sovereignty of Parliament. Tt maintains the con-
tinuance and the permanence of British rule, and consistently with that
permanence .we demand the fullest freedom. On these terms you are
getting our fullest co-operation but the only answer that we have so far
got is a blank negation. ’

Then there is this further thing about this amendment--it contem-
plates the elevation of the Government of India themselves. To-day
the Government of India are insignificant in England. They are impotent
abroed. They are tyrannical only at home. That is the correct descrip-
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tion of the Government of India. Lord Curzon described it as a sub-
ordinate branch of the British administration six thousand miles away,
and &« regards the impotence of the Government of India to save Indians
from humiliation and injustice in the Dominions and Colonies i is so notori-
ous that even they are themselves ashamed of it. Pandit Motilal Nehru’s
amendment proposes to remove the thraldom to the Secretary of State
in which the Goverment of India find themselves to-day. Sir, the
Government of India cannot create an appointment of more than Rs. 500,
without the previous sanction of the Secretary of State (An Honcurable
Member : ““No.”’) or it may be a similar amount. In the Bombay
(‘orporation, we can make an appointment not only of Rs. 500 but of
any amount. Iere is a subordinate body which makes an appointment
which the Government of India cannot make without consulting the
Secretary of State. The Acworth Committec gave an instance of how the
Government of India were slaves to the leading strings of the Secretary of
State. In railway administration the Government of India were guided by
a set of rules—115 pages of text, 250 pages of index under 400 heads—rules
delegating to the Government of India powers which really belong to the
Secretary of State—rules which the Government in turn could delegate
to the Railway Board. This is the condition of the Government of India,
and if they accept this amendment they will become for the first time
a_really 'independent Government so far as the internal affairs of the
country arc concerned. To-day they are a subordinate and a very
secondary sovereign body. But it seems, Sir, that we are not going to
et even that co-operation in elevating the Government of India themselves,
which this amendment desires.

Sir, T must now come to this Muddiman Commitiee report. The
Home Member is a gentleman, clear-headed and sincere, and from all his
specches we can find that he has a genwine desire to come to terms with
us. DBut what is it that this Committee does ? I am reminded of a poem
by Lord Tennyson, the late ’oct Laureate, entitled Maud. Ilis erities
described it as ““ mad *’ or *‘ mud.”’ With great regard to the personality
of the Home Member, the Commitiee which is distinguished by his name
was surely a muddy committee. The Committee had evidence from
Ministers, Executive Councillors and men whom they delighted to honour.
These people told the Committee that it was impossible to work dyarchy
and yet the only change that they recommended is the transfer of such
trivial things as (Gas. This is the limit of their generosity. S8ir, keep
this gas to yourself. Give us some freedom, some breeze of freedom and
not mere gas. The Government of India are to-day working as a bureau ;
and the speech of Sir Charles Innes was the clearest indication that
bureauerats are unfit to be statesmen. Like experts, they are good as
advisers but very bad when they are masters of the situation. Sir
Charles Innes’ speech was @ further indication that bureaucrats like
purdanashin women have no access to the free air of nature. They live
behind eclosed doors. They do not care to know opinion from outside
and they are so self-opinionated that they will not accept advice given
by others. Instead of greater freedom we had the other day from Lord
Birkenhead a most fire-eating speech. He rattled the sword. He told
us that we were slaves who had been conquered with the sharp edge of the
sword. The speech which His Excellency the Viceroy delivered on the

ening day of this Session merely covered the iron hand with a velvet
glove and the pronouncement of Sir Charles Innes yesterday leaves no
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manner of doubt that you are not prepared to take ome forward step
until it pleases you ; that is the quarrel which this House and this
country hdve with you and we are driven back to the Preamble of the
Government of India Aect. Sir, that Preamble is the most arrogant
expression of power that one could come across. It is a declaration of the
divine right of the British nation to govern this country which this
country denies ; this divine right cannot subsist in any country in this
20th century. I do not know what the fate of this amendment will be
when it is carried, as I am sure it will be carried. All appearances are
that the Government will sit tight over it and as usual while professing
the greatest solicitude they will do nothing (4n Honourable Member :
‘It poes without saying.’') Ii it goes without saying, it also goes
without saying what those who support this amendment will do. They
know what to do. Behind this amendment, there stands the eombined
strength of Indian opinion which will compel Government sooner or later,
rooner than later, to accept the demands behind this amendment. Other-

wise there is no doubt that the position in India will soon develop into
one of extreme seriousness.

Mr. K. Ahmed : No.

Mr. Jamnadas Mehta : Mr. Kabeer-ud-Din Ahmed will have no
chare in that ; but people who come here as representatives of thousands
of voters are not going to sit idle when their most comsidered advice is
flouted. When they feel that their representations do not meet with the
response which they deserve, the only course left open to them is to go back
to their own electorate and demaud a further mandate in the matter., The
-matter cannot be allowed to rest herc. It shall not be allowed to lie here,
and unless within a reasonable time a fair response is forthcoming on
the part of Government I think with the greatest reluctance on our part
we will be corpelled to resort to some sort of direet action. Sir, the
position is anomalous ; when we reason, we are not listened to. We have
given reasons for the demands cmbodied in the amendment. You turn a
deaf ear. When we warn you that unless you comply with our reasoned
request we must take some direet action, you complain of a threat. Now,

4 PaL. you cannot argue both ways. You will not listen

to reason, and when nothing but direct action is

open to us, you call it a ‘‘ threat . 'What are we to do ¥ 1f you do not
want direct action, it is your duty to listen to fair and reasonable re-
presentations of the leaders of parties in this House. If you do not, then,
Sir, nothing is left to honourable men but to go to the country and demand
its mandate in this matter. Charles Dickens mentions in ome of his novels
the story of an experimental philosopher, who wanted to know on how
little a horse could live. The philosopher went on day after day reducing
the hay which he was giving to the horse,—first one sheaf, then something
less and' leks until it came to merely one piece of straw a day. The
philosopher was glorying in the prospects of success of the experiment,
‘“ Here 1 have made an experiment. I shall to-morrow declare to, an
aitonished world that a horse can live on nothing a day.”” To his great
amazement and confusion, the horse died. (Laughter.) The experi-
mental philosopher was a fool ; he should have known that a horse. cannot
live on nothing a day. Similarly, the patience of the = people of this
eountry cannot be taxed ad infinitum. We must have something tangible ;
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if you cannot give us that, then the patience of the people of this country
is sure to be exhausted ; and they must naturally resort to the only
honourable course left to them, namely, to seek the suffrages of their
electors in any further action that they may desire.

Sir, there is only one word more, and I will then take my seat, and
that is this. Sir, Lord Birkenhead and His Excellency the Viceroy have
told us again dnd again that if only co-operation is forthcoming, then they
will sooner or later get us a Royal Commission ; some such promise is
held out. As I said at the start, Sir, this amendment is the offer of co-
operation on the most honourable terms, guaranteeing the permanence
of the British connection, releasing the Government from the thraldom
of Whitehall. It is for you to decide whether you will take it or reject
it, and thereafter it will not be open to you to say that there was no in-
tention of co-operation on the part of the people of this country. Our
diffienlty is that if we are divided, then the Government say, ‘‘ You are
not agreed ”’. Here however is an agreed amendment, but then the
Finance Member was anxious to point to. ... '

Mr. President : Order, order. The Honourable Member's time is
up.

Mr. Jamnadas M. Mehta : T will not take very long, Sir. I will
only say this that you cannot breathe hot and eold about the same matter.
If we unite, you call it a marriage of convenience. 1f we differ, you say
that.... :

An Honourable Member : May I point out, Sir, that the Ilonourable
Member is not addressing the Chair !

Mr. Jamnadas M, Mehta : I om addressing you, Sir,—I was simply
finishing my sentence, and if you will permit me, I will.... .

Mr. President : Order, order. The Ionourable Member's time is
up.

Mr. Jamnadas M. Mehta : I shall only say this, Sir,....
Mr. President : Order, order. Will you kindly resume your seat.

Mr, B. Venkatapatiraju {Ganjam cum Vizagapatam : Non-Muham-
madan Rural) : Sir, what is the sipnificance of the various speeches
made here to-day and yesterday ! The only significance which must not
be forgotton by the Government is *‘ mistrust of the British intentions '’
and nothing less. Why should it be that among all sections of non-officials
there should be such mistrust ¥ Because it is plain that their conduet in
the past as well as in the present evokes mistrust and nothing else. The
Ilonourable Sir Alexander Muddiman has referred to self-determination.
Ile says, most people do not understand its significance. But may I be
permitted, Sir, to point out to Sir Alexander Muddiman that it is a very
diffieult word, after 1918, for the British nation to digest. I may mention
that when President Wilson said that there should be self-determination
for the weaker nations and that ail should join in putting down the mili-
tarism of Germany, then the Prime Minister, Mr. Lloyd George, stated,
*“ We are prepared to prant self-determination to the weaker nations ’’.
But may I remind the Honourable Members that in the very article which
was originally drafied by President Wilson on this of sclf-determination,
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* in the original article 3 as drafted by President Wilson there occurred the -
words :
¢ Buch territorial readjustment if any as may in future become necessary by
reason of changes in present racial eonditions and aspirations, of present sociul nnd

politieal relations pursuant to the prineiple of self-determination may be effectod if
agreeable to those poople 7,

—that is to the subject races—
¢ and the contracting Powers uceept without reservation the principle that the peace of

the world is superior in importance to every question of political control or boundary.’’

That was the article which President Wilson announced to the world.
The difficulty was that opposition came strongly from no other quarter
but from the British Empire. Even the British Dominions did not
oppose it, but the British Empire stated : ‘‘ How can we get on with
Tndia, if you give self-determination 1’ And therefore, most unwillingly,
President Wilson had to drop it, and for it other phraseology, was sub-
stituted, the result being that when this came to be discussed in both the
Upper and the Lower Houses in America, you find people saying, in
cffect : ‘‘ How can we let the British nation have their own way in
keeping their subject races in such a miserable condition after making
high promises that they would give them self-determination ¥ They have
rejected even President Wilson's advice *’, and that is the reason that they
have not joined the League of Nations.

Sir, in one of the. quotations of Pandit Motilal Nehru he
referred to the maxim ‘‘ whatever is best administered is best ”’
of the 18th century which lLord Crewe stated that he would
adopt when he was discussing the subjeet of the South African Union.
Now I say, why everyone on this side of the House says that we want a
change in the administration is because it has not come up to our expec-
tations, it has not given us any satisfaction, and therefore we say that we
want to change the system of administration. The Government were
all along unpopular, but at the present moment they are much more
unpopular than they were ever before. 1 do not complain that this is due
to anything particularly done now, but it is an inherited sin, for as early
as 1858 when J. S. Mill wrote the apologia of the East India Company
in a memorandum presented to Parliament after the Mutiny when sur-
rendering the Indian Empire, he stated that the East Indian Company—
just as Sir Charles Tnnes and Sir Alexander Muddiman are claiming for
this Government now—had established a Government :

‘¢ not only one of the purest in intention but one of the most beneficent in action

ever known among mankind, and that it had been ome of the most rapidly improving
Governments in the world.””

But he adds :
‘¢ Nevertheless it was their hard destiny to make unloved an Empire.”’

Not only then, Sir, but also later, it was clearly admitted by Lord George
Hamilton as Secretary of State for India :

‘¢ The Indinan Government was not popular and would never be popular *’
because they never cared to know the aspirations of the people, to meet
them and how best to satisfy them. They are indifferent and that is the

reason why they are unpopular even at the present moment. Perhaps
some of the gentlemen on the Treasury Benches think that they glory in
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their unpopularity because the other day they said they want men for the
committees who are unpopular, because they have the strength of eonvie-
tion behind them. What my friends Sir Alexander Muddiman and Sir
(‘harles Tnnes eomplained of is that we should have treated the Govern-
ment with better respect and not have imputed motives to them. I say
so far as Indians are concerned, they do not generally impute motives ;
“they are mere charitable. What they do say is that they will judge the
GGovernmental action by its effects alone. What is it that was said of
them, not by an Indian, but by an American of importance, Thomas Villard,
in his work ‘‘ Conflict of policies in Asia '’ ? This quotation would also
afford a reply to Mr. Cocke. He says :

‘¢ British poliecy in India....the deep political purpose of an alien Government
is not reveanled by the material improvements it makes or those that occur under its
administration of a country ; railways, roads, imposing publie buildin\ga, factories
and other betterments conduce and in modern times are essential to profita
development as niso are pence and publie order,”’

He adds :

‘¢ Bettorment of this charnctor cannot be attributed altogether to a purpose of
the Government to improve the condition of its inhabitants. The guiding motive may
be profitable economic exploitation and a policy of political and intellectual repression
to move side by side.’’

This is what a disinterested observer of British poliey in India has stated.
Ile is not an Indian. DBut even as late as 1923, Mrs. Egan, who was a
great. friend of Mr. Montagu, after visiting India has written to say that
the real Dritish policy is to perpetuate British domination without caring
for the peopl’s interests. This is what she says :

‘‘ To be firm in the imposition of a benevolent despotism and to keep the natives

in their placo have been from the British point of view the fundamental requirements
of the British powsition.’’
That is exactly the reason, Sir, why we ask for fundamental changes in
our amendment. Sir Alexander Muddiman complains that we add this
as an ultimatum. But we say that after the speech of His Excellency
the Vieeroy if the question is referred to any Committee appointed by
the British nation the verdiect will go against them, and therefore to
fortify ourselves we will say whatever you may do, whatever you may not
do, we want these things if you want satisfaction on our side and expect
hearty and cheerful co-operation from us. Give us responsible Govern-
ment. We do not want to put up any longer with bureaucratic rule which
is not responsible either to us or to any others practically. But I may state
if the Government are in a mood to understand the real position and to
come to terms, of course all parties will be prepared to discuss the question
with them. But s¢ long as the British nation depends upon the advice
of the Treasury Benches for guidance, I am sure we will not get anything,
because a certificate was given to them by more than one member of
Parliament in discussing the Government of India Bill that no reform
proposals can ever emanate from the Civil Serviee and they further added
that it would be an evil day for them if any changes are made, because
they take it a misfortune to themselves if any privileges are granted to
the people, and therefore we cannot expect any better recommendation
from them. Consequently we appeal to the British nation to judge the
matter for themselves, because they are lovers of freedom always.

- I will only take & few minutes more. I will just memtion one other
point. It has already been mentioned, but sufficient importance is not

le economie
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given to the statement made by Lord Birkenhead with reference to the
Indianisation of the Army. We know that the Government have
appointed the Sandhurst Committee, but Lord Birkenhead wants us to
understand that there are certain limitations. This is what he stated :

' An emsential in India’s advance towards responsible government is to Indian
minds the posscssion of a natiomal army.”’

I controvert that proposition. It is a statement made by Sir William
Vincent in this House. ‘‘ How can we get responsible government without
an army ’’ is a statement made by members of Parliament, to which Mr.
Montagu replied :

“t Do not deny to India self-government because she cannot take her proper share
in her own defence and then deny to her people the opportunity of learning to defend
themselves, '’

3ritish statesmen and European officials in India are stating that we
cannot expect self-povernment so long as we rely on British arms for
support, Lord Birkenhead further states that we are in the region of an
experiment and of a very delicate and dangerous experiment. For whom ?
I fail to see. It cannot be for us. The method which has been adopted
is that of the complete but gradual Indianisation as an experiment of 8
units. And he admits it is both slow and limited in scope. The pro-
cess must indeed necessarily be slow : he says the length of time that
ordinarily takes the British officer to reach the command pf his regiment
iy 25 years. Now I ask if 8 units take 25 years for complete Indianisation,
knowing as we do that there are 146 units, it will take more than even 250
years to Indianise the army. It will take nearly three centuries, Lord
Birkenhead adds that they had difficulty in finding enough Indian cadets
up to the Sandhurst standard to provide subalterns even for these 8 units,
to which my leader, Mr. Jinnah, has already replied. Not only can we
provide 10 or 16 cadets, but any number if properly arranged. Lord
Birkenhead signiflcantly referred to the fact that the Government of
India have recently appointed a Committee under the presidency of the’
Chief of the General Staff to examine the whole question of training for
the army. They may recommend the creation of an Indian Sandhurst.
If they do so, the British Goverrment will consider their recommendation
‘“ with every desire to make the experiment of Indianization a success
within its limats.”” If the words ‘* within its limits '’ have any meaning,
they mean with reference to the Indianization of the 8 units,

Mr. President ; The Ionourable Member will bring his remarks
to a close.

Mr. B. Venkatapatiraju :

‘* But until it has been shown to be & wuccess within those limits, it is not our
purposs to go beyond them.’’
He says he is not prepared to go beyond that. Tt is really surprising in
view of this statement what would be the result of the Sandhurst Com-
mittee, and therefore we say from all sides that the suspicious conduct
of the Government engenders distrust in every section in this House.

Lala Dunf Ohand (Ambala Divigion : Non-Muhammadan): Sir, I
rise to pupport the amendment of my Honourable leader Pandit Motilal
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Neh I want to say a word as to why I do not propose the amendment
that stands in my name. As the amendment of Pandit Motilal Nehru has
been adopted as the main amendment, all subordinate amendments, like
‘mine, must give way to it. Another'and greater reason is that as the whole
debate has centred round the issue of a national demand as made in the
ameudment and as united India is going to tell the people of England, and
for the mutter of that the whole world, what the minimum demands of
united India are, it will be rather out of tune for me to move my amendment,
The amendment of my distinguished leader is couched in the most moderate
and statesmanlike language and contains a demand which falls much short
of the demand for Swarajya. It is an honourable, patriotic and conciliat-
ing reply 1o the invitation extended by Lords Birkenhead and Reading to
the responsible leaders of Indian political opinion to co-operate with the
(lovernment. A number of the younger members of the Swarajya Party
and even the middle aged members like myself do not fcel enthusiastic
over the national demand made in the amendment, and it is only consider-
ations of loyalty to and implicit faith in our great leader and our sense
of gratitude to the memory cf the great departed leader Shrijut Chittaranjan
Das who extended an olive branch of peace to the British Government
shortly before his death, that has reconciled the Party to the proposed
amendment. Even if this most reasonable demand is not responded to,
both parties will te entitled to revert to their respective positions, the
Government to the pursuit of the policy of repression and suppression of
all legitimate aspirations of the people of this country and the Swarajya
Party to the only business left to itself of creating a situation in the
country that will make it difficult for the Government not to concede the
birthright of the pecple of ‘this country.

As to the terms of peace that have been offered by the Government in
the form of the recommendations of the Reforms Inquiry Committee Re-
port they are nothing short of an insult to. the people of India. There
can be no denying the fact that the long-suffering people of India, by
reason of the operation of the laws of nature, were driven to the necessity
of waging truly a war though of a non-violent character against the present
system of Government., No (overnment howsoever mighty can afford to
treat it as a mere childish freak or an abnormal ebullition of human
passions. The outburst was the inevitable result of the state of serfdom
and subjection that had been created in this country during the last

ndred and fifty years of alien though professedly benevolent rule.
Thpugh seemingly you have succeeded in suppressing the forces of non-
co-operation, at heart the people of this ecountry are still non-co-operators,
Even assuming that we are vanquished foes, which we deny we are, I put
the question to you : Are these terms worthy of being offered even to
vanquished foes ¥ The recommendations like the transfer of fisheries
and excise in Assam and of forests in certain Provinees, of provincial law
reports, stores and stationery and so forth as proposed in the Inquiry
Committee Report, will not satisfy anybody. .An offer of this kind is
nothing short of a cruel joke cruelly indulged in at the expense of the
“people of India. When the most reasonable and reasonably balanced men
like the authors of the minority report refuse to agree with the majority,
the Government should pause and ponder over the situation. The keynote
of the speeches of the two statesmen, Lords Birkenhead and Reading, is
that unless and until responsible leaders of Indian political opinion resume
co-operation and undertake to work out the unworkable reforms, they
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will refuse to listen to them. The words of the Secretary of Stai‘te.—as'
reproduced hy Lord Reading are as follows :

‘* We desire and request good-will, nor shall ;we be mggardly bargainers if we
meet with that generous friendship which is ever near and dear to our hearts.’’

Sweet words like these cannot , satisfy India. An ounce-of practice
is better than a pound of theory, an example is always better than pre-
cept. India is prepared to meet you halfway. Let there be a genuine
desire on the part of the English nation to respond to the aspiration of the
people of India. Co-operation implies the idea of mutuality of obliga-
tions. If England is anxious to secure the .good-will and co-operation of
300 millions of the people of India and their friendship as an asset of
some value, 40 millions of the people of England should come forward,
with an offer of a substantial measure of freedom. - If the reforms were
declared by the self-respecting and.patriotic section of Indian people as
inadequate, disappointing and unsatisfactory in 1919, how can it be fairly
and reasonably expected that in 1925 the people of India, who have been
through the ordeal of fire of repression and persecution, can be false to
themselves and proclaim to the world that the reforms are satisfactory
and adequate ? The Government are probably encouraged in- their atti-
tude of supreme indifference towards the national demand by the faect
that the non-co-opcration movement has spent its force and the Hindus
and the Muhammadans are breaking each other’s heads. 1 may warn
the Government that it should not allow itself to be lulled into a false sense
of security. The Ilindus and the Muhammadans cannot continue to
fight eternally in order to keep the foreign bureaueracy installed in
its position of authority and power. 1 am quite sure that the qualities of
good sense und patriotism among Ilindus and Muhammadans are not
altogether wanting and are bound to reassert themselves in the near future
against the forces of communal tension and religious feud. , It is true that
the visible activity of mon-co-operation is suspended but non-co-operation
i8 driven deeper into the very bones of the men and women of India. «In
my opinion the present time is most favourable and most opportune for
an honourable settlement. 1f the Government do not avail themselves of
this time they may have to rue the day. There was a time when His
Excelleney Liord Reading found himself perplexed and did not know what
to do and how to meet the onrush of non-co-operation. There was ®so
a time when His Excellency Lord Reading was prepared to invite Mahgtma
Gandhi to a round table conference with a declaration that the four-anna
franchise men of the Congress would have representation in proportion
to their importance and neither party would claim any vietory; but
Mahatma Gandhi would have a round table conference on his own terms.
In certain influential though rash quarters severance from the British Em-
pire was openly preached. Even the date for the declaration of the estab-
lishment of a republic in this country was fixed. I am reminding the
Government of these things simply in order to show the depth and inten-
sity of the feelings of the people of this country against the present system
of the Government. It is not long ago that you could find very few
friends in this country and you looked upon the few friends that you
had as enemies in disguise. The whole aspect is now changed, the fury
of the non:co-operation movement has subsided. The most uncompromis-
ing non-co-operators are inclined to co-operate with you on reasomable
and honourable terms. Swarajya within the British Empire has been

.
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declared by all reasonable leaders as the early if not immediate objective
of India. The late Mr. C. R. Das extended to you the hand of fellowship
and dispelled your fears with regard to the cult of violence. The great and
statesmanlike leader of the Swarajya Party has not missed a single oppor-
tunity since he entered the Assembly to extend the olive branch of peace
and the grasp of the hand of fellowship. It is due to him that the most
restless souls are being moulded into a body of peace-makers. He and
the illustrious dead, Mr. C. R. Das, have ample proof of constructive
statesmanship in order to demonstrate their fitness ; they have ever run
risks of taxing too much the adherence of their followers. Mahatma
Gandhi, who is still the leader of leaders, has preached the gospel of love
towards you in return for the sentence of 6 years’ imprisonment passed
upon him. What has been your policy in contrast to this ¥ Sir William
Vineent was prepared to give greater consideration to the demand of an
ordinary Member of the Assembly like Rai Bahadur Mazumdar in 1921
than Sir Malecolm Hailey was prepared to treat the joint demand of
stalwart leaders like Messrs. Nehru and Jinnah in 1924 or Sir Alexander
Muddiman is prepared to treat them in 1925.

Mr, President : Order, order. Will the Ilonourable Me¢mber -adjust
his'remarks to the time limit ¢ IIe has nearly reached the time limit.

Lala Duni Chand : I will not exceed my time limit. Have T exceeded
it, Sir ¥ I have got good reasons to believe that in 1921 you were pre-
pared to concede provineial sutomony to buy peace. You should not allow
yourself I say again to be lulled into a false sense of security. If there
wasgenough patriotic material in India in 1921 to start a movement of non-
co-operation, the quantity of that material has infinitely inereased since
then. If a Rowlatt Bill or Jhallianwala Bagh could rouse the inert mass
into a volecanic outburst, there is no knowing whether a little match
applied to the gunpowder magazine of the too much taxed patriotism of
India may not create a worse situation. The British tiger should not
think that the Indian lion has fallen to rise no more. The wounds caused
without any attempt to apply the healing balm are bound to increase the
fury and the ferocity of the wounded lion.

1 have made it clear as best T eould that the present time is best suited
for settlement. Lord Birkenhead wanied a constitution which should
have a fair amount of support of different sections of the Indian people
behind it, Messrs. Nehru and Jinnah have already given you a very fair
and definite idea of the constitution in the form of the amendment, the
framing of which, I believe, did not take them more than a few hours.
Distinguished leaders like Pandit Madan Mohan Malaviya, Sir Sivaswamy
Aiyer and others representing different schools of political thought, are
virtually parties to it. What further proof need Lord Birkenhead or Lord
Reading require of the fair measure of support behind it 1 Certainly they
do not require the storm of 1921 as a proof of the required support. The
calm and eonsidered support of the recognized leaders of India should be
regarded as ample proof of the measure of support needed. 1f the decla-
ration of Lord Birkenhead that such a constitution will receive the best
consideration at his hands and at the hands of other statesmen of England
ix-not an empty shibboleth, he is put to a test agd let us see if he rises
equal ‘to it. The preamble ‘and the several clauses of the amendment have

been worded in such a way that they should be acceptable to all the poli-
tical parties of India. The greatest merit of this amendment lies in the



972 LEGISLATIVE ASSEMBLY. [8tm Skp. 1925.

[Lala Duni Chand.]

fact that it provides for a transitional stage of political frecdom. It opens
avenues of service to the people of India in order to substantiate their elaim
of fiftness to govern India and at the same time it gives you sufficient space
of time to watch and see if we are fit to govern ourselves,

Mr. President: Order, order. The Honourable Memher has exceeded
his time limit,

Lala Duni Chand : No, Sir, there is one minute more.
Mr. President : Order, order. Mr, Abdul Haye.

Mr. Abdul Haye (East Punjab : Muhammadan) : 8Sir, [ am thankful
to you that even at the fag-end of the debate I have been afforded an
opportunity to express my views on this all-important question, Sir, before
I proceed, T want to impress upon this Assembly that we who occupy
the back benches in this House lie under a great disadvantage. On almost
all important occasions I have been on my legs, but have failed to catch
the eye of the Honourable President. I would not have given expression
to these views but for the speech of the Honourable Sir Frederick Whyte
which lfe delivered at the time when the dinner was given in his honouy.
My grievance is that as I rise to give expression to my views the Treasurv
Benches are empty. It is only my friend the Honourable Sir Basil
Blackett who is there. I hope this Honourable House will bear with me
if I talk in parables to-day, because a Persian poet has said :

¢¢ Khushtar dn bashad ke sirre dilbardn,
Gufta ayad dar hadis-i-digrdn.’’

which means:

‘“ When we have talk of those whom we love, it is better to talk in
parables.’’

Sir, to me it looks as if in this unfortunate country the bureaucracy
had built a very lofty and palatial house for itself. As we, the sons of
the soil, enlered that compound we noticed that almost every nook and
corner of that building was labelled ‘* For Europeans only '’. But it was
the duty of the burecaucracy to accommodate us also. One gentleman, i.c.
the agent of the bureaucracy, patrolling in front of the verandah, bluntly
told us that our proper place was there at the outskirts of the ostate where
thatched houses were erected out of mud and sundried bricks. We were
housed there, We lived there for generations, and all the time, 1 assure
you, we continued swearing at the bureaucracy, although the bureaucracy
evidently thought we were quite contented. It so happened that in the
year of grace, 1914, the big palace caught fire. At midnight the lord of
the house was on the top of the palace and was erying. He said, ‘‘ People
of my house, my brethren, our house is on fire.”’ It was open to the lord
to say, ‘‘ Strangers, neighbours, I am in trouble, come to my assistance out
of sheer humanity.’”’” The impression created at the time was that it was
*‘ our ’’ hoyse that was on fire. We stirred in our beds. In the darkness
of the hour, half-naked, with buckets of water on our shoulders we left those
dingy kothries and procceded to the scene of the fire. Sir, the bureaucracy
will excuse me if I say that our half nudity did not offend their sense of
delicacy at the time. We laboured hard, we eco-operated with the buresu-
cracy, we fought shoulder to shoulder, and the fire was brought under con-
trol. I am sorry, Bir, that His Excellency the Commander-in-Chief is not
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in his seat, otherwise a gallant soldier as he is, Ilis Exeelleney would have
bLorne me out when I say that it was no mean part that we played in bring-
ing the fire under control. The fire was quenched. With a sign of relief
the bureaucracy was taking notice of the damage that was done to the
palace. We who were intruders, we who were under that roof for the first
time, were noticing what had remained of that big palace, and we thought
that we were co-sharers in the building. What happened next ? Smiles
were extended and, Sir, a little while after that we were politely told that
our people in the outhouses were waiting for us. Just at the time when
we were thinking that the bureaueracy would alzo bring our people under
that roof, we were told that our place as usual was there in the outhouses.
Like a Drill Instructor the order was promnounced ‘‘ As you were !’ But
mind you, Sir, we have refused to obey that order. We are not to-day in
those outhouses, we are still in the verandah of that big building although
we are being hustled out of it by men like my Honourable friend Sir Bas:l
Blackett and the Honourable the Home Member.

8ir, in the heat of this discussion let us not forget certain stern reali-
ties that obtain in this country. It is my painful duty to strike a note of
warning. Let it not be taken as a jarring note. I have never struck a
jarring note on the floor of this Assembly so far, and if I am true to my
religion and to my copuntry, I deem it my duty to fight shoulder to shoulder
with my Ilonourable friend Pandit Motilal Nehru and my Honourable
friend Mr. Jinnah. But, Sir, a lot of argument has been advanced against
this amendment. It has been said that one of the greatest obstacles that
lie in our way is the Hindu-Muslim question. Sir, I have no hesitation in
saying that the danger of the Ilindu-Mussalman question has been mag-
nified. (Hear, hear.) Sir, even if these differences continue, we are
bound to fight for Swaraj on the floor of this ITouse. We shall have res-
ponsible government established in this country in spite of those
differences. Sir, in this fight for liberty there are millions and crores of
Indians that arc arrayed against the bureaucracy. When in the face of
these facts you find the noble Lord Birkenhead and His Exeellency the
Governor (eneral refusing to recognise the justice of our cause, it is no
doubt mainly due to the fact, as my Honourable friend Mr. Chaman Lall
has put it, that they have at their back the power of the howitzer and the.
machine-gun. But apart from this, let me remind this Honourable Ilouse
that they are also counting to a great extent upon our mutual differences.
Sir, the bureaucracy knows that when the order for attack will be pro-
nounced, and the time for making a charge will come, in all probability the
Hindus and the Mussalmans of India, instead of directing their attack
against the bureaucracy, would prefer to kick one another. Sir, I have
already said that this argument of the bureaucracy does not hold good, bus
is it not our duty to meet them on their own ground by composing our
differences at the earliest possible opportunity ¥ (Applause.) Sir, may
I not address a few words to the Honourable the Leader of the opposition ?
(An Honourable Member : ‘‘ You cannot do that here’’.) When we
came first to the Assembly, it was in February 1924, if the Honourable
Members remember, the position was this. The memorable Resolution
about the establishment of responsible government in this country was
to come before this Assembly for discussion. We had some preliminary
meetings in which some responsible leaders of Indian thought outside this
House also participated. I deem it my duty to remind the Honourable®
Pandit Motilal Nehru that at the time amongst the Muhammadan Members
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of this House, there was a section that was diffident in moving along with
us. What they said was that although they had no objection to taking a
step forward, yet they wanted that the rights of the Mussglmans should
be settled beforehand. The time at our disposal was very short, and I was
one of those who thought that we should not make such settlement a con-
dition precedent. I implored them to stand by the side of Pandit Sahib
and to vote for the Resolution. Sir, I want to make it known to this House
and through this House to the eountry abroad, that an assurance was given
to us that early attempts would be made to compose all those differences,
especially those that still obtain in the Punjab. Sir, to my great regret,
no attempts have been made in that direction so far. Let it not be under-
stood that I want in any way to lag behind. All I want to impress upon
this Honourable House is the necessity of composing those differences, and
on behalf of my community I want to make it known perfectly well that
we want no favours. We want our legitimate rights to be protected.
We are here to-day without any settlement of those rights, and still I am
prepared to vote with you, but Sir, delay in these matters is dangerous.
If you are going to sleep over these matters, I am afraid you would be
gitting upon a volcano that may burst at any moment.

Mr. K. Ahmed : Hear, hear (raising his hand towards Pandit Motilal
Nebru.) (Laughter.)

Mr. Abdul Haye : I only hope, Sir, that if ever that volecano bursts
it will not be so big an affair as my Honourable friend Mr. Kabeerud-Din
Ahmed is. With these few remarks I heartily support the amendment of
my Honourable friend Pandit Motilal Nehru.

Mr. Devaki Prasad 8inha (Chota Nagpur Division : Non-Muham-
madan) : 8ir, the political aspect of this question has heen dealt with
repeated.lv by almost each Member coming from the provinces of Madras
and Bombay in lengthy speeches. I propose to deal only with ‘the
cconomic aspect of the Resolution because to my mind Swara) is as inuch
an economic. necessity for the masses of our countrymen as it is necessary
for meeting our polltlcal aspirations. My learned and gallant friend
who represents the European community of Bengal has told us that in
his own drawing room and in the office of the European Association of
Caleutta he has acquired a far greater expericnce of the masses of the
people of this country than we who live and move amongsi them. He
told ns that, whatever may be the differences here regarding the accepta-
bility or the nnn-acceptability of the principles of dvarchy, the masses
of the people in this country are not bothered by it. Well, Sir, that may
he trne, or it may not be true ; it is for those who pose as the represen-
tatives of the masses of India to say ; but there is one jgreat faet from
which my Honourable friend Colonel Crawford eannot eseape.  If he
turns to examine the fizures of famine and floods, the figures of discase
and death, and the figures of the rise in prices without any corresponding
rise in wages, the figures of the ceonomical progress of the country
within the last four years that the reforms have been in operation, he
will be driven irresistably to the conclusion that the so-ealled reforms,
the principle of dyarchy, has brought no relief to the masses of our
count"ymen whom he poses to represent. Well, Sir, T will read out to
him an extraet from a paper which is pubhshed as a semi-official doeu-
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ment, and it is very interesting reading for my friend Colonel Crawford.
Desceribing the conditions of the Indian food problem, the writer says :

‘¢ It is just possible that one-third of the above number, two-thirds of the populg-
tion, may be getting a little less than 90 per cent. of their requirements, and the rest
two-thirds, or one hundred millions, in spite of hard lubour, may be getting for a

better part of the year less than 60 per cent. of food grains that are given to the
worst sort of criminals in the jails of the United Provinces and the Central Provinces.'’

Well, Sir, that is the theory of trusteeship as it works in pragtice.
And, Sir, if further evidence were necessary to prove how this theory
has cgregiously failed to bring about any relief to the masses of our
countrymen 1 can quote no better authority than the Honourable Sir
Charles Innes himself. In a report of which he is the author and which
is colled a ‘* Report on the operations of the Food Stuffs Commissioner "’
he says :

“‘ These high prices have caused the greutest distress and embarrassment in Indis.
They have pressed most hardly on the poorer classes of peo%lc living on smuyll fixed
incomes in the towns but the effect of them has been felt by every section of the
community as well uas by Government and by other largo employers of labour. It is
amndl comfort to the Indian to be told that on the whole he has kept more alive than
the people of most other countries.’’

Therefore, Sir, if we look at this question, from the economic point
of view, from the point of view of the masses of India who have every
day to face an economic struggle, who have every day to wage war
against starvation and disease, we are driven to the conclusion that the
present system of government has entirely failed to bring about any
relief.

Golonel J. D. Crawford : Can the ITonourable Memher give me any
figures hofore British rule in India ? :

Mr. Devaki Prasad Sinha : My Honourable friend refers me back
to the ¢luys when neither he nor I, neither his ancestors nor my ancestors
were responsible for the administration of the country. Well, Sir, if
he wants the British Government in India to be compared to the Gov-
ernment of India during the Tuglak period or during the period of the
Pathans, if be wants the achievements of the British Governmeut to be
compared with the achievements of non-Aryan races, | believe, Sir,
1 cannot convipee him of the futility of his argument. I hope, Sir,
his own British compeers will give him up as a hopeless proposition. We
want to compare the British government not with the bad governments
of the past but with the good governments of the present time in other
countries and with the good government which we hope to establish in
India in the future.

It has been said in this House that the amendment proposed by my
Honourable leader virtually accepts the theory that the western form
of government is most acceptable to the needs of our country. ‘Well,
Sir, spesking for myself 1 do not read that meaning into the smendment
of my Hanourable leader, and I have absolutely no hesitation .in averring
that the nrinciples embodied in the majority Muddiman Report and the
principles underlying the Goverfiment of India Aect, 1919, are not at
all suited to the genius of our people and not fitted to meet the require-
menils of the Indian natian. Well, Sir, the amendment dees not say
that we muust have either this form of government or that form of
government. The amendment lays down certain general principles.
mhe-l'dnhnaﬁmtion of the exact comstitution of the country will be left in
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the hands of those who sit at a round-table conference. I personally
believe, Sir, that in our country western institutions are unworkable, and
even if they were workable they would not be of advantage to our
people.  Small units of government based upon democratic control are
institutions that would in my humble opinion be more suitable for a
country like India. We are at present asked to give our opinion as to
whether or not the principle of dyarchy that has been in operation for
the last 4 years and which my Honourable friend the Home Member's
Resolution seeks to perpetuate for all time to come is good for this
country. Our one answer is an emphatie ‘‘ No !”’  Well, Sir, the Honour-
able the Commerce Member, with the instincts that prompt the adminis-
tration of affairs in his Department, told us that the British people has.
for the last 150 years invested go much capital and energy in this country
and naturally they are entitled to enjoy their dividend in the thape of
rights and privileges. Well, Sir, I am not one of those who overlook
the fact that we owe many things to our connection with Great Britain
and with western countries. But if it is contended that in return for the
ohligations under which they have placed us we should grant them a
lease in perpetuity whereby they will be able to exploit our natural
resources for years to come, then I submit that they-are lahouring under
& great delusion. In the field of politics, either in this country or in
any other country, public memory is very short and obligation for things
done in the past can be no sufficient inducement for forgetting the
omissions, the misbehaviour and the misrule of the present generation.

Well, Sir, I support this amendment because we believe that neither
the British Parliament nor the British nation are capable of devising a
system of government which will be beneficial to the people of this
conntry. This is no reproach them. In the nature of things they
cannot nnderstand the needs of the people of a country whose civilisation
and mode of living are entirely different from theirs, If any illustration
were necessary it will suffice to say that the kind of Swaraj, the kind
of self-povernment, the progressive realisation of self-government which
is foreshadowed in the Preamble to the Government of India Act of
1919, the kind of self-governing institutions whish they promise to
give us, is nothing but a system of government under which their own
dividends in this joint stock company are ensured at the peint of the
bayonet. If they show us grace and if they are forced to give us further
reforms it means only this, that they are prepared to take into partner-
ship with them in this joints stock company a few landed and commerecial
mngnates of this country. Well, Sir, self-government for the vast bulk
of the people of this country is no mere fair equitable and just distri-
bution of profits and dividends between Indian capitalists and European
capitalists. Belf-government is an ideal which stirs the masses of the
people with the hope that it will bring them economic relief, that it will
free them from the dangers to which they are subjecfed every day of
their lives. And, Bir, it is certain that if that belief actuates the masses
of the country an amount of energy will be, generated which will be
" difficult for any Government, in spite of all its power and pomp, to
resist. To-day across the floor of this House we are told that neither
His Excecllency the Viceroy nor His Lordship the Secretary of State
for India will be coerced into granting further reforms by threats given:
by our leaders. Well, Sir, as has been observed by other Honourable
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Members of this House, this assumption of self-complacency on the part
of anylbody who is responsible for the administration of Indian affairs
is due entirely to the fact that at present they realise—and I hope it
is a temporary phase—at present they realise that the nationalist move-
ment in India has been temporarily divorced from the mass emergy that
at one time backed its demands. Well, Sir, if these economic forces are
allowed to go on working and if the appeal for eo-operation is made
without its being accompanied by any programme which will bring
economic relief to the country, the natural result will be that discontent
will go on increasing. The time will come when the mass energy generated
5 P by the necessities of the economic situation would

o be yoked to the political aspirations that guide in

the determination of the affairs of institutions that are called nationalistie,
and when that time comes the British Army, the Navy and their armaments
and also the Imperial conceit which the British nation' possess will be
of no avail to them. It was but a glimpse of that prospect which in
December 1921 drove terror into the hearts of those who are responsible
for the Government of India at present, and not only were they willing
but they were eager to convene a round table conference and to consider
proposals for further reforms. Well, Sir, if the Government of India
continue their policy of total indifference to and total disregard of the
nceds of those'whom they profess to represent and whose, trustees they
claim to be, I have no doubt that in due course the time will come when
the mass energy, that would be generated by the appeals of those who
base their claims upon the principles of national self-determination, will
assume such a volume and shape that it will be impossible for the British
nation or for the British people, much more for the Government of India
to resist. With these words I support the amendment. -

" Nawab 8ir S8ahibsada Abdul Qaiyum (North-West Frontier Prowvince:
Nominated Non-Official) : Sir, having listened to the very eloquent
speeches of the Honourable Members who have preceded me, perkaps
the House might like to hear the common sense point of view of a
resident of the North West Frontier Province. It is very seldom that
we hear any mention of that unfortunate province made in the debgtes
of this Assembly. At this late hour, Sir, I should like to mention one
or two points only. I first speak as a Mussalman of the North West
Frontier ’rovince. As such, Sir, the Muslim point of view has already
been expressed in this House by some of the Muslim Members, particular-
ly Maulvi Muhammad Yakub and Mr. Abdul Haye.

Mr, Devaki Prasad Binha : Not by Mr. Jinnah {

Nawab Bir S8ahibzada Abdul Qaiyum : The Muslim point of view,
I say. Well, I expected that Mr. Jinnah would also mentinm something
of the resolutions of the Muslim League that were passed at Lahore,
but perhaps he thought it advisable to leave it to Maulvi Muhammad
Yakub, who was also a member of the League and who, I believe, took
rt in its deliberations. The Muslim point of view was also expressed
In a statement sent by the Muslim Members of this Assembly to the
Muddiman Committee and I believe it is in the Report. I need not
however worry myself much with the Muslim point of view, ¢xcept that,
a8 Mr. Rangachariar said, there is not a single Mussalman who does
not want advancement by constitutional methods. However far I may,
L159LA x2
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be coming from, I too want advancement in that direction. But both
the Muslim Leagwe and the Muslim Parliamentary Party in this House
Wave expressed their views under certain conditions and with certain
essential provisions ; and if those provisions and conditions are fulfilled
the sadvance will be most-welcomed by the Mussalmans. What the
Muslims are really afraid of is that their condition might be that of the
Tndians in South Africa when Dominion status is achieved by India,
and until then, Sir, the Muslims do not want to be left out of the
adwministration and the government of the country, as they at present
are to a great extent. Those are the only two conditions to be fulfilled,
conditions which the Muslims are most anxious to be satisfied about
amd recure before any advancement is made. But, as I have said hefore,
it is mot this that I am driving at. It is the North West Frontier
Provimcee, that unhappy and unfortunate province, to which 1 should like
to draw the attention of this House. In the Muddiman Report, both in
the majority report and the minority report, I do not find any mention
‘of my province. In the Resolution before the House and in the amend-
ment proposed by the Honourable Pandit Sahib there is no mention of
that provinee......

hd_Paniiit Motilal Nehru : My amendment applies to’ the whole of
ia.

Nawab 8ir Bahibsada Abdul Qaiyum : There is just a slight mention
of minorities ; but it is too vague. You do not bring in the question of
the North West Frontier Provinee which is very very important and
which should have been dealt with more clearly by the Muddiman Com-
nmittec and by everybody......

The Honourable Bir Alexander Muddiman : I should just like to
explain, Sir, in reference to this that the Reforms Inquiry Committee
dealt only with Governors’ provinces. That was their reference.

Nawab 8ir 8ahibzada Abdul Qaiyum : Then do I understand, Sir,
that the North West Frontier Provinee is not part and pareel of the
British Enmpire. The mention of the depressed classes and of Tahour
is there. The Committee recommend some franchise for the depressed
clusses and some extension of the franchise for the labourer, but nut
for those stalwart robust people across the Indus. That is what sur-
prises me very much, Sir......

Maulvi Muhammad Yakub : They are too formidable for the
franchise to be given to them. ' '

. Nawab 8ir Sahibzada Abdul Qaiyum : 1 will come t« that point,
Sir. The reasons which to my mind can be brought against the dis-
Tranchisement of that province can only be these......

‘Patddit Shamlal Nehru : We want to give you complete self-govern-

wment.
- Nawab 8ir S8ahibzada Abdul Qaiyum : But that will be only aPter
you attain Swaraj. The reasons can be that we are either barkward
in ‘eduncation, that we are troublesome, that there is no moner to be got
for running the expensive machimery of a Council, or that there is no
Memand for Reforms. Those to my mind can be the only reasons for
Mo disregatd o our rights. The present Govermment -of Indim Aet.
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allows some sort of constitutional advancement and @ Counci] fpr the
North West Frontier Provinece but even that is denied to the Province.
8ir, 1 think the reasons can only be these. As regards cducation I
can assure you that we have made a great advance in education recently.
We have pot three fine colleges in the Province. We turn out a Iarge
number of gradustes, if graduates can be of much use in this world, and
we also give solid common sense education to our people. If you only
go and sec the rifles and other articles manufactured by some of our
people you will know what kind of eapacity they have got for practical
education and practical knowledge. You will want these people one
day and you may need to use them in the defence of the country one
day. Sir, as regards the ordinary degree education, we have made g
great advance in that direction. Not only that, Sir, but if youn will
eompare vs with the sister province of the Punjab and especially the
western distriets of that provinee, you will find they are more backward
in education, Students from the Mianwali and other districts of
the Panjab receive education in our institutions. Why should they
enjoy reforms and not we ¥ Simply because an administrative line is
drawn between them and us and we are deprived of the benetit of these
roforias,

The second argpment perhaps is that we are turbulent. Turbulent
we may be, Sir, but do you mean to say that we are more turbulent
than the Bengalis ¥ They go in for murders and dacoities mnot for
gain but simply for political reasons. They are worde than us, because
they do not gain anything by that materially. We oniy raid and
commit offences when we want to get something to live upon, and when
we have plenty to eat we do not go in for these offences.

The third reason may be an economic one, or the question of expcnges.
As a matter of fact there will not be much initial expense. The egtimyte
that wus made by the Frontier Inquiry Committee was not a very
big oue. It is a vory modest one, Sir. I think in the long run there will
be a saving and a good deal of money may be saved by atarting svage
sort of reforms to secure the sympathies of the people there. You
need not give daily allowances to the Members of the Conneil. You
need not pay the Ministers at all. Somebody may come forward and
work ax honorary Minister. You may hold the meetings in one of the
Houses now available there. Practically I do mot think there will be
m(lllch to spend in the initial stage and not much expenge on the recurring
side. !

There is still one great objection which I believe is now passing in
the mind of the Home Member and that is that he perhaps believes that
there . no desire for reforms. I can honestly tell him and tell him
#hrough you, Sir, because you have said that the remarks ‘mmst be
addressel through the Chair, that there is a great demand or an earnest
denire for it. If you want to make sure about it, you have onlv to turn
40 the puges of the Frontier Committee Report and you will find there
en almest unanimous demand for advance. The only difference comes
in when the shape of the advance is discussed. Some support the
majonity report and some.the minority report, but there is a unanimous
opinion of both the majority members and the minority mambcrs that
&be Froatier people are quite fit for advance. Well, as te the desive,
8ir, there is a good deal of correspondence on this subject in the Press
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of the Punjab. We have not got any Press or else I should have quoted
to you opinions from our own Press. We depend upon the Punjab Press.
The -Punjab Press publish some of our letters and articles but not much.
If you wish that there should be another inquiry to show whether the
people want the reforms or not, I can tell you that there will be a cent.
per cent. demand, although there was 99 per cent. at the last time,.
I hope you are not walttn% for the time when the people should protest
about it in the form of a hijrat, or something of: that sort. But I hope
that things will not come to that pass and that some sort of reform
will be given to that province. 1 appeal to the Members of this House :
Will you not really put in and support a Resolution recommending some
reforms for that unlucky province ? If you will not, then you will be
lacking in patriotism in regard to a province which claims to be a part
of British India. If you are asking for further reforms for yoursclves,
without our being given an opportunity to try the present reforms,
I am not going to support your demand. So long as my province is left
out, 1 do not believe that the rest of India deserves any advance.

Mr. President : The Honourable Member has exceeded his time limit
by three minutes.

Nawab 8ir S8ahibzada Abdul Qaiyum : I have not got much to say,
Sir. All that I want to say is that either we must have scine reforms
or we should be left out of the Indian Empire. I think the rest of
India should not be allowed to go any further until they also carry us
along with them. I assure you,.Sir, that if given reforms or a local
Council we, the frontier Pathans, will prove to the world how a great
majority can be tolerant, just and even generous to small minorities.
There are numerous troubles in the country ; communal differences,
and various other things. Only three years are left between now and
1929, and those three years can be most usefully spent in reconciling all
those differences and troubles and in making a unanimous effort towards
paving the way for an advance for everybody—the depressed classes
the frontier Pathans, the Baluchis and others—by giving them the
necessury education, ete., ete.,, and in preparing the whole eountry for
an advance within these three years. I am sure that after these three
years, during which we can set to work composing differences, ete., as
suggesterdd by Mr. Abdul Haye, there will be the time for substantial
advance. ] will not detain you further. (Laughter.)

Mr. M 8. kney (Berar Representative) : Sir, it is rather late for
me to take part in this debate ; and the Resolution has been discussed
from so many points of view that for one who comes rather late, the task
is somewhat difficult. The first thing that strikes me in this Resolution
is that it is bald and blank. It puzzled me very much. The Resolution
that has been moved by my Honoutable friend Sir Alexander Muddiman
hag undoubtedly puzzled me as being rather a bald Resolution. There is
no prelude to it showing the reasons on which the particular proposition
is being supported. Probably the Honourable Member who moved the
Resolution had no such reasons to support the Resolution. It is also blank
because he wants us to say that the principle underlying the Report should
be generally accepted, and that the Government of India should be allow-
ed to deal with the recommendations in the vague manner laid down
therein. It is asking us practically for a blank cheque : no attempt is
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made to define the principle underlying the Resolution. What can be the
principle of this Report as a matter of fact 1 The majority report—if
an attempt is made to find out any principle—can be properly described
in the terms of my leader as a report without any principle at all. That
is the position. So in asking us, without making any attempt to define
the principle to which the consent of this House is asked, the Home Mem-
ber is virtually asking us to give a blank cheque to the Government of
India to deal with the recommendations of the majority generally in the
manner laid down in the Resolution. I do not think, Sir, that is the
proper way of moving @ Resolution on the Report of an important inquiry,
a document like the Muddiman Committee Report, when that Committee
has laboured for months together and formulated certain definite recom-
mendations. Again, 1 was surprised to some extent when I found that
the Government huve really made up their mind as regards the reecom-
mendations contained in the minority report, but that as regards the recom-
inendations contained in the majority report they have not yet made up
their mind. 1 do not really know the manner in which the Execucive
Council discussed these questions. It has not been my privilege to peep
into the mysterious working of that secret chamber. But I imagine they
must have' placed both these scts of recommendations side by side, and
they must also have considered the evidence that was recorded and they
must have in the light of the evidence recorded examined the recommenda-
tions. The recommendation on the same point by the minority and the
recommendation on the same point by the majority must have been placed
by them side by side before themselves, and if they could at once come to
the conclusion that the minority recommendations could be rejected,
certainly they must have also come to the conclusion that the majority
recommendations should be accepted or should be accepted in some modi-
fied form. Without coming to that conclusion they cannot reject the
minority report if they huave tried to understand the minority recom-
mendations in the least ; and the only conclusion I can draw from their
rejection is, to my mind, that they have rejected the minority recom-
mendations without caring to go into the evidence on which those recom-
mendations are based. They must have left the majority recommendations
and the recorded evidence over for consideration later on. And thers-
fore the judgment they have pronounced on the minority recommenda-
tions is probably a judgment formed on certain pre-conceived notions
rather than a careful consideration of the evidence. It cannot be the
result of weighing and considering the evidence which was put before
them : and in that case I should be pardoned and excused if I say that
they have approached the questions with a certain amount of bias and
that they have not examined them in the proper light and in the way in
which they ought to have been examined.

Secondly, Sir, while dealing with this Report what strikes me is that
the Government really are on the hprns of a dilemma. The Governmen:
are in this difficulty. The experiment of dyarchy has been tried in this
country. Now they do not know what to say—whether they should say
that dyarchy has succeeded or that dyarchy has failed, because they are
still faced either way with a tremendous difficulty, and they do not know
how to overcome that difficulty. If they say that dyarchy has succeeded,
then this ITouse has every right to ask them to grant a further advance
on the present situation. They do not want to consent to such further
advance at all, so they say that dyarchy has partially succeeded, knowing
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that if they say that it has completely failed, then the responsibility is
on them to make counter proposals in reply to the proposals which wo
have made. They are not prepared even for that. They are on the horns
of a dilemma. This conclusion only forces me to say that the Muddiman
Report is in my opinion the result of a muddled mentality and nothine
else. That is the spirit in which the whole Report has been written.

Then, Sif, coming to another point, I mean the amendment, the ques-
tietis are really eomprehensive and have been ab'ewdy dealt with, and
theréfore I do net want to go into them ; but there is one general remark
whieh I wish to make. 1 do not want to take the time of this House very
much at the fag end of the day. The thing is this. If you say that you
have not fairly tried the system of dyarchy, then what is the atmosphere
in which you think it can be fairly tried ¥ If you go upon the evidence
of those persons who have, in spite of public opinion against them, made
up their minds and taken their courage in both hands to enter your
Councils and done whatever they could do during these three years, what
does it point to ¥ These persons come and make statements before yoéu
that they have tried their best but they think they could not succeed ;
if the eo-operation of these persons is not to bhe taken as the test of the
success of the scheme, what other situation could be coneeived in which the
scheme could be given a better trial ? In this connection I would certainly
like to draw the attention of this House to a passage in the minority report.
1t is a very telling passage, and to that passage no attempt has been made
to give any satisfactory reply. So long as that passage.remains unreplied
to, so long as there is no proper reply given by the Mover of the Resolu-
tion or those who support the Government Resolution, I say that the
verdiet that the scheme has not been fairly tried is not one which could
be accepted by this House. This is the passage to which 1 shall draw the
attention of the House—it is on page 151 of the minority report :

‘“ We do not agree with the eriticiam thnt the Reforms were not given a fair
trial. We do not see how the Reforms could have been worked in a better spirit at
their incepti if instead of the men who offered to take advantage of them, others

who were frankly oppos«,d had entered the Coumcils. Actually the very abstention of
the laiter was helpful..

—that is the verdiet of those who have actually worked it—

‘¢ Actually the very abstention of the latter was helpful, and we venture to
imk that if they hud entered the Councils with the opinions they held at the time,
e Reforms would have broken down at a very early stage. We do not wish to
M’r]obi the fact that the"ntmosphere which prevailed outside the Councils was one of
HWewtility to the QGovernment: but we do not think that such outside atmosphére
prejudived the working of tire Reforms inside the Councils.’’
Now, Sir, this is the opinion given by people who have done everything in
their power to work the Reforms and they think that the abstention of
thore who were opposed to the Reforms was really an element that helped
them int working the Reforms in thé® best possible manner. So the trial
was made under circumstances which were entirely congenial to the work-
ing of the Reforms. The conclusion which they have drawn is that even
utider those favourable circumstances the reforms have not been worked
sunccessfully, because in their very nature they are unworkable. My
Honourable and gallant friend Colonel Crawford stated that they are
capable of being worked by reasonable men in a reasonable spirit. That
¥ not the test of any constitution. You have to see that a constitution
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which is given to a people is one which is capable of being worked by
representatives who will be elected by the people. You will not take notioe
of the people and the sort of representatives that are likely to be elected
by the people. I do not think you are the persons who can frame any
constitution at all,eif you say that the constitution can be worked by
reasonable men in a reasonable spirit. What is the type of your reasonable
men and what is the reasonable spirit ¥ We will always be in the dark
about that. You always make the assumption that, whatever you do ia
right, but we do not work in a reasonable spirit and we are not reasonable
men. What is.the reasonable spirit ¥ What is the reasonable way ¥ Who
are the reasonable men whom you expeet to work those reforms ¥ The
important point is this. If your constitutions have been properly worked,
as they were undoubtedly worked, and have even then been found wanting,
the only inference is that you were not capable of taking into consideration
the conditions which prevailed in the country and the sort of constitu-
tion that the people demanded. The reforms have been, as I have shown,
_worked with the best of intentions by those persons who for the time being
gacrificed their convictions just to give a trial to them. When you had
got that type of men, are you prepared to say that they were not worked
properly ! The men whom my Honourable friend Sir Sivaswamy Aiyer
referred to in his speech as the men for whom you had sometime before
expressed a very high opinion and to whom you paid a tribute for having
done their work in the best possible manner, are you now turning round
to say that these men were un unreasonable set of men ! Then you take
it for granted that in India everywhere you will only find unreasonable
men. An Indian is being looked upon by you as always behaving in am
unreasonable spirit. You do not take into account when you frame your
constitutions the real conditions prevailing in the country, the point to
which aspirations have gone and the height to,which the legitimate aspira-
tions of the people have soared. You do not take that into acecount. And
if you do not take that into account, anything that you may frame, any-
thing that you may suggest must fall short of it and is bound to share the
same fate as the present constitution. The amendment of my leader
Pandit Motilal Nehru has got one virtue. It will save you from this
humiliating position hercafter. Hereafter it will be a question for us
to say that we have a constitution of our own. We shall prepare it, of
course we shall previously discuss it with you. If there be a failure, the
failure in that case will not be yours, it will be ours. Hereafter we do
not want to blame you. We are tired of using strong language against
you. (Laughter.) We are tired of saying anything that will be unneces-
sarily offensive. We want to avoid that if possible, and the only way in
which it can be effected is by your making a generous concession. I ought
not to use the word ‘‘ generous ’’, but I wish to give you a little bit of
pleasure, you are being so severely criticised and censured. We want
you to make a timely and generous concession to the very reasonable amend-
ment that has been put forward. It is our reply to the invitation whish
has been given by Lord Birkenhead. Whatever may be his motive, or the
underlying thing that was working in his mind, we have understood him
in a particular way and this is our reply to him and I believe you wil
vonsider that reply in the spirit, in the generous spirit in which we have
-come forward to extend our hand of fellowship to you. If you fail to do
that, it is not for a small man like myself to say anything about what may
happen. Men who can speak authoritatively in the name of the natiom,

T
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men who have worked for the masses, men who are idolised by the people
in this eountry, have got to take this up. Do not ignore these warnings.
These Resolutions which we are moving should be taken by you as symptoms
of a mighty revolution in the land that is likely to come if you do not do
justice in time. (Applause.) It is for you to accelerate it or to avert it.
It is not for us to do anything. My only suggestion, I say submissive
suggestion, is ‘‘ catch time by the forelock.’”” If you allow time to go,
mind you, it is likely to inflict a stab. It is likely to stab you with the
seythe in its left hand, and probably you will have to rue the day on which
you did not give proper consideration to a reasonable proposition of this
kind. With these words, I support the amendment.

8ir Darcy Lindsay (Bengal : European) : Bir, I have listened with
close attention to the arguments put forward in favour of the amendmeny
moved by my Honourable friend Pandit Motilal Nehru, but many of
the speakers appear to have strayed from the issues before the House and
there has been really very little said on the merits of the amendment,
except that the vote in support of it was going to be unanimous. It
appears to me, Sir, to be a child of premature birth and of doubtful
parentage. It is rumoured that the Independent Party lay elaim to
parentage. We have heard from my Honourable friend Lala Duni Chand
that the scheme was prepared in a matter of two or three hours and this
probably accounts for the want of enthusiasm with which my Honourable
friend Pandit Motilal Nehru moved his amendment. Whoever the parent
may be, it serves the purpose of putting forward the views of some
Members as to how India can best be governed until she obtains full res-
ponsible government within the Empire. Like the Honourable Pandit
whom I understood to state he would not waste the time of the House
in discussing the recommehdations of the majority report, for he did
not want the advance the recommendations may give, I do not propose
to debate the pros and cons of the proposals he puts before us, not for
the reason he gives, but because no time has been given to consider
matters of such moment to India and of very far-reaching effect. It,
however, appears to me, Sir, that when one wants to get something done
it is not altogether wise to commence by kicking the person from whom
favours are sought, be the cause ever so righteous.

Pandit Motilal Nehru : No favour is sought. (An Honourable
Member : ‘' Natural right ’).

8ir Darcy Lindsay : As pointed out by the Honourable the Home
Member, there is no getting away from the fact, unpleasant as it may be
to some, that the British Parliament have through the Secretary of State
first to be won over to the cause of India if more rapid progress towards
the ultimate goal is to be secured, and it is not by heroics and beating
the big drum that a people thousands of miles away are likely to be
convineed that the demands are just and must be acceded to at once.
The House, I am sure, realises that extravagant speeches cut no ice
and are likely to do harm to the cause of India. Sir, extravagance in
speech is at times dangerous and apt to be misunderstood by those who
are unable to realise that some Members do not always mean all they say.
In reply to the llonourable the Home Member I heard an Honourable
Member remark that it was mere rhetoric. Do not alienate the good-will
that undoub‘edly exists. You have nnly to read the speech of Lord
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Birkenhead delivered in the House of Lords to realise the close and sym-
pathetic interest he takes in Indian affairs, and his desire is to aid India
if she will only respond. (An Honourable Member : ‘‘ Question.’’)
What he asks is that we should co-operate in working the present Act
instead of refusing to have anything to do with it as is now happening
in Bengal and the Central Provinces. (An Honourable Member : *‘ Is
the present Act workable 1 ’’) Certainly, Sir. Even assuming that
there are defects, is that any reason for its entire rejection in the demand
for immediate Swaraj? In inviting us to produce a new constitution which
carried behind it a fair measure of general agreement among the people of
India, he certainly imposes upon the political leaders a herculean task, It is
not certain that if at the present time it were possible to frame a constitu-
tion reasonably acceptable to all in its protection of minorities and that
could be worked successfully for the real benefit of India, we would
have already produced the same ? The best we can do at the moment
is to put forward the scheme as outlined in the amendment which, as I
said before, has received a very lukewarm blessing. By all means let it
be considered by a Royal Commission or any other agency, but would it
not have been better to bring it forward at another time and after
fuller investigation by all parties in the country and not merely
as a proposal put forward by the Members of the Assembly 1
Several speakers, including the Honourable Pandit and Sir Siva-
swamy Aiyer, have asked for a change ‘of heart on the part of
Government. But might I suggest that a little reciproeity in this
direction might be beneficial. At present it is more take than give.
(An Honourable Member : ‘‘ What have you given ?’’) Also why should
. the National Party have the monopoly of distrust referred to by these
speakers ! There should be no talk of distrust and it is here where a
change of heart is required. To my mind it is the germ of distrust that
is responsible for most of our trouble. I say again, Sir, co-operate in
working the reforms for all they are worth and prove that we under-
stand responsibility in its true sense. It is by these means and these
means only that the goal will be reached. You, Sir, have set us a fine
example in your decision to co-operate in working the Reforms (lear,
hear) and I hope your earnest appeal to us also to co-operate will bear
good fruit. The other course, namcly obstruction, only helps to put the
clock back, and where is the satisfaction to any of us ? 1 suggest to the
Honourable Pandit that co-operation should be mutual and not all one-
sided as he appears to want it. I refer to the statement that his amend-
ment forms the very minimum his Party can put forward. Other
speakers endorsed this and in fact present a pistol at the head of Govern-
ment with what appears to be threats. That is not my view of co-opera-
tion. The great advance India has secured under the present Act must
surely by now be recognised by the large majority of those who condemn-
ed the reforms because in their view immediate self-government and
nothing else would suffice. It is well-known that the present Assembly
are doing real good work, especially in Committees (An Honourable
Member : ‘‘ Is it not co-operation ?’’) in the exercise of the powers the,
hold and there is an advance all along the line that was never possible
under the old regime. The Members have discovered that the Act gives
very real powers to the Assembly and Councils towards progress and that
it is preferable to exercise same rather than adopt a policy of dbstruec-
tion. In other words, grasp the substance instead of losing same by
fighting for the shadow. I think it was the Honourable Pandit who said :
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It is waste of time to try and work the reforms. Will he place his hand
on his heart and say that he truly believes it? (Pandit Motilal Nehru:‘‘Yes,
I do.’’) Who can deny that the first Assembly made good use of their new
powers and brought about important changes that will be of lasting
benefit to India. Did we not in the very first Sessions drive home
the necessity for retrenchment in every direction, and as an earnest of
this all Demands for Grants were cut by 10 per cent. This brought
sbout the appointment of the Retrenchment Committee with that great
man Lord Incheape as Chairman to whom India ought ever to be grate-
ful. He and his Committee, the members of which were chosen from the
very best India could give including our good friend Sir Purshotamdas
Thakurdas, who was then a Member of the Council of State, took off
their coats and worked untiringly in their investigations. The result
was the production of a report of much value that has become a standard
work of reference to many Committees. We know how many crores have
been saved to the country in addition to which economy is now the
order of the day. Other important measures were introduced and I
think it has been proved up to the hilt that the reforms have in many
respects been a success and of much value so far as the Central Legis-
lature is concerned. Surely my Honourable friend Diwan Bahadur
Rangachariar must admit this in spite of what he said about coming
here month after month only to know our votes do not'count. It is
largely due to the Lord Meston Award which left no money to many of
the provinces that the results there have been unsatisfactory. But I do
not quite agree with my Honourable friend Mr, Shanmukham Chetty
who assured the House in solemn terms that dyarzhy has absolutely -
failed and that it was but a camouflage of democracy.

To return to the main question before the House, namely, ‘the con-
sideration of the Report of the Reforms Inquiry Committee, the iinority
appear in some measurc to endorse the main proposals of the majority
for certain amendments within the Act and I accept the same and intend
to vote for the Resolution. The debate has been so much on the political
issue that few Members have made any effort to comment on the recom-
mendations of the majority report. The very real and notable advance
made in those recommendations has therefore escaped the notice of the
House. I refer particularly to the relaxation of econtrol by the Secretary
of Btate to additions to and alterations in the Devolution Rules and
fastrnment of Instruetions enjoining joint deliberation, joint responsibi-
lity of Ministers and alteration of the power of control of (Governows.
These recommendations if acecepted will mean a real and notable advance
in responsible government and are worthy of the earnest attention of the
House. To vote for the amendment gives a direet megative to these
recommendations.

It is true the minority ask for a Royal Commission or other agency
with freer terms of reference and larger seope of inquiry. Bnt I fail
to see how we are at present in a position to put forward an unanswer-
able claim for advancement and proof that the country is really ready
for the same. Judging by the amendment, the demand is for a very
materigl advancement. If T were other than I hope a good friend eof
India 1 would support the demand for the early appointment of a
Commission. To my mindf the risk is great and the results of the



REOOMAMENDATIONS OF THE REFORMS INQUIERY COMMITTEE. WY

inquiry raight prove far less satisfactory to Indian aspiratioms tham an
inquiry at a later stage—not necessarily 1929—when by co-operation
ard mutual trust the country can prove that it is more ready to advance.

Mr. N. M. Joshi (Nominated : Labour Interests) : Sir, not being a
constitwtional politician, I propose to confine myself to my usual sphere.
Considering the report of the majority of the Muddiman Committee, 1
think it has failed to do its duty entirely. They were asked to consider
the defects in the working of the present reforms. They could not dis-
vover that the real defect in the working of these reforms was that the
machinery itself was defective. The machinery constituted by the
Reforms Act was unsuited to protect the interests of the Indian masses
and the working classes. 8ir, there are many protectors of the interests
of the masses and thée working classes in this House. The gallant
Colonel Crawford is one of them. The representatives of the
Government of India call themselves trustees of the three hundred mil-
hons of his country. The question is, they may be the trustees, but have
they discharged their duties properly, comsidering the progress made by
the Indian masses in every sphere of their lives, such as agriculture,
edueation, sanitation ! It will be the verdiet of any impartial observer
that the trustees have failed entirely to discharge their duties. Sir, I
am interested in the welfare of the working classes. I assure my friend
Colonel Crawford that I do not claim to represenmt them. I I had
eluimed to represent them I would not have given notiee of the amend-
ment whieh I have given. 1 want the working classes to be represented
m this House by their true represemtatives. Now, Sir, having studied
the problem of the conditions of labour in this country, and the remedies
taken by the Government of India, I can say this that the Government
of India have almost failed to do their duty by the working classes. No
doubt there is some labour legislation on the Statute-book of the Gov-
ernment of India, but what is the history of his legislation ¥ The first
Factory Act was introduced by the Government of India and passed, not
beswuse they cared for the interests of the working classes hut because
they cared to protect the interests of Lancashire. An aniendment was
introduced with the same object. Then there were some further amend-
ments made, but they were not due to the desire of the Government
of India to do good to the working classes of this country, but these
amendments were made because the international werld put pressure
upon the Government of India. What is the history of the Indian Mines
Aect 1 Tt was the Kaiser of ‘Germany who called a conference at Berlin,
whith made the Govermment of Indin introduce and pass the first Mines
Aer. The Indian Mines Acet was also amended not because the ‘Govarn-
ment of India cared to do any good to the working eclasses of this country
Imt beeause pressure was put upon them by ‘the Imternational Liahour
(‘enference at Washington. But there is some kind of labour legisla-
tion. One of them isx the Workmen's Breach of Contract Act which was
passed by the (Government of India in order to give eontrol to Europesn
cemployers of this country over their employees. They pussed the Assam
Labour and Emigration Act for tire same purpose. This legislation is
to the credit of the Government of India. If the interests of the working
classes arc to ‘be protected, the firat thimg necessary to be done is the
imtroduciion of responsible government in this country, and when 1T,
talk ‘of this, let ‘me make clear what I mean. I want that responsible
govermment ‘based upon suffrage of ‘the sorgmron people of this country. ,
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This brings me now, Sir, to the question of the franchise. Although
I am ready to support the amendment of the Honourable Pandit I must
express m) disappointment at the wording about the franchise in his
amendment, He suggests that the franchise should be as wide as posai-
ble. I am not satisfied with it. 1 want that every adult person—man
or woman—in ‘this country should have the vote, that he showld be enfran-
chised. It is wrong to base the franchise on the property qualification.
In my cpinion it is almost immoral to base any franchise on the posses-
sion of property. It only means that you give greater value Lo property
than to human life. If this constitution is to be improved, the first thing
necessary to be done is that every adult person in the country should be
given the vote. There may be difficulties of creating constituencies but
I am sure that these difficulties could be overcome. As long as that is
not done, any Legislatures that you may create will not be representa-
tive of the people of this country. I hope that the Honourable Pandit
will, therefore, amend his amendment and introduce adult franchise, so
that the common people of the country will be benefited by it.

Then on behalf of the working classes of this country I also want
to make one: more proposal. The majority and -minority of the
Muddiman Committee agree that representation of the working classes
in the Indian Legislatures should be increased and they also express
their opinion that that representation should be by election, if possible.
I say, Sir, that as long as the employing classes in the country have
special seats reserved for them to be elected by their own organisations,
the working classes should likewise also have their seats to be elected
by their own organisations. So long as the omploying classes are given
special seats, there is no reason why you should not give special seats to
the working classes in the country. The All-India Labour Congress
have therefore asked for representation for the working classes in the
country to be elected by the organisations of the working classes. They
ask that in the Central Legislature they should have at least 12 seats
reserved for the working classes. Under the present constitution there
are about 20 represehtatives of the employing classes in this Legislative
Asgembly. We, therefore, say, give us at least 12 representatives for the
working classes to be elected by the organisations of the working classes.
They also claim that in the provinecial Legislatures they should be
adequately represented. They ask for 12 seats in Bengal and Bombay,
8 seats in the Punjab, Madras, Bihar and Orissa and United Provinces
and Burma, 6 seats in the Central Provinces and Assam. 8Sir, this
demand is a very moderate demand. Personally I should have asked
for a larger representation. I also make it quite clear that whatever
representation is to be given to the working classes through their orga-
nisations must be based upon the principle of election. They do mnot
want any nomination any more.

Sir, T should like also to say one word about the representation of
the depressed classes and the other classes whose interests are gene-
raily neglected. I claim that in their case also adequate representa-
tion should be given to be elected hy their orga-
nisations. Even in their case I say the principle
of nomination should horeaftor' be given up. Bir, if the Government of.

f 6 P,
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India give effect to my proposals for adult suffrage, and so long as the
employing classes have got special representation, give special repre-
sentation also to the working classes and to the depressed classes and
the criminal tribes and the aboriginal classes, I am quite sure responsible
government in India will be very helpful to the interests of the masses
and the working class,

Sir, lastly, I would say only one word. When 1 ask for responsibloe
government in this country in the interests of the masses and the work-
ing classes, I am not under a delusion that responsible government will
immediately bring heaven for the working classes and the manses in
this country. I am quite sure for many days to come, even after the
introduction of responsible government and the granting of adult
suffrage, the capitalist classes in this country will be very powerful.
Still, Sir, what I feel is this, that under the present circumstances the
capitalist classes are more powerful than they will be under any responsi-
ble government in this country. What is the position to-day ¥ We have
got the European officials who are the servants of the European capi-
talists. We have got the Indian officers, who sympathise with the Indian
capitalists......

The Honourable Sir Alexander Muddiman : I am sorry to interrupt
the Honourable Member, but did 1 hear him say the servants of the
Crown are the servants of the European capitalists ¥ Will he repeat
that 1

Mr, N. M. Joshi : Sir, they are in effect 0.
The Honourable Bir Alexander Muddiman : I nole that.

Mr. N. M. Joshi : Sir, to-day, whenever you discuss any question of
protection or such subject, you find almost an alliance between the
Government benches, the Indian capitalist and the European capitalist.
When real responsible government is introduced, at least one section of
this triumvirate will be weakened, and to that extent the work of Indian
labour and the Indian masses will be easier. I am quite sure, even
under Swaraj, the working classes will have to make a great struggle
to come into their own, but under responsible government that struggle
will be more direct, more straight and easier. It is in this sense I
support the amendment of the Honourable Pandit.

Several Honourable Members : I move the question be now put.

Mr. Amar Nath Dutt (Burdwan Division : Non-Muhammadan
Rural) : Sir, almost from the very time when the new constitution for
the Government of India was ushered into existence, there has been a
demand for constitutional development. In the first Assembly, in res-
ponse to a demand for provincial autonomy and responsibility in the
Central Legislature, a Resolution was finally adopted without a division
and accepted by the Government of India, asking for a re-examination
and revision of the constitution at an earlier date than 1929, in view
of the progress made by India on the path of responsible Government.
The Secrctary of State for India refused to entertain the proposal for
advance on grounds which are familiar to every student of Indian con-
temporary history. This was followed by an expression of dissatisfae-
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tion in the Legislative Assembly and a demand for further reforms
possible under the constitution. All these were in the first Assembly,
which was boycotted by those who refused to accept the reforms, and
consisted of Members who honestly wished to give the new constitution
a trial, and framed the Resolutions when they found out the hollowness
of the reforms in their actual working. In the present Assembly the
very first thing that the leader of the Swaraj Party did was to ask for
a round table conference for the.framing of a constitution for India,
‘und he was supported in his demand by the great body of men which
represented the Independent Party in the Assembly. Thus there was
practical unanimity between all classes of politically-minded people in
India as represented by the two parties for the demand of a new scheme
of a constitution for India. But this demand did not find any favour
with the Government of India, which in their turn appointed an official
eommittee for the purpose of examining the Governmenti of India Act
and its working, and of exploring the possibilities of amendments for
the improved working of the machinery, followed by the appointment
of a mixed committee of officials and non-officials presided over by the
Honourable the Home Member, whose so-called majority report we have
been asked to support, so that the Secretary of State for India may
consider what further advance may be made before the year 1929 to-
wards the progressive realisation of responsible government under the
present constitution. This is where we stand. We ask for a round
table conference to frame a new scheme of the constitution. The Govern-
ment in their turn ask us to repair and whitewash this constitution, the
foundations of which are built upon quicksand, and help them in keeping
up the tottering fabric which must sooner or later give way. 1 ask the
Government in all seriousness, is it worth our while to waste our time
in this futile attempt ! IHave not the non-official members of the Com-
mittee, with the exception of two, in no uncertain voice declared that the
constitution should be put on a permanent basis, with provisions for
automatic progress in the future ! I may be here permitted to point
out that Sir Muhammad Shafi publicly expressed his concurrence with
this part of the recommendations of the so-called minority report as
soon a8 he was freed from the shackles of office, and thus turned it into
a majority report, so far as this part of the report was concerned. An
snalysis of the composition of the Committee will at once diselose the
real character of the majority report. There were three officials, a
representative of the British mercantile community, and a Mahara}-
adhiraja, who till lately was an official, who formed the majority, while
41 ex-member of the Governor General’s Council, an ex-member of a
@overnor’s Council, an ex-Minister, and a distinguished member of the
Muhammadan community formed the minority. They are all Indians
and represent the moderate school of thought in Indian polities. The
Committee realised from the very beginning the limitations and restric-
tions imposed upon them by the terms of reference, in the suggestion of
remedial measures, while they were asked to traverse a large ground
po far as the inquiry was concerned with respect to difficultiecs and
defects in the working of the Government of India Act. The Honour:
able the Home Member, when moving the Resolution, defended tha
Majority Report by taking shelter under the restrictions imposed by the
terms of referonce. But may I not ask thim whether he was consultosd



BECOMMENDATIONS OF THE RBFOEMS INQUITY COMMITTER. $91

as o member of His Excellency the Governar General’s Council in this
matter, and did he try his best to see that the terms of reference were
not so limited from the very beginning ¥ With such restrictions and
limitations, the majority of the non-official members, who were also the
majority of the Indian members, were compelled under the terms of
rcefercnce to maintain the prineiple of dyarchy by the retention of anly
law and order on the reserved side. This proves beyond a shsdow
cf a doubt that dyarchy should at once end and all the subjects in the
provinees should be administered by Ministers mponmble to the Legis-
lature. And the Committee felt that no reoommendatmns within the
terms of refcrence would satisfy Indian public opinion. I ask the
Seeretary of State to take note of this fact, that had the terms of
referenice 1o the Committee permitted, the ma,jorlty of the non-official
members would have recommended the abolition of dyarchy. As regards
the powers of the Governor General, under section 67B, the non-officigl
majority: has recommended the dc.letlon of the words ‘¢ 1ntcrebt$ "’ and
to limit the extraordinary powers of certification to cases of *‘ safety
and {ranguillity of Britizh India ', The majority as the custodians of
the Governor General’s autocratic poveers are opposed to the deletion
of the word ‘‘ interesis  on the ground that the Governor General’s
responsibilities are not confined to the safety and tranquillity of British
India but to what else they do not explicitly state. Probably they
had in mind the interests of that great body of beneficiaries of the trust
estaute, India, namely, the Briiish Hervices and British commerce.
Further it is argued that the Governor General is responsible to the
British Parliament and not to the Indian Legislature. Here they are
begging the whele question, for we have been demanding that the
(tovernor General in Council should be made responsible to the Indinn
Legislature. I am not aware that progressive realisetion of responsible
govcmment by stages is at all posmbla by being irresponsible to the
Legislature. In framing a constitution for India the one thing
necessary—more than any other—ls that the Executive should be
responsible to the Legislature.

Sir, neither the time at my disposal will permit me to diseuss the re-
commendziions of the majority report at length nor is it worth while dis-
cussing the same, (unsldt.rmg the trivial nature of their rccommenda-
tioms ; but I cannot pass over certain retrograde h\l"g("»tl()n‘i about
ousting the jurisdiction of courts of law and iixmstera salyries. To
attempt to placc the Presidents of the Indian and provincial Legisla-
tures out of the jurisdiction of courts of law indicates a desire to make
them more submissive to an autocratic executive than to the represent-
atives of the people. As for the restriotion to reduction of Ministers’
saleries, the intention is to continue dyarchy without any obstacle against
the vote of the representatives of the people. There have been other
recommendations, among which the enfranchisement of women has our
hearty support, alt.hough here too the majority report has made it depend-
ent upon the vote of the Legislatyre. The existing disqualification from
being' a Member of the Legislature, which fallows from a conviction in a
eriminal court, should in our opinion be retained only 1p cases which indi-
cate moral turp1tude in the convicted person, and even'in such cases bhflu].d
eease after the lapse of a year from the expiry of semtence. Such
qualifications ought on no account to apply to persons convieted of sedition
#nd such other ‘offences. As regards joint deliberation, ko conelusions
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of the so-called minority report, which is the non-official majority report,
are worthy of consideration. They say :

‘‘ We wre anxious to guard ourselves agninst conveying the impression that given

dyarchy to work we do not appreciate the value of joint deliberation between the twoe
halves of the Government but we maintain that it is an inherent defect of the present
constitution that the Government should be divided into two halves.’’
The non-official majority report is no less emphatic about their views
on the permanent services, when they recommend that they should be
placed on the same basis. as in England and this cannot be achieved
by mere amendment of the rules or even by the delegation of certain
powers under section 96B of the Government of India Aect. The Com-
mittee felt themselves precluded from examining the question of respon-
sibility in the Central Legislature as the same cannot be given effect to
without a radical change of the constitution. The experiment of an ir-
removable executive and an elected Legislature, wherever tried, has
failed and India is no exception to the general rule. Any alternative
transitional system that may be suggested is also doomed to failure
without a thorough overhauling of the present constitution which we
have demanded.

The real question before us is the transference of power from the
Pritish to the Indians, the substitution of responsible government for
the government by & bureaucracy which holds us under subjection. 1¢
this prineiple is accepted, the Becretary of State should not place any
value upon the recommendations of the members of the bureaucracy
or their henchmen, about the future constitution of India, for the simple
reason of their being an interested party and it is impossible for them
to think of India apart from the interests of the British Services and
British commerce, apparently for the aggrandisement of whieh British
India exists.

8ir, that is the spirit in which the majority report has been conceived
and we can hardly be expected to support the Resolution that has been
moved from the Treasury Benches by the Honourable the Home Member.
The amendment that has been moved by the leader of the Swaraj Party
contains the irreducable minimum of our national demands......

Mr. President : The Honourable Member has exhausted his time.

Mr. Amar Nath Dutt : And if that is accepted the first thing that
1 would ask the Government......

Mr, President : Order, order.

Mr, Amar Nath Dutt: Sir, may I have another two or three
minutes ?

Mr. President : The Honourable Member cannot go on now.

Mr. M. C. Naidu (Burma : Non-European) : Sir, I admired the
speeches of the Honourable Sir Sivaswamy Aiyer and the Honourable
Diwan Bahadur Rangachariar and others in support of the amendment
of the Honourable Pandit Motilal Nehru, but they seem to be anly from
a partisan’s point of view. It is doubtful whether the amendment of
the Honourable Pandit Motilal Nekru is consistent with the structure,
policy and purpose of the Government of India Act. Though I agree
with the Honourable Mr. Jinnah that the constitution should be put om
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a permanent basis with provisions for automatic progress in the futuro
80 as to secure stability in the Government and willing co-operation of
ihe people, after having heard the speeches of the Honourable the Home
Member, the Honourable Sir Charles Innes, the Honourable Sir Basil
Blackett and others in support of the Resolution, I consider that the
amendment of the Ilonourable Pandit Motilal Nehru is rather prematuro
and I am not fully convinced why I should mot support the original
Resolution at the present stage. '

Though dyarchy failed in some provinces in India and though it
seems that the pedble will be satisfied with nothing less than the dis-
appearance of dyarchy and the substitution therefor of provincial
autonomy, as I represent the Burma non-European constituency and as
the views of the Burma Government seem to be that hardly any difii-
culties have been experienced and hardly any defects discovered in
the working of the constitution as noted at page 12 of the Report of
the Reforms Inquiry Committee, and as it was also noted in the minority
report at page 132 that the Members of the Committeec had not had the
sdvantage of examining any' persons who have held office in the Burma
Local Government, I should not be misunderstood if I vote in support
of the Resolution of the Honourable the Ilome Member.

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions :
Non-Muhammadan Rural) : Sir, I was very unwilling to take up the
time of this Ilouse at this hour, but the very kind insistence of several
friends that 1 should say a few words in support of the amendment ha
compelled me to scek your permission to do so. The Resolution has had
a very full discussion for two days. Nearly all aspects of the question
have been brought before the Ilpuse, and I do not propose to travel
over the ground which has been travelled over by wmany other spoakers,
80 far as ['can help it. 1 will draw attention to a few points which have
not been dealt with beeause they came in very late in the debate. Onea
was in the speech that my IHonourable friend Sir Darcy Lindsay made.
He drew attention to the great progress that has been made in this
country, to the prosperity which has come in the wake of British ad-
ministration. Ancther member, the Honourable Mr. Cocke, also laid
stress upon that point.  'We do not dispute it. We gladly recognise that
u great deal of progress has been made in material respects under the
British administration. Qur contention is that if we had a really re-
presentative Government, if we had a system of responsible govern-
ment, the progress would have been ten times, perhaps twenty times,
greater than it has been......

Mr. H. @. Cocke : Perhaps not !

Pandit Madan Mohan Malaviya : While therefore we gladly and
gratefully acknowledge the work that has been done by British ad-
ministrators, while we acknowledge that many of them laboured
honestly and honourably to the end of their lives in the service of this
country and the Crown, without in any way derogating from the work
done by them, we feel that if we had the chance to co-operate with
them as real co-workers, as co-adjutors, as men possessing the same
powers that they possessed, the face of this country would have been
more bright, more smiling, more a matter of honour and satisfaction
both to England and to India.
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Sir, I will now briefly invite attention to the genesis of the stale-
ment which Lord Birkenhead made. That statement, as the House is
aware, was made on a motion brought in by Lord Olivier. Speaking
on that motion Lord Olivier said :

" ¢¢ This conclusion....’”
that there is no half-way house between the present constitution and &
wholly new constitution—
‘¢ is really implicit in the report of the majority, though thcy do not emphasise it,
and this eonsideration the minority teok up very seriously. Is it not expedient in the
interests of all concerned that the recommendations of the minority, with which the
Becretary of Stato and the Governor-General may agree, be now adopted, in order
to ease the dissatisfaction of all parties with the present comstitution, and give them
bope that a veal system of responsible government can be set up, and that the
Governmeat should at once take in hand the examination of all the known defects in
the constitution 1 ’’ . o
That, Sir, was the point which Lord Olivier put before Lord Birkenhead
in the House of Liords, and he asked for a direct answer. In the cours.
of his speech on that motion Lord Olivier drew attention to a very im-
portant fact, and that was the statement made by Sir Muhammad Shafi,
who had signed the majority report, to & represcuntative of the Preys,
which Lord Olivier quoted at length. In that statement, free from the
trammels of office, Sir Muhammad Shufi said distinctly that he felt
that there should be that larger inquiry which the niinority had recom-
mended. . I do not wish to take up the time of the House by reading
the whole of that staiement. 1t is quoted in the official debates of the
House of Lords. Sir Muhammad Shafi made it very clear that while he
agreed with the recommendations made by the majority, he also agreed
with the minority that there should be the Iarger inquiry which they
had recommended. He said as follows :

‘¢ While immediate acceptance by His Majesty’s Government of the recommenda-
tions for action within the Act mnde by the majority would result in a smoother and
more safisfactory working of the existing constitutional muchinery, the institution
of a larger inquiry as advocated by the minority into the defecta and difficulties inhorout
in the constitution itsclf for the purpose of placing the constitution on a permanent
basis with full responsible govermment as the flual stage would satisfy by far the
large majority. of politically-minded Indians. Action ou these lines is in my opinion
certain to bring a two-fold result. It would in the first place oil the hinges of the
existing comnstitutiomnl machinery and, as I bave said above, muke its metual working
far smoother and more satisfactory than is the ense at present.’’

Now, Sir, I ask the Honourable the Iome Member and every member
of the Government, and every Member of this House, whether the Govern-
ment of India can justly ignorc the statement made by Sir Muhammail
Shafi. If the Government of India must take note of that statement,
is not the report of the majority converted into the report of the
minority ¥ My friends opposite may say that that is not a sound rule
to lay down ; that if a man signed a report while he was in office he
must be taken to hold the view which he then expressed, and that no
subsequent statement by him should affect the matter. I submit, Sir,
that in the present case where the statement of Sir Muhammad Shafi
is' very clear, the Government are bound to take note of it, and to
consider whether in truth the report which they call the majority report
should not now be treated as the report of the mimority. After Lord
Birkenhead had made his great statement, Lord Olivier in concluding

his remarks on that statement said :
‘“ Tt i on that ground that T made my appeal to the noble Earl to take into
sonwideration what I feel eonvineed is an aecurate statement of the feclings of all
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vationalists and propagandist parties in India in support of the minority report ; and
whereas the noble Earl said and said truly that tho question of what provineial autonomy
means has not bocn exploréd that is one "of the very remsoms why I want to sce
and all who are iuterested in the development of Imdia want to sce the question of
what is te be in the future directly tackled. When such a man as the late Governotr
of Madras tells us that some parts are ready for provimeial autonommy and others
are not, I want to see these idoas explored in order to fiud out whether it is impossible
te develop this idea of provineial uutonomy.’’

This is how Lord Olivier concluded his appeal. In view of this appeal
of a late Secretary of State for India, of the opinions expressed by the
gentlemen who formed the minority, and of the opinion expresséd by
Sir Muhammad Shafi, I ask the Government of India to consider whether
it is not fair to themselves, to the cduntry and to the British Parlia-
ment that they should put aside the report of the majority and deal
with the minority report as in reality the majority report. I submit
that if in the face of this expression of opinion, the Government still
insist upon asking this House to lend their support to the report of the
majority, tlicy are putting themsclves and the House in an unfair posi-
tion. Can the Honourable the Home Member, can any member of Gov-
ernment ignore the fact that by this subsequent expression of his epinion
Sir Muhammad Shafi has supported the report of the minority ¥ And
who are the men who composed the minority ¥ Sir Tej Bahadur Saprn
who has been honoured and estcemed as one of the best lawyers who ever
-adorned the office of the Law Member of the Government of India : Sir
Sivaswamy Aiyer, who is respected by Poe as well as friend for having
the courage of his convictions, and for saying only what he believes to
be true : Dr. Paranjpye, who is also known to be fearless and sincere
in expressing the opinions he holds : and last but not least my esteemed
friend Mr. Jinnah who has all along been trying to co-operate with the
Government ia the best way he could. These are the men who formed
the minority, When such a minority has been strengthened by the
opinion of 8ir Muhammad Shafl, 1 ask the Government to consider
whether it is not a clear case in which they should withdraw the majority
report and not ask this IHouse to lend it its support.

Sir, I come now to another question which was mentioned im the
debate by Lord Olivier. For a long time past a great deal has been
said by some of our European fellow-subjects about this country not
being fit for self-government, for the adoption of self-governing institu-
tions. The first speech 1 made in the Indian National Congress was in
1886. I remember very well that in that speech I tried to answer some
of this eriticism. From that time up to this these arguments have often
been repeated—that India is not a nation, that Indians are divided by
insuperable differences into opposing communities, that there are com-
munal and religious differences which cannot be got over, and that there
i# no national feeling among us. - These arguments have been repeated
ad nauseam, and I thought it would be unnecessary in this debate to answer
them again. 'T am sorry that those arquments have been advanced, and
I am more sorry that one of the Honvurable Members on the Government.
Benches went ‘a little too far when he said that the Government gave
us what we had not a hundred years ago, namely, peace. He should
have remembered—and I do not speak with any bitierness when I say
this, I regret the eirsumstance that he should have referred to it in the
way Ih whith He did—he should have remembered that for severnl
thousands of years India knew peace as she does not know at the
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present day ; that in the days of Asoka and of other old Hindu Emperors,
India knew peace which is certainly not equalled at the present day. I
say this without any desire to take away or derogate anything from the
merits of British rule. India knew peace in the days of Akbar and
Shah Jahan, which is not unknown to students of history. India knows
peace to-day in the Indian States where Hindu and Muhammadan rulers
rule over a mixed population of Hindus and Mussalmans. I submit,
Sir, it is too late in the day to advance such arguments. They do not
support the case which those who use them wish to establish, They
only hurt the feelings of hundreds, of thousands, of millions of our fellow-
subjects whom 1 am certain the speaker would not wish to hurt. And
1 regret to say that in this connection Lord Birkenhead committed a
great blunder. T do not wish to speak with any discourtesy of his Lord-
ship, but I do not remember that any of his predecessors made such a
blunder as Lord Birkenhead made in speaking on this subject. - His
Lordship said :

‘¢ To talk of India as an entity is as absurd as to talk of Europe as an entity.'’

I wonder if, when he said so, his Lordship had present to his mind
8 picture of Europe with all its different Governments and peoples
warring against each other and of India under a -unitary system of
government, where all the provincial Governments are merely delezates
or agents of the (Central Government here. Ie further said :

‘¢ The nntionalistic spirit which has crented most of our difficulties in the last

few yeurs is bused upon the nspirations and claims of a nationalist India. There never
hns been such a nation in the past. Whether there will be & nation, the future alone
could show.’’
This is very much like a mistake which a former Secretary of State,
a far greater man, Lord Morley, once made in speaking of Indian affairs.
His Lordship said that if self-government were given to us Indians we
would not be able to carry it on for a week. Ile had the good sense
tnd the courtesy to withdraw that remark. You will find it deleted
from the authorised version of his specch. I hope Lord Birkenhead will
do the same, I am glad to find that Lord Olivier did not overlook this
point. Speaking after Lord Birkenhead, Lord Olivier said :

¢4 T should like to muke one finul observation. I think that the noble Earl may
have a little under-estimnted, as many peopl: do, the strength of what may be ealled
nationnl feeling and nationnl pride in India and the national disposition to ¢laim
thut Indians shall have a great deal to say with regurd to the framing of their own
eonstitution, It is not enough to say, as the noble Euarl hns gaid and as has been
said repeatedly, that you have got two grent communities in India, that you have many
religions, many lungunges and so on, und that thercfore it is idle to speak of India
as o nution. That is very much less true to-day tham it wns even tem years ago.
Whereas ten years ago you might have said that the masses of India cured very little
sbout national religion or ubout politics, it ir, I nm perfectly convineed from all that
I huve been able to lenrn in the last two or three years, equally unquestionnble ihat
this ern has passed away, thut there i n strong and universal sentimentally nationalist
feeling in Indin upon which the leaders who spenk in the name of Indian nationality
ean eount,’’

I should be sorry if I had to rely only upon Lord Olivier's opinion,
though 1 esteem it, to support the idea that India is a nation. I do not
wish to go into a scholastic discussion as to what constitutes a nation.
A people however. divided they may be by religions and creeds, who
live in one country, who are the subjects of one sovereign, who are
governed by one system of Government, by one set of laws which affect
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them equally, do constitute a nation in the opinion of every political
philosopher who has dealt with the subject. And we are such a nation.
We have long been a nation and shall continue to be a nation despite all
the differences that divide us.

Now, Sir, that brings me to another question. I really fail to
understand what the Honourable the Home Member, or rather the
Government, intended or expected when they brought forward the
present motion before the House. They know the sentiments of the
country generally., They know that the bulk of the House can rot be in
favour of the modicum of reforms which the majority of the Committee
have suggested. They have no doubt done what they considered to be
the best in the circumstances of the case. I have no quarrel with them.
They were bound by the terms of reference and they felt that they
could not go beyond those terms. I have not a word of complairt
against their action. But 1 wish the Government realised the position
of this House better. It eontains a large number of the representatives of
men who have for many years been earnestly, honestly trying to per-
suade the Government to grant a much larger measure of reform than
they have introduced, and for the Government to expect this House
to support the Homourable the Home Member’s Resolution, if they
did so, was rather expecting too much.

And now let us see what is the complaint that is made against the
amendment which has been brought before the House. In the “situa-
tion in which we were placed, what were we to do! We could not
support the proposal of the Honourable the Home Member. We have
before us the statement of Lord Birkenhead, supported by the state-
ment of His Excellency the Viceroy that we should suggest a constitu-
tion, and that if what we suggest has a fair measure of general
agreement among the peoples of India, it would be carefully examined
by the Government. Could we disregard this invitation ! Could we
throw away this opportunity ¥ Can anybody reasonably blame us for
putting forward at this juncture our ideas, such as they are, of the
fundamental principles on which the constitution should be based, for
the consideration of the Government 9 My friend the Ionourable the
Home Member and the Honourable the Finance Member also seemed
somewhat surprised that we had definitely committed ourselves to the
model of western institutions. I thought they must know that we decided
to adopt western institutions long ago, but we have taken care to put
in one clause in it, which will make all the difference in the world.
We have said that the constitution should be framed in the first
instanee on the recommendation of a conference which will contain
representatives of all sections of Indian public opinion, and secondly
that it should be framed with due regard to the interests of minorities.
That is the one great distinction that we have made. That is a
guarantee that the constitution we shall frame will not be a mere copy
of any institution existing in any other part of the world, and that we
shall take note of the divergent interests that obtain in this conntry
agd will try to meet them. But, Sir, so far as the decision to select
western institutions is concerned we made it long ago. In 1885, that
large-hearted Englishman, Allan Oectavius Hun}e, bronghj. about the
organisation of the Indian National Congress. Since that. time we have
been holding the Congress year after year. Representatives have been
elected to it from all parts of India. Representatives of all classes and
creeds have met year after year. We have carried on our deliberations
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on the most important public questions in a manner which I submit
would do ecredit to any assembly in the world. For more than half
a century the Government themselves have been training us to value
these institutions. The British Parliament decided in 1858 that western
representative institutions should be established in India. Since the
Indian Couneils Aet came into operation in 1861, the Government have
been regularly training us in the working of those institutions. For
forty years we have from time to time asked for changes and reforms
in those institutions. We pressed for the introduction of a really re-
presentative system of Government in the Congress of 1886, and that
great Englishman Cbarles Bradlaugh came out to India in 1889 to
attend the Congress at our request. He introduced a Bill in the House
of Commops on the lines we desired, and the Government of the day
in England then thought it wise to introduce a Bill of their own which
became the Act of 1892, Many years afterwurds the Minto-Morley
proposals brought in the second instalment of reforms, and lastly came
the reforms of 1919. Thus it hes been under the direet pressure of
the c;iublic opinion of lndia, Iindu, Muhammadan and Christian, that
the Government have from time to time reformed the constitution of the
Government in India. The constitution as it exists in India to-day
is, I.am sorry to say, a very bad copy of representiitive institutions in
England and the other countries of the West. DBut it is to this that
we have been invited by the Government to give our co-operation.
We finve come here to give our co-operation. I am surprised and pained
to hear so much said against non-co-operation. Can anybody shut
his eyes to the fact that there are so many men sitting in this Assembly
who believed in non-co-operation, but who have yet taken the oath
of allegiance to His Mujesty in order to carry on the work of this
/Assembly, and who are herc day after day to take part in your
deliberations ¥ What is it that you find of non-en-operation here ¢ Do
you object to a single motion being defeated ¥ Do you objeet to any
particular Bill or Bills being defeated ¥ Can that rightly be described
as non-co-operation ¥ I submit not. It is nothing but co-operation.
When we come here to take part in the work of the Asscmbly, we
cortainly eco-operate with you, every one of us. DBut the attitude of
those who adopted the poliey of non-co-operation is certainly entitled
to some consideration. That attitude of mind is due to the conviction
that yon do not take us Indians into your confidence, that you do not
respect the opinions which we expross, and that therefore we cannot
heartily co-operate with you. It is for you to win our hearty co-
operation. It is for you, as my friend said, to show a change of heart.
Most certainly I plead, and plead with all the earnestness 1 can com-
mand, I appeal to every European and Indian to bring about a real
change of heart. I pray for myself and I ask my friends to pray
that 1 should myself undergo a little change of heart for the better.
I confess myself guilty of having sometimes sppken in a manner which
has irritated some of my Buropcan friends. I am sorry for it. Dut
JTet me tell my English friends that ever since I joined the Indian
National Congress and ever since I joined the Couneils, T have spoken
with the same freedom with which an Englishman would sneak in the
House of Commons. I carnot allow any English fellow-subject to say
that T am not frce to speak in the Legislatura of my country even as he
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speaks in the House of Commons. 1 may he wrong in my opinions.
I may be mistaken in my views. That must be excused by every reason-
able man, But I assure my friends that my intention has ncver been
to hurt or to alienate the feelings of any of my British fellow-subjects,
There has been no suggestion throughout this debate that thére should be
n separation between England and India, and the talk of peace being dis-
turbed and the horrors of a hundred years back coming back into exist-
ence if the reforms we urge are carried out is entirely beside the mark.
IHis Majesty’s (Jovernment is going to continue. It is going to last for
a long time. Our proposals imply that Ilis Majesty will continue to
rule over India, that his Government will work with us to eusure the
protection of India. All that we are asking for is that, while matters
of war and peace should be left to His Majesty’s Government to deecide
as they may think best, that while even questions relating to the strength
and the adminisgtration of the Army should, by an understanding beiween
the representatives of the people und the Government be placed on a
footing satistactory to Government, in all matters of a domestic character
the Government of Imdia sheould take the representatives of the people®
into their confidence and be responsible to them. I ask my Ionour-
gble frivnds, the Iuropcan Members on the Government Bénches, 1 ask
‘them most hambly, most earnedtly, to say what would it matter to them,
vhat difference would it make to them if, instead of the three Indian
‘Meéembers who have been seleeted by the Government of Tndia—T mean
To disréspeet to them—if instead of the three Indian Mcmbers who have
been selected by the (fovernment of India, three Members were selected
by His Excellency the Vieeroy upon a consideration of the fact that
they commanded the confidence of the largest body of opinion in this
Houe ¥ What differcnce would it make to them ¥ 1o they expect less
co-operation from such Members ! I cannot helieve it. The whole of
our request ccmes to this that in all matters ol a domostic character, in
matters which do not affeet war and peace, in matters of internal admin-
istration, the Government should appoint members who command the
confidence of the representatives of the people, and that they should be
responsible to the Assembly, instead of the Indian Mcembers who are
&1 present appointed. Of course the rule of responsibility to the Assembly
will apply to the European Members elso, but that would not prevent, the
appointment of gentlemen whose knowledge and experience it may be
necessary to secure for effieiently carrying on the work of the Government,

Sir, there is another point which the Honourable the ITome Member
urged against the amendment. 1t was that the amendment showed thit
we thought that this Assembly was not sufficiently representative of the
people end that it was therefore that we suggested that another body
should be created to frame a constitution. If I correetly understood my
Tlonourable friend, he did not correctly appreciate the amendment. What
18 meant is this. You say that we Indians have differences among our-
selvés, We know unfortunately to our sorrow that we have. But we
want a representative conference "to solve these differences. The first
thing we want to be assured of is that we are to proceed on a serions
business. It is therefore that we ask that there should be a preliminary
declaration of policy by Parlinment. Unless such a declaration of policy
i1s made, or unless therc is a preliminary indication that Parliament will
be prepared to consider the proposals which we urge, it would be a waste
of time for public men to sit at a conference. That explains the first part
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of the proposition. The second part requests Government to bring to-
gether a representative conference, so that they may sit together and dis-
cuss and try to meet the requirements of all communities and all
minorities, and iry to come to an understanding. The Government Mem-
bers ure not unaware that in 1916 Hindus and Muhammadens met at
Lucknow and came to a pact which Lord Chelmsford and Mr. Montagu
found to be -accepted all over the country. Why is it inconceivable that
we may again be able to arrive at an understanding which will save the
Government a lot of trouble and discussion in the matter of communal
differences ! That is the reason for desiring a convention or a con-
ference or whatever suitable agency the Government may choose to
appoint for the purpose. Our object is that an opportunity should be
given to us to try to make the task of Government easier, to suggest
proposals which may possibly be acceptable, which we hope will be
acceptable.

Then my Honourable friend the HHome Member said, ‘‘ But you say
you will not recognise the authority of Parliament.’”’ In his own frank
and sober manner which disarms much opposition, he seemed to say,
* But you don’t want to submit to the authority of Parliament’. 1 fear
that he misunderstood the amendment. Constituted as we are, we must
recognize the authority of Parliament. Who deniés it ¥ The amend-
ment says that when we have threshed out the matter, when we have prepar-
ed a scheme, it should be submitted to this Assembly, and after it has been
improved by discussions in this Asscmbly it should be submitted to Parlia-
ment. Do we not in saying so bow to the authority of Parliament ! Do
we not acknowledge the authority of Parliament ! If we did not, where
would be the necessity of the amendment ¢ My Honourable friend the
Home Member knows and every other Member knows that in other eases
too that has been the procedure. In the case of the South African con-
stitution, fer instance, the whole constitution was prepared by the re-
presentatives of the South African people, and then submitted to Parlia-
ment. We do not ask for anything more. We know that as we stand,
we are subject to the authority of Parliament. There iy no desire to
jgnore that authority. We are fully conscious of the authority of Parlia-
ment. And what is more, let me say frankly and in absolute truth, that
there is no desire in us at present to get entirely away from the authority
of Parliament. We wish to continue to be subject to the authority of Par-
liament in ccrtain matters. That is the clear meaning of the amendment.
The amendment does not ask for full responsible government ; it asks for a
measure of responsible government subject to limitations, which means
that we are willing to continue within the limitations to be subject to the
authority of Parliament and of the Secretary of State. How long that
time will be will depend upon the action of my British fellow-subjects and
ourselves. I hope God will guide us both in such a manner that we may
continue to be united for a long time to come to the advantage of both
countries ; but that must be by an agreement which will be both honourable
gnd profitable to India, as it will be honourable and profitable to England.
That is the position. I submit that if the amendment is regarded in that
light, it need not frighten anybody, much less shonld it excite any angry
criticism. The amendment is presented as embodying the fundamental
principles which it seems to us should find a place in the next Statute
of Parliament, which will amend the Government of India Act, We de
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not say that they should not be considered before being placed on the
Statute-book. It them first be considered by the Cabinet in England.
Let them then be considered by a round table conference or a convention
or 2 Royal Commission or whatever suitable agency the Government may
like. My Honourable friend the Home Member thought that we suggest
that the big changes we ask for should be introduced without any inquiry
by a Royal Commission. We did nothing of the kind.

The Honourable 8ir Alexander Muddiman : Is there any mention in
the amendment of a Royal Commission ¥ Has any speaker ever referred
to it before ?

Pandit Madan Mohan Malaviya : What then is the meaning of the
words ‘' or any other suitable agency ' 1 Do they or do they not cover
a Royal Commission ¢

The Honourable 8ir Alexander Muddiman : I doubt if they do.

Pandit Madan Mohan Malaviya : I regret I do mnot agree.
I submit that that expression does include a Royal Commission also. My
Ilonourable friends on the Government Benches are very anxious that
we should co-operate with them and understand them. I beg of them
to try and understand us also. If they will do so, I am ecertain that they
will not say that the words ‘‘ or any other suitable agency '’ exclude a
Royal Commission. Let the maiter be investigated and inqiired into by
a Royal Commission, But let it be a CCommission which should include
trusted representatives of the people of India of all important shades nf
public opinion, & Commission which should command the confidence and
call forth the gratitude of all sections of the people of this country to-
wards the Government. The amendment only endeavours to take the
next step which in the situation ereated by Lord Birkenhead's speech
and His Excellency the Viceroy’s speech is called for. We could' not
do anything else. We do not mean that all the commas, all the semi-
colons and all the full stops should remain as they have been put down.
After the Honourable Sir Charles Innes expressed his opinions in the
manner he did, it was not surprising that ’andit Motilal Nehru should
have said what he did say. He might even now repeat it, but we do not
mean that all the commas, semi-colons and full-stops must necessarily stay.
(Laughter.g Let us come to the stage when the commas, the semi-colons
and the full-stops will have to be considered. I request my Honourable
friends opposite to look to the substance of the thing, to the substance
of what tge amendment seeks to indicate, and try to understand us
and to help us. I appeal to every friend, official and non-official parti-
culurly to every European friend, to try to wunderstand us. Do not
regerd us a» opponents. Do not think that we have come here merecly
for the pleasure of opposing you. There is no pleasure in doing so.
Believe me, and I speak for many others here, believe me, it is an over-
powering sense of duty that brings us here. We wish to understand you,
and we beg you also to try to understand us. The days have gone by when
India could be satisfied with the existing system of Government. You
say yourself, the Honourable the Home Member has himself said, that
dyarchy cannot be said to have succeeded, and that it cannot be said to
have failed. That is the verdict expressed by many officials. If dyarchy
cannot be said to have succeeded, it should be given a decent burial.
Many officials, many gentlemen who were examined, have said so.
‘Therefore, do not let us waste any more time in trying to keep up that
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which cannot be justified. Let us consider what the next step should
be. Towards that end, this amendment makes a carefully considered
suggestion, and I hope the suggestion will yet commend . itself to the
Government. (Loud Applause.)

Several Honourable Members : I move that the question be mow put.
Mr, President : The guestion is that the guestion be now put.
The motion was adopted.

The Honourable 8Bir Alexander Muddiman : Sir, I should not have
afrain gddressed the House at any length but for the ech which has
just been delivered. That syieech at the end of the long debate extending
over two days giveg.me an entirely different view of an amendment,
which to me has been always somewhat difficult to understand from the
drst. e glosy that the Honourable the Pandit proposes to put on
this amendment gives a meaning entirely different from what I had
gathered from the whole dehate. A new point has heen raised at a quar-
ter past six in the evening and has been developed to ten minutes to
seven. Sir, I do not know whether the Honourable Mover of this amend-
ment aceepts this gloss or whether the interpretation of the IIonourable

andit, who is always desirous of putting a reascmable interpretation
on all things, is accepted by the Honourable Mover. But I must confess
that it would not have occurred to me that any one would recommend a
statutory Commission, or a Royal Commission, subsequent to a declara-
tion of Parliament on an important matter of policy. One would have
thought that would proceed not follow such a declaration. Further I
should not have thought that a.Royul Commission could have been consti-
tuted in eonsultation with the Legislative Assembly. I should not have
thought that in a considered amendment such a commission would have
heen referred to as a round table conference or other suitable ageney. I
should have doubted whether the rules of ejusdem jeneris would have
applied. I should not have thought a Royal Commission would have
becn in the nature of a round table conference, nor should I have thought
that ‘‘ Indians, Buropeans and Anglo-Indians ”” would have been sum-
moned on a Royal Commission to frame with due regard to the interests
of minorities a detailed scheme. 1 should have thought that a Royal
Commission would have been wanted to settle the principles which are
mentioned very definitely and very firmly in the first part of the amend-
ment put down by my llonourable friend. ] am still in rather a diffi-
culty in knowing what is intended and, as far as I can see, gentlemen
of very different opinions will go into the same lobby end vote for a
Resolution which apparently means different things to different people.

Diwan Bahadur T. Rangachatisr : Reasonable construction.
The Honourable Bir Alexander Muddiman : Reasonable construe-

tion ¢ The ¢ohstriction T put in my first speech, I think, was a reason-
‘able construction. If the construetion is otherwise, my Honourable
‘friend Pandit Motilal Nehru and a number of gentlemen will be voting
Yor the mmeéndimént under a mis-dpprehension. (Some Homourable
Mcmbers : ‘‘ No. ')

.. Now, Bir, I canrot at tliis late hour attempt to review the whole of
the debate or even the long speech we have just listéned to. I must,

however, refer to one or two remarks which have fallen from individual
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members. Mr. Joshi says he does not approve of nomination in any
ghape as a representation of the classes whose interests he has so much
at heart. If nomination had ncver been followed in regard to those
classes, Mr. Joshi himself would not be a Member of this House.
(An Honourable Member : ‘“ He would always come in.’’) Not as
a representative of the particular classes, because there is no comstitu-
ency to represent these classes. I think, therefore, that it is a little un-
rrateful for the Honourable Member to take that line. (An Honourable
ember : ‘“ No. ")

Mr. C. 8. Ranga Iyer : Why don’t you give labour votes ?

The Honourable Sir Alexander Muddiman : If the Homourable
Member will allow me to proeced with my speech, #ve House will be
in a poesition to come to a decision ecarlier. Now, there was a much more
important statement made by Mr, Joshi. He said that ‘the European
servants, by which, I ‘understand; he referred to the servants of His
Majesty the King, were the servants of European capitalists. Now,
that statement was either made rashly or it was made deliberately. If
it was made deliberately, it is not, 1 regret to say, based on fact. There
is hardly any Member of this House who would not be prepared to agree
that during the administration of India by the King’s servants, the
exploitation of India has been very largely prevented by the presence of
English servants of the Crown. (Hear, hear, and eries of ‘* Oh ”’, and
““ Question ’’.) You say ‘‘ Question ’’, but it is true.

The next remark I have to make is with reference to the point taken
by the Honourable Pandit in regard to Sir Muhammad Shafi’s opinion or
change of opinion. 8ir, I do not propose to say much on that. I am
concerned with hig opinion as far as it appears in the report. Sir Muham-
mad Shafi was my colleague. He is now a private individual and he is
in that capacity in a position to defend or justify any action he has taken
in the matter if such defence or justification is necessary. I do not pro-
pose to refer to that further.

Now, Sir, the debate has run to great length and I note with gratifi-
cation that the fone of the speeches has been on the whole very moder-
ate. There has been 8 desirc, an earnest desire, expressed from many
quarters for co-operation. We have been called upon to co-operate :
you have been called upon to co-operation, and that is the note on which
I would wish to end the debate. I do not doubt the House will proceed to
pass the amendment. Too many people have spoken on the subject
for me to entertain any hope that any words of mine will deter them from
following that course. But, Sir, I cannot help feeling this House may
yet perhape regret that course. I leave that, At any rate the House
has had a very full and a very lengthy debate on this report. Such a
debate was promised by the Government and that pledge, I think the
House will agree, has been amply redeemed.

Now, I do not wish you to think that we like ploughing the sand any
more than you do. It is, I think, under the existing constitution a
legitimate ambition for those of my service to attain to the post that I
naw hold and to which others of my colleagues similarly have attained.
It is perhaps the one occasion after a long service when one has hopes
of bringing forward long cherished schemes and possibly of righting some
of the wrongs that que has experienegd in ane’s long career. It is no
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pleasure to bring forward proposals which we feel are not considered on
their merits but are turned down because they emanate from our DBenches.
Now, as the Honourable Pandit pointed out, co-operation does not mean
that you should support every Bill, every Resolution, that is brought
forward. 8Sir, no one has ever suggested that that is co-operation. What
I do consider co-operation is that the Bills or
Resolutions or whatever they may be should be
dezided on their merits and not set down with a black mark beeause
they emanaté from the Benches on which 1 sit. '

Diwan Bahadur T. Rangachariar : We have been doing so all along.

The Honourfble Sir Alexander Muddiman : Would the Honourable
Member place his hand on his heart and say that {

Diwan Bahadur T, Rangachariar : I do. '

. The Honourable 8ir Alexander Muddiman : The gesture comes too
often.

Sir, the hour is late and the House has to proceed to a decision on
this great matter. I will not detain the House one moment longer from
that decision. I can only hope that the decision that it may come to may
be in the hest interests of India,

Mr. President : The original question was :

‘¢ That this Assembly recommends to the Governor General in Council that he do
acceht the principle underlying the majority report of the Reforma Inquiry Committes
ond that heo do give early consideration to the detailed reconmendations therein
contained for improvements in the machinery of Government.’’

Since which the following amendment has been moved :
“¢ That for the original Resolution the following be substituted :

‘ This Assembly while confirmming and reiternting the demand ocontained in the
Resolution passed by it on the 18th February 1924, recommends to the Governar
General in Counecil that he be pleased to take immedinte steps to move His Majesty s
Government to make o declaration in Parlinment embodying the following fundamental
changes in the present constitutional machinery and administration of ludin ;

(a) The Rovenues of Indin and all property vested in or arising or aceruing
from property or rights vested in His Majesty under the Government of
Indin Act, 1858, or the present Aet or reccived by the Beeretary of
Btate in Council under any of the suld Acts shall herenfter vest in the
?o;r_cruor General in Council for the purposes of the Goverument of

ndaa.

(b) The Governor Geueral in Council shall be respousible to the Indian Legisla-
ture apd subject to such responsibility shall have the power to contrel
the expenditure of the Revenucs of Indiz and make such grants and
appropriations of any part of those Rovenues or of any other property
as is at present under the eontrol or disposal of the Becretary of Btate
for India in Council, save and except the following which shall for a
itixedl tdarm of years remain undor the control of the Secrotary of Btate
or Indin :

(¢) Expenditure on the Military Bervices up to a fixed limit.

(i) Expenditure classed as political and foreign.

(#i) The payment of all debts and liabilities hitherto lawfully contracted and
incurred by the Becretary of Btate for India in Council on account of
the Government of India.

(¢) The Council of the Becretary of State for India shall be abolished and the
position and functlons of the Becretary of Btate for India shall be
assimilated to those of the Secretary of Btate for the self-governing

Dominions save as otheywise provided in elause (b). b,

Tr.N™,
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(d) The Indian Army shall be nntionalised within a reasonably short and
definite period of tims und Indians shall bo admitted for serviece in all
arms of defence and for that purpose, the Governor Genernl and the
Commander-in-Chief shall be assisted by a Minister responsible to the

Assembly.

(¢) The Central and Provincial Legislatures shall consist entirely of members
elected by constitucncies formed on as wide o franchisc as possible.

(/) The ;Lrim-iple of responsibility to the Legisluture shall be introduced in
ull branches of the administration of the Central Government subject to
trunsitionul reservations and residunry powers in the Governer General in
reapeet of the control of Military, Foreign and Political affairs for a

fixed term of yeurs :

Provided that during the said fixed term the proposals of the Governor
General in Council for the appropriation of uny reveuue or noneys for
military or other expenditure clussified as ¢ Defenee ' shall be submitted
to the vote of the Legisluture ; but that the Governor General in
Couneil shall have power, notwithstanding the vote of the Assembly, to

appropriate up to u fixed maximum an

sum he may consider necessa

for such cxpenditure and in the event of a war to authorise such expendi-
ture as may be considered necessary exceeding the maximum so fixed.

(g) The E‘rmnt systom of dynrchy in the Provinces shall be abolished and
rep.

ced by

unitury und autonomous responsible Govornments

subject

to the generul vontrol and residuary powers of the Central Government
in inter-provineial and all-Indiu matters,

(h) The Indian Legislature shull after the expiry of the fixed term of yeara
referred to in cluuses (b) and (f) have full powers to make such amend-
ments in the constitution of Indin from time to timo as may appear to it

necessury or desiruble,

This Assembly further recommends to the Governor General in Council that nocessary

ateps be taken :

(a) to conmstitute in consultution with the Legislative Assembly a convention,
round tuble conferenve or other suitable agency udequately represcntative
of all Indian, Europcun and Anglo-lndian intcrests to frame with due
regard to the interests of minorities a detailed scheme based on the above
principles, after making such inquiry as may be nccessary in this behalf ;

(b) to place the sanid scheme for approval before the Legislative Assembly and

submit the same to the British

arlinment to be embodied in a Statute *.?*

The question I have to put is that that amendment be made,

The Assembly divided :

AYES—T2,

Abdul Haye, Mr,

Abhyankar, Mr. M. V,

Ahmad Al Khan, Mr,
Aiyangar, Mr. C. Duraiswami.
Aiyangar, Mr. K. Rama.

Aiyer, Bir P. B. Sivaswamy.
Alimuzzaman Chowdhry, Khan Bahadar.
Aney, Mr. M. B,
Badi-uz-Zaman, Maulvi,

Belvi, Mr. D, V.

Chaman Lall, Mr.

Chanda, Mr. Kamini Kumar.
Chetty, Mr, R, K. Bhanmukham.
Das, Mr. B.

Das, Pandit Nilakantha.

Datta, Dr. 8. K.

Duni Chand, Lala,

Dutt, Mr. Amar Nath,
Ghazanfar Ali Khan, Bajs.
Ghose, Mr, 8. C.

Ghulam Abbas, Bayyad.

Ghulam Bari, Khan Buhadur,

Goswami, Mr. T, C.

Gour, Bir ITari Singh,

Govind Das, Scth.

Gulab Bingh, Sardar.

Hans Ruj, Lala.

Hari Prasad Lal, Ral

Ismail Khan, Mr.

Iyengur, Mr. A. Rangaswami.

Jajodia, Buboo Runglal

Jinnah, Mr. M. A,

Joshi, Mr. N, M,

Kartar Bingh, Sardar.

Kaosturbhai Lalbhai, Mr.

Kazim Ali, Bhaikh-e-Chatgam
Muhammad.

Maulvi

Mpjid Baksh, Byed.
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Malaviya, Pandit Krishna Kant,
Malaviya, Pandit Madan Mohan,
Mechta, Mr. Jamnadas M.

Mlera, Pandit 8hambhu Dayal.
Misra, Pandit Harkaran Nath.
Murtuza Bahib Bahadur, Maulvi Sayad.
Mutalik, Sardar V. N,

Dnus; ‘Mr.

Dr. Kishenlal.

Pandit Motilal.

Pandit thunlul.

Naurain

Nehru,

Nehru,

- Nphru,

Neogy, Nr. F

Phookun, l!;lr Tarun Ram.

Purshotamdas Thakurdas, Sir.

Rajan Buksh Shah, Khan Bahadur
Makhdum Byed.

Rumachandra Rao, Diwan Bahadur M.

Raugachariar, Diwan Bahadur T.
Inga Iyer Mr. C. B.
l{umar Bankar,
Raddl, Mr K. Venkataramana.
Sudiq Hasan, Mr. 8.
Samiullah Khan, Mr, M.
Barfaraz Hussain Khan, Xhan Bahadur.
Bhafee, Maulvi Mohammad.
Bingh, Mr. Gaya Prasad.
Sinha, Mr. Ambika Prasad.
Sinha, Mr. Devaki Prasad.
Sinha, Kumar Gunganand.
Syamnchuran, Mr.
Venkatnpatiraju, Mr, B.
Vishindas, Mr. Harchandroi
Yakub, Maulyi Muhommad.
Yusuf Imam, Mr. M,

NOES—45,

Abdul Mumin, Khan Bahadur Muhammad.

Abdul Qaiyum, Nawab Sir Sahibzada.
Ajab Khan, Captain.
Akramn Hussain, Prince A. M. M.
Ashworth, Mr, E. H. .
Ayyar, Mr. C. V. Krishnaswami,
Bajpai, Mr, R. 8.
Bhore, Mr. J. W.
Blackett, The Honourable Sir Basil
Burdon, Mr. E.
Carey, 8ir Willoughby.
Chalmers, Mr. T. A.
Chartres, Mr. C. B. -
Clow, Mr. A. G,
(C}ncke, MrMH % A
ave, Mr
C:grrford Colonel J. D.
Fleming, Mr. E.
Gordon, Mr. E.
Gordon, Mr. R. G.
Graham, Mr. L.
Gurner, Mr. C. W.
Harper, Mr. K, G.

The motion was adopted.

b

' Hira Singh Brar, Sarder Bahadur Captain.

Innes, The Honourable 8ir Charles.

Langley, Mr. A.

Lindsay, 8ir Darey.

Lloyd, .idr A, H.

Mucphail, Rev. Dr. E. M.,

Wuim, Mr. L. T.

Maknan, Mr. M. E.

Mitra, The Honourable 8ir Bhupendra
Nath,

Muddiman, The Honourable Sir Alexander.

Naidu, Mr. M. C.

Panduranga Rao, Mr, V.,

Raj Narain, Rai Bahadur,

Roy, Mr. G, P.

Bim, Mr, G. G. .

Bingh, Rn: Bahadur 8. N,

8ingh, hunandan Prasad.
Stanyon, éolone Sir Henry.
Sykes, Mr. E

Tonkinson, Mr. H.
Vungan;fhavaehsm:, Diwan Bghadur T.

The substituted Resolution was adopted.
The Assembly then adjourned till eleven of the Clock on Wednesday,

the 9th September, 1925.
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